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COUNCIL OF STATE.
Wednesday, 15th September,1937,

The Council met in the Conncil Chamber at Viceregal Lodge et Eleven 
of the Clock, the Honourable the President in the Chair.

MEMBER SWORN:

The Honourable Rai Bahadur Sir Satya Charan Mukherjee (Bengal: Nomi* 
nated Non-OflScial).

QUESTIONS AND ANSWERS,

P rice  of Co a l .

39. Thk H on ourabuj Mr . KUMARSANBLAR RAY CHAUDHURY: 
Will Government be pleased to state whether any representation has been made 
by the Bengal National Chamber of Commerce about the shortage of ooal 
supply and the consequent sharp rise of price of coal? If so, what, and what 
steps have been taken to prevent such rise by way of abolition of surcharge on 
coal, or proper supply of wagons or better supply of labour ?

T he H onourable  Mr . A. G. CLOW : A telegram was received from the 
Bengal National Chamber of Commerce in June last stating that a coal famine 
was apprehended and urging Government to take necessary steps to ensure 
a normal and steady supply of coal. A press communique was issued by 
(Jovernment on the 14th June, which details the steps taken to alleviate the 
situation. There is, and has been, during the recent rise in coal prices an 
adequate supply of wagons for the loading of coal. The surcharge on railway 
ooal freights is not a cause of the recent rise in prices. The surcharge was 
introduced in January, 1932 and was reduced from 15 per cent, to 12J per 
cent, with a maximimi of one rupee per ton from 1st April, 1935. The aboli
tion of the surcharge is not contemplated at present.
R epreskntations  prom  Min or  Industries for  P rotection  against  Foreign

Com petition .

 ̂ 40. T he H onourable  Mr . KUMARSANKAR RAY CHAUDHURY; 
'Will Government be pleased to state whether any representation has been made 
by the Bengal Glass Manufacturers’ Association and other minor industries 
about Japanese competition? If so, what, and what steps have been taken 
to meet such competition ?

T he H on ou rable  M r . H . DOW : Yes, Sir. Representations have been 
received from certain minor industries including one firom the Bengal Olaas

( 81 )
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Manufacturers' Association for assistance against Japanese competition and 
(Jovernment have placed an officer on special duty to enquire into these cases. 
A questionnaire was sent to the Bengal Qlasa Manufacturers' Association 
in June last asking for detailed information regarding the industry. A reply 
to this is still awaited. The cas«3 of industries which have replied to the 
questionnaire are under examination at present.

T he  H o n ou rable  Mr. HOSSAIN IMAM : Is the officer still on duty ?
T he  H on o u rable  M r . H . DOW : Yes, Sir.
T he H o n o u rable  Mr. HOSSAIN IMAM : Will the Government give 

the name of the officer ?
T he  H on o u rable  Mr. H . DOW : The officer is Mr. R. K. Nehru, I.C.S.

, T he  H o n ou rable  Mr. HOSSAIN IMAM : H^ is no longer ‘ on this 
duty ?

T he H o n ou rable  M r . H . DOW : That is not the case.
T he  H on ou rable  Mr. KUMARSANKAR RAY CHAUDHURY : When 

is he expected to submit his report ?
T he  H on ou rable  M r . H . DOW : The officer is not expected to produce 

a comprehensive report on all industries. There are a very large number 
of these industries— over 50 in number— and each one is being made the subject 
of a separate departmental examination in order that the giving of relief to a 
particular industry may have to wait comprehensive orders on the whole 
mumber.

T he  H on ou rable  Mr . HOSSAIN IMAM : Will the Government lay 
on the table the report of the officer ? ‘

T he H o n ou rable  M r . H . DOW : No, Sir.
T he H on ou rable  M r . HOSSAIN IMAM : Will the report be publish

ed ?
T he H on ou rable  Mr . H . DOW : I am not able to say, but probably

not.

Imports of B eh rain  O il into  In d ia .

41. T he H onourable  Mr. KUMARSANKAR RAY CHAUDH URY: 
Will Government be pleased to state whether Behrain oil is being imported into 
India in large quantities and with what effect upon the price of oil in India ?

T he H on ou rable  M r . H . DOW : The reply to  the first portion is in the 
negative. As regards the second portion, the imports are too small to produce 
any effect upon the market in India.

Import D u t y  on N e w sp r in t .

42. T he  H onourable  Mr . KUMARSANKAR RAY CHAUDHURY : 
Will Government be pleased to state what tax was levied on newsprint im
ported’ into India and whether it has been recently reduced and to what extent ?

T he H on ou rable  Mr . A. J. RAISMAN : The import duty on news
print in reels has been reduced from 26 per cent, ad mlorem to Rs. 1-8-0 per 
cwt. for unglazed and Ra. 1-12-0 per cwt. for other sorts, from the 10th of July, 
1937.
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The H o n c ^ a b le  Mr. HOSSAIN IMAM : Wtitft will be tlie cuf ixdorem 
isG ideiioe of tkb approximitely ? .

TtttJ IIovroiJBABLB Mu. A. J. RAI8MAN : The position is that Ijhe psiotis 
« f  newBpritit had gone i>p foy something Kker SO or 40 per cent, and what wt 
did was to fix a specific duty which corresponded to the duty leviable at 26 
per cent, ad mhrem  on the prices as they were before the rise.

T elegraphic  R ates betw een  In d ia  an d  B urm a .

43. The H onourabuc Mb . KUMARSANKAR RAY CHAUDHURY; 
Win Qovemment be pleased to state wheth^ tcdegraphic rates between India 
and Burma have been raised since the separation of Burma ? If bo» by how 
much and whether they will be reduced at an early date ?

T he  H on ourable  Mr . A. G. CLO W : Yes. The telegraphic rates 
between India and Burma have been doubled from April, 1937.

I see little proepect of any fiubstantial reduction in the near future.
Marketing  Bo a r d s , e tg .

44. T he H onourable  Mr. KUMARSANKAR RAY CHAUDHURY: 
Will Government be pleased to state whether and, if so, how many marketing 
boards, co-operative sale societies and warehouse establishmjents have beai 
established by the Central Government in India and with what results ?

T he H on ourable  K u nw ar  Sm JAGDISH PRASAD: The Govern
ment of India have set up a Central Organisation called the Office of the Agri
cultural Marketing Adviser to deal with the marketing scheme launched in 
January, 1935. A summary of the progress made with this scheme is given 
in the annual reports of the Imperial Coimcil of Agricultural Research for 
1936-36 and 1936-37, copies of which are available in the Library of the House. 
Information regarding sale societiefl and warehouses under the cxjntrol of co
operative societies in the Centrally administered areas is being collected and 
w^l be supplied to the Honourable Member in due course.

T he H on ourable  Mr. HOSSAIN IMAM : Will the Honourable Meml)er 
lay it on the-table of the House so that it may be a vailable to all of us ?

T he H onou rable  K u n w ar  Sir  JAGDISH PRASAD : Yes, ceiptaialy.
F ree P asses on  R a il w a y s .

45. T he H onourable  Mr. KUMARSANKAR RAY CHAUDHURY : 
Will Government be pleased to state whether the grant of free passes to 
mothers of railway servants has been discontinued ? If so, why ?

T he H onourable  Sir  GUTHRIE RUSSELL : Under the Railway 
Board’s latest Pass Rules applicable to  State Railway employees, free passes 
are allowed to the mothers of railway servants when they aie dependent on 
their sons and the sons are unmarried or are widowers. Free passes ai;e not 
allowed to mothers of railway servants in other cases.

The reasons for the revision of the Pass Rules are contained in item (d) 
o f die answer to starred question No. 159 asked by Mr. Lalchand Navalm 
in the Legislative Assembly on 25th January, 1937.

QUBdflONS AND ANSWEB8. M



EU<nnCAXIOM OV; Xttfe iMTSBKAtlONAI. SpQAK AcHEUSBMSlfT, IdSTi
46. Thb Honotjbabue Mr. KUMARSANKAR RAY CflAtJDHURY :

WiB Government be fdeased to state whether they have ratified- th«t «ugar 
convention by whioh India ia prevented from exporting sugar to other«otm- 
terieB except Birmal . .

T h e  H o n o u r a b l e  Mr. H . DOW : No, Sir.
T h e  H o n o u r a b le  Mr. KUMARSANKAR RAY CHAUDHURY ; Do 

you propose to ratify it ?
T h e  H o n o u r a b l e  Mr . H . DOW : I submit that there is no ambiguity 

in my answer which requires elucidation by further supplementary questions.
T he  H o n o u r a b l e  t h e  PRBSroENT : You are not bomul to reply. If 

you do not wish to reply, please sit down.
Clove  T r ad e  in  Z a n z ib a r .

47. T h e  H o n o u r a b l e  M r . KUMARSANKAR RAY CHAUDHURY: 
Will Qovemment be pleased to state the actual terms of the various measures 
adopted by the Zanzibar Government for the protection of their clove 
trade and what effect will they have upou the Indian traders and whether 
the Government contemplate adopting similar measures with regard to the 
protection of jute or any other trade of India ?

T h e  H o n o u r a b l e  K u n w a r  S ir  JAGDISH PRASAD : An account 
of the ipftin provisions of the Clove (Purchase and Exportation) Decree which 
was passed by the Zanzibar Legislative Council in July last, and an apprecia
tion of its effect on Indian traders as visualised by the Grovemment of 
India, are contained in a press communique, dated the 23rd July, 1937, copies 
of which have been plac^ in the Library of the Central Le^slature. The 
answer to the latter part of the question is in the negative.
Na u e s  o f  Sh ipion g  F irm s  w h ich  h a ve  e m f l o y e d  Ca d e ts  t r a in e d  on  th e

“  D u PPERIN ”  AND NUMBER EMPLOYED B Y  EACH.

48. T h e  H o n o u r a b l e  Mr. KUMARSANKAR RAY CHAUDHURY: 
Will Government be pleased to state what firms have given employment to the 
“  Dufierin ” cadets and in what numbers and on what terms ?

T h e  H o n o u r a b l e  Mr. H. DOW : I presume the Honourable Member’s 
question is intended to be limited to shipping firms that have employed 
“ Dufferin ” ex-cadets as of&cers The firms are :—

(1) The Scindia Steam Navigation Co.,
(2) The British India Steam Navigation Co.,
(3)- The Asiatic Steam Navigation Co.,
(4) The Moghul Line,

’ (5) Messrs. Cowasjee Dinshaw and Bros.,
(6) The Eastern Steam Navigation Co., and
(7) The Bombay Steam Navigation Co.

'Government are not aware of the terms on which individual officers have 
beeii'employed, and they do not think it necessary to enquire. ■
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QUESTIONS AND ANSWEBfl. m

The HoNouiftABLE Mr. HOSSAIN IMAM ; W M  is th<5 munber, Sir !
The Honourable Mr. H. DOW : The numbers are as followB

The Asiatic Steam Navigation Co.--5,
British India Steam Navigation Co.—16,
The Mogul Line—2,
The Scindia Steam Navigation Co.—40,
The Bombay Steam Navigation Co.—1,
Messrs. Cowaajee Dinshaw and Bros.—1,
The Eastern Steam Navigation Co.—1,

making a total of 66. I should state that oving to the nature of the employ
ment of these officers statistics vary from day to day and Government cannot 
guaranty that all these cadets were actually employed at any moment. For 
example, out of the 40 which I have assigned to the Scindia Steam Navigation 
Co., at least 15 have left the Company, and have either joined other Companies 
or are working for higher examinations or they may have gone back to the 
Sdndia Steam Navigation Co. Out of the 16 which I have showî  ̂ aipst British 
India, two, I understand, have left the Company and whether they have gone 
back to the Company or not at the present moment I cannot say.

The H o n o u r a b le  Sm PHIROZE SETHNA : These figures are of what 
date, Sir ?

T he  H on ou rable  Mr . H . DOW : These figures are, 1 think, to the end 
of August. They are practically up to date.

T he  H o n o u rable  Mr . P. N. SAPRU : What is the number of those who
are unemployed ?

The H o n o u r a b le  Mr. H . DOW : The number who are unemployed, 
as far as we have been able to ascertain at present, is two or three.

Stowinc. of Coal  M in e s .

49. T h e  H o n o u r a b le  Mr. KUMARSANKAE RAY CHAUDHURY: 
Will Government be pleased to state whether Gk)Vemment have considered 
the stowing of coal mines with any other articles that may be of future use 
before advising their stowing with sand ?

T h e  H o n o u r a b le  M r. A. Q. CLOW : I am afraid that I am not clear 
as to the meaning of the Honourable Member’s question. Any articles used 
for stowing would have to be left underground and consequently could not 
be used for other purposes afterwards. It is of course possible to use other 
materials than sand for stowing, but I am not aware that (Jovernment has 
ever advised against the use of such materials.
E m plo ym e n t  o p  W om en  r e l ie v e d  prom  w o r k in g  in  Coal  Mines  in  Cottage

Industries.
60. The fioNOURABLE Mr. KUMARSANKAR RAY CHAUDHURY: 

Will Oovemment be pleased to state whether liiey have received any repre
sentation from the Bihar Government for grants both recurring and mitial



the eniplî jinBnt of relieved £rom wor̂ dng in ooal mines in cottage
industriee ?  If ao, what has b e e n  their response to the representation f

Thu H on o u r a blk  Mr. A. G. CLOW : The attention of the Honoii^ble 
Member is invited to the discdflsionB at the Eighth Industrtea Oonferenoe on 
page 76 of the Bulletins of Indi^ Industries and Labour, No. 59, copies of 
which are available in the Library of the House. The Government of India 
accepted the conclusion of the Conference that the scheme, put forward by the 
Bihar Government at their instance, should not be flnaneed from the grant 
for the development of the handlcom industry. Since then they hav̂  offered 
to make certain initial grants from other sources to the Governments of Bihar 
and Bengal towards approved schemes for the same purpose. The schemes 
are now awaited.

T he  H o n ou rable  Me. H088AIN IMAM : What is the amount of the 
grant which has been sanctioned ?

T h e  H on o u r a ble  Mr. A. G. CLOW : The grant would depend on the 
scheme, Sir. There are certain maxima stated, but it will depend on the 
Boerits of the scheme.
R e 8ui.t  of  D e libe r atio n s  o f  th e  R ese a rc h  Com m ittee  o f  th e  Ce n t r a i.

B o a r d  of  Ir r ig a t io n . .

61. T he  H o n o u r a b l e  Mr. KUMARSANKAR RAY CHAUDHURT : 
Will GrOvemment be pleased to state the result of deliberations of the annual 
meeting of the Research Committee of the Central Board of Irrigation held on 
2tit to 24t& June last!

T he  H o n o u r a ble  Mr . A. G. CLOW : I am afraid that I cannot venture, 
in answer to a question, to summarize these deliberations. But they will be 
printed in due course and will appear in the Annual Report of the Board, copies 
of which will be placed in the Library of the House.

R esolutions  passed  b y  th e  E. B. R . E m p l o y e e s ' A sso ciation .

52. T h e  H on o u r a ble  M r . KUMARSANKAR RAY CHAUDHURY : 
Will Government be pleased to state whether their attention has been drawn 
to ihe resolutions of the 16th Annual Conference of the E. B. R. Employees’ 
Association ? If so, what consideration has been given to them ?

T h e  H o n o u r a ble  Sir  GUTHRIE RUSSELL: The reply to the first 
part of the queiition ia in the affirmative. As regards the second part, the. 
Bailway Board have not recognised any labour unions as such and do not 
thetefore have any direct dealings with individual labour unions or assooiation* 
in existence Qn the Railways. I may however add that orders regarding more 
impo|;t}ant matters referred to in the resolution were issued after careful 
Qonsideration and the Railway Board see no reason to make any change.

Con tour  T r e n c h in g .

, Jfp. KUMARSjAliKAR RAT CtfATJOTpRy ;
Wfli wvem m ait be pleased to state whetlier their att^atibii ii48 bMn'dta^B'
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j'
to the (^peruQont conducted by ^he Forest Department in efj^ect^
Chota Nagpur of contour trenching designed to arrest the run off watefs o n  
hifl slopes ? I f  so, do they advocate adopting similar measures eleewhef^ ?

T h e  H o n o l r a b l k  K u n w a r  S ir  JAGDISH PBASAD : Yes. 
system is well known and has been used both in the United Provinces and in 
the Punjab. Such a system has not been found necessary in the Centirally 
administered areas. It is for Provincial Governments to take such action u  
they think suitable in their own forests.

I m p o r t s  o f  I mptjke D r u g s  in t o  iN m A .

54. T h e  H o n o u r a b l e  Mr. KUMARSANKAR RA Y CHATJDHURY^ 
Will Government be pleased to state what steps, if any, do they propose to take 
to prevent the import o f impure drugs in India ?

T h e  H o n o u r a b l e  K u n w a r  S i r  JAGDISH PRASAD : A Bill to refp itete  
the import into British India of drugs and medicines has been introduced in 
Legislative Assembly.

V i l l a g e  C om m u n it ie s  A m e n d m e n t  O bdinanoe, Cetlo n .

55. T h e  H o n o u r a b l e  M r . KUMARSANKAR R A Y  CHAUDHUBY: 
WiD Government be pleased to state wkether their attention has been d r a ^  t o  
the measure recently introduced into the Ceylon Legislature seeking t o  
prevent Indians from acquiring rural franchise in Ceylon ? If so, what is th e  
measure and what steps do they propose to take u p o n  it  ?

T h e  H o n o u r a b l e  K u n w a r  S ir  JAGDISH PRASAD : Government have 
examined the proposed Village Communities Amendment Ordinance introduced 
in the Ceylon State Council. The Bill is principally designed to assijpilate 
as far as possible the powers, duties and functions of village committees to 
those o f district councils. Indians as such a^e not prevented from acquiring 
the franchise under the Ordinance, the restriction applying only to Indian esta te  
labourers. Suitable representations have bewi made to the Ceylon Goverp- 
ment.

T h e  H o n o u r a b l e  P a n d t t  HIRDAY NATH KUNZRU : May we 
that the Ceylon Government, before taking any final decision in the matter, 
will give the Government of India again an opportunity o f pressing their v i^ ^  ?

T h e  H o n o u r a b l e  K u n w a r  S ir  JAGDISH PR A SA D : Correspondence 
is going on between the Government of India and the Ceylon Government.
I have no doubt that before they take any final decision, they will let us know 
and give us tin opportunity of making further representations, if.necessary, i

The  H o n o u r a b l e  P a n d it  HIRDAY NATH KUNZRU : I take it thlit the 
Honourable Member is aware that the Indians concerned are quite prepAi^ to 
pay the necessary taxes in order to get the franchise rights and that there 
is considerable agitation on the part o f the Indian community there.

T h e  H o n ()u r a b l e  K u n .w a r  & r  JAGDISH PRASAD : T|ie Gpveniment 
9f  India are fully aware of the feelings both in Ceylon and in In<^ w ith^gard 
to tlus subject. ' '

QUESTIONS AND ANSMfBKS. '



OF A. llON-lKmAN AS DmSOTOR OF PtTBLIO IWTORMAtlON.
The fioNOOBABiJB M«. KUMARSANKAR R A Y  C H A U D H O R Y : 

Will Govenuueat be pleased to state whether a non-Iadian has been appoint
ed as the Director o f Public Information instead o f an Indian ? I f  bo, why ?

The Honourablb Mb. R. M. M A X W E L L : Government have appointed 
Ifr. Hennessy as Director o f  Public Information, because having regard to all 
the qualifications required, they consider him the most suitable selection.

The Honourabus Mb. HOSSAIN IM AM : What are the special quali- 
fieations possessed by this gentleman ?

’ ■ The HoNotiBABLE Mr . R. M. M A X W E L L : If the Honourable Member
has read the communique issued by Government on the 26th June, 1937, he 
will see the kiwi o f qualifications, which we were on the lookout for, for this 
apppintment.

The Honourajile Pandit H IRD AY NATH K U N ZR U : Does the'com-- 
munique merely refer to this gentleman’s journalistic experience ?

The HoNOUBABbR Mr. R. M. MAX)VELL : Yes, that is the kind o f quali
fication we wanted.
, The HoNOUBABi^E Mr. P. N. SAPRU ; What is his experience o f Indian 
Qonditions ? '

The H onoobable Mb . R. M. M A X W E L L; He has been getting into 
touch with ladian requirements during a preliminary period at the. India 
Office.

The Honourable Mb. P. N. SAPRU : Had he ever been to India before ?

The Honourable Mb. R. M. M A X W E L L : No, Sit, not so far as 1 am 
aware.

The HonoitrA,ble Mr. P. N. SAPRU : Do Government regard it as a 
qualification for the Director o f Public Information that he flhould never have 
been in the country before ?

The Honourable Mr. R. M. M A X W E L L; That. Sir, is an entirely 
minor qualification. The main thing is to have some one who has wide journa
listic experience, a knowledge o f the requirements, and wide experience o f agency 
work.

The Honourable Mb. P. N. S A PR U : Was there no one in the Depart- 
■oent who had any journalistic experience ?

The Honoubable Mr. R. M. M AXW ELL: Not joumaUstic experience 
comparable to that o f  Mr. Hennessy.

The Honourabtjc Mr. P. N. SAPRU : Who is the Assistant Director st 
present ?

The Honoubable Mr. R. M. M A X W E L L: I think diere are three. Sir.
The Honourable Mr. P. N. S A PR U : What has been Mr. Jafiri’s record ? 

Are Government satisfied that he was a competent Assistant Director ?
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The H onoubabib Mr . R, M. M A X W E L L; Qovemment hsve no fault 
to find with him as an Assistant Director, but it cannot be argued that hi* 
qualifications and journalistic ozperienoe are o f the same olaw as those o f Mr. 
Henneesy. ' .

Tmc HonovkabIjB Mb . P. K. 8 A P R U : Obviously not, because he is a s  
Indian! •

Thk H o n o u r a ble  t h e  PRESIDENT ; Please do not argue.

T h e  H o n o u r a ble  P a n d it  H IRD AY NATH K U N ZR U : What efiorts 
did the Government o f  India make to obtain a man with the necessary ex
perience in India ?

Tfim HciwoimABLi Mb . R, M. M A X W E L L; *niey were making inquirie* 
in India, Sir, a< well as at home. But if the Honourable Member will realise 
the kind o f qualifications wanted, ho will see that it is not extremely e a ^  to 
find a journalifit o f such experience, willing to leave his journalistic work and 
come into a Government office.

The H o n o u r a ble  Mb. P. N. SAPRI J : .4xe there no oom.petent joumalisto 
in India ?

T h e  H o n o u r a ble  Mb. R. M. M A X W E L L: I do not think it' Would b^ 
easy to find a journalist in India who has the kind of- qualifications whion 
Mr. Henncssy has got.

T he H o n o u r a ble  P a n d it  H IRDAY NATH K U N ZR U : What are the 
•peoial qualifications that are needed ? The Honourable Member evidently is 
not satisfied with merely journalistic qualifioAtions. He has some special 
qualifioations in view. \ ^ a t are those special qualifications that the Govern
ment o f India expect the Director o f P ublic Information to possess ?

T h e  H o n o u r a ble  Mb. R. M. M A X W E LL: I referred the Honourable 
Gentleman to the qualifications which Mr. Hennessy possesses as mentio^ijsd in 
the Government communique and I said that those were the kind of qualifica
tions that we wanted—^journalistic qualifications and a wide experience of 
journalistic work and agency work.

T h e  H o n o u r a ble  S ib  PHIROZE S E T H N A  : Was the post advertised 
or only inquiries made ?

T h e  H o n o u r a ble  Mb. R. M. MAXW ELL : Inquiries were made.
T h e  H o n o u r a ble  M b . P. N. SA PR U : Would a knowledge o f Indian 

languages be considered a qualification.
T h e  H o n o u r a ble  Mb. R. M. MAXWELL : No, Sir.
T h e  H o n o u b a ble  t h e  PR ESID EN T; I think a sufficient number of 

supplementary questions have been asked.
T h e  H o n o u b a ble  P andct H IRDAY NATH K U N ZR U : One more

question, Sir. W hy was not the post advertised in India ?
T h e  H o n o u r a ble  Mb. R. .M. M AYW RTJ. : Because it was not thought
advertisement would produce a larger selection than our knowledge o f the 

field for selection went.

QUBBTTONS a n d  AMSWBK8. 8*
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: . T h»  UoNoiJBABLK P a n d it  H I«D A Y  NATH KUNZ^iq : What î eason 
hl^ the Government of India to oppose that if they advertise  ̂ the poQt liey, 
wwXd not get applications ?

The H o n o u r a b l b  Mr. R. M. MAXW ELL : We did not suppose thAt we 
would iK)t get applioatioais but that it wa8 not likely they would be applications 
from persons as well qualified as we have been fortunate enough in secur* 
ing.

T h b  H o n o u r a b l e  Mr. HOSSAIN IMAM ; Will tb« Honourable MeiJ)l>er 
lay the communique on the table.

T h e  H o n o u r a b l e  Mr. R. M. MAXW ELL : It is not usual to lay oî  
the table a oommuniqi^ which has been published for public information.

A p p o ik t m e n t  of  a  n o n - I n0 lan a s  N e w s  E dito(b  of A ll - I n d ia  R a d io .

57. T h e  H o n o u r a b l e  Mr . KUMARSANKAR R A Y  CHAUDHURY: 
Will Oovernment be pleased to state whether a non-Indian has been appointed 
as the News Editor o f AlMndia Radio instead o f an Indian ? I f  so, why ?

Thk H o n o u r a b l e  Mr . A. G. C LO W : A British subject o f non-Indian 
domicile b ^  appointed to the post. The post was simultaneously ad
vertised in England and in India. The Pedaral Public Service Commisdio^ 
reported that they were disappointed with the quality o f candidates wh6 
appeared before tl^m and eould recommend only two as ^ in g  possibly suitable 
for the appointmeHt. The Selection Committ^ in the High CommiBsioiier*t 
Office interviewed seven candidates and strongly recommended Mr. C. J. Bams. 
After fiiD consideration, the Government o f India decided to appoint 
Mr. Bams to the post.

T h e  H o n o u r a b l e  P a n d it  H IRDAY NATH K U N ZR U : Were any 
qualifications prescribed for the holder of this poet ?

T h e  H o n o u r a b l e  Mr. A. 6 . CLOW : I have not the advertisem^t here 
but I am willing to send the Honourable Member a copy if he so desires.

Sto ppa g e  of Ma il  Ste am er s  in  t h e  Ma n ik g a n j  Su b -D ivirion  o f  t h *
D acca  D ist r ic t ,

68. T h e  H on o u r a b le  M r . KXJMARSANKAR RA Y CHAUDHURY: 
Will Government be pleased to state whether a mail steamer stops at any 
place in Manikganj sub-division of the Dacca district? I f  not, why not? '

T h e  H on o u r a ble  Mr . A. G. CLOW : I am informed that two of the 
four daily mail steamer services stop at four places in the Manikganj sub- 
divimon of the Dacca district. .

T h e  H o n o u r a b l e  Mr. K tJ ^ B S A N K A ^  R A Y  C H A U PH tiR Y : Will 
the Government be pleased to state what are those stations ?

, : ^Ths Ho;npuba3LS V r . A- G. CLOW : 1 would require notice of 
question. .
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E xoj;#u sion  OF ok e  R aj[a n i K a n t a  P ajtel feom  tKe L  G. S.
HBLD IN L on do n  in  1937.

69. T h e  H o n o u r a ble  Mr . KUMARSANKAR R A t  CH AU D H U RY: 
Will Government be pleased to state whether one Rajani Kanta Patel was 
prevented from sitting for the I. C. 8. examination in London 1 I f  so, on what 
groimds ?

T h e  H o n o u r a b l e  Mr. R. M. MAXW ELL : Mr. R. M. Patel was ex
cluded from the recent I. C. S. examination held in London under Regulation 9 
of the Regulations for the admission o f candidates to the L C. S. by examination 
in the United Kingdom, which provides that no person will be admitted to the 
examination whose emplojonent in the 1. C. 9. would, in the opinion of the 
Secretary o f State, actmg with the advice and assistance o f the Civil Service 
Commissioners, be detrimental to  the public interest.

T h e  H o n o u r a b l e  Mr. SUSIL KUMAR ROY CH O W D H U RY: W h A t 
was the report against him ?

T he  H o n o u r a ble  Mr. R. M. M A X W E L L: The report consiets of in
formation in the possession o f the Secretary o f State and I cannot give it to 
the House without the permission o f the Secretary of State.

T h e  H o n o u r a b l e  P a n d it  H IRDAY NATH K U N ZR U : Surely, Sir, 
in a case like that we expect the Government to satisfy the House that there 
were adequate reasons for taking this action.

T h e  H o n o u r a b l e  Mr. R. M. MAXW ELL : The Regulations were made 
and are administered by the Secretary o f State and not by us.

T h e  H o n o u r a b l e  P a n d it  H IRDAY NATH K U N ZR U : So long as 
Members of this House have a right to put questions it is expected that the 
Government of India will obtain adequate information on any points to which 
t4iey may relate.

T h e  H o n o u r a b l e  t h e  PRESIDENT : Members of the House have no, 
right to usurp the powers of the Secretary of State and the Civil Service Coxn- 
missioners.

T h e  H o n o u r a b l e  P a n d it  H IRDAY NATH KUNZRU : We do not 
question the Secretary of State’s powers.

T h e  H o n o u r a b l e  t h e  PRESIDEN T: The Government of India are 
not bound to divulge the information.

T h e  H o n o u r a b l e  P a n d it  HIRDAY NATH K U N ZR U : T h e  Hotiour- 
able Member does not say the Secretary of State refuses to divulge the informa
tion. He says the Government of India doe^ not know the grounds.

T h e  H o n o u r a b i ê  t h e  PRESIDENT : Because it is no businfise o f 
theirs.

T h e  H o n o u r a b l e  P a n d i t  H IRDAY NATH KUHZRV : But 1 suggest 
it is their business to ask the Secretary of State for this information. Jh^y 
cannot just of their own accord assume that if they ask the Secretary of State 
for information he will decline to give it.

/ Tspp PKBBIDENT : If the Honourable Member thinks
fit he wiU for t ^ t  in ;^ ^ ^  : - - ^

QUESTiOHS AKD AM8WBES.



Thb flcmoiTitABUt Mk . R. M. IfA X W E L L : I liave th« infonnatibn.
W hat I said was that I was not prepared to disclobe it without the expres* 
permission o f the Secretary o f State. ,

T h k  H o n o u b a b l b  R a i  B a h a b u b  L a i a  RAM 6ARAN  D A S : W fll  the
Hooourable Member get the Seoretary o f State’s p^rmissioQ ?

T h e  H o n o it b a b l e  Mr. R. M. M AXW ELL : I f the Honourable Member 
desires it I will make a reference on the subject.
R b o o o n it io n  o p  t h e  M e d ic a l  D e g r e e s  o f  t h e  C a l c it t t a  U n i v e r s i t y  b y  t h b  

G e n e r a l  M e d io a :, C o u n c il  o f  OfiEAT B r it a i n .

60. The H o n o t o a b l e  Mb. KUMARSANKAR R A Y  CHAUDHURY • 
Will Government be pleased to state whether they propose to press for giving 
retrospective effect from 1924 to the General Medical Council o i Britain’s recog
nition o f  the Indian medical degrees o f tiie Calcutta U niv^^ty ? I f  not, 
why not •

T h e  H o n o u r a b l e  K u n w a r  S ib  JAGDISH PR A SA D ; No» The Medical 
Council o f India, who are concerned with the rcoogoition o f medical degrees, 
have already taken up this matter with the General Medical Council o f Great 
Britain.

T h e  H o n o u r a b l e  Mr. HOSSAIN IM AM : (Inaudible.)
T h e  H o n o u r a b l e  K u n w a r  S i r  JAGDISH PR A SA D : Recognition has 

not been given with retrospective ^ e c t  and it is with regard to that the Medical 
Council here is in correspondence with the Medical Council o f Great Britain.

T h e  H o n o u r a b l e  M r . P. N. SA PR U : What was the objection to the 
Calcutta University on the part o f the Medical Council ?

T h e  H o n o u r a b l e  K u n w a r  S ir  JAGDISH P R A SA D : Well, S ir, it is 
rather a long story. There were two inspections in 1936. At the first inspec
tion the Inspectors o f the Medical Council here decided that the instruction was 
not such as would justify recognition. There was a  subsequent examination in 
October, 1936, when they found that the instruction given there was o f a 
quality which would justify recognition, and it was on the b a s is  o f that second 
report that correspondence is now going on.

T h e  H o n o u r a b l e  M r . HOSSAIN IM AM : Is the Government also 
considering the case o f the Prince o f Wales’s Medical College in Patna ?

Thb H o n o u r a b l e  K u n w a r  S i r  JAGDISH PR A SA D : I am afraid I 
must ask for notice o f  that question.

T h e  H o n o it b a b l e  R a i  B a h a d u r  L a l a  RAM SARAN D AS; Have 
apothecaries in Grovemment service the same qualifications as medical graduates 
o f  the Calcutta and other Universities ?

T h e  H o n o u r a b l e  K u n w a r  S i r  JAGDISH PR A SA D ; I must ask for 
notice o f that question also.

C o m m e r c ia l  A d v i s e r  t o  t o e  R a il w a y  B o a b d .

61. The Hokourablb Mb . KUMARSAKKAR R A Y  CHAUDHURY • 
W ill Government be pleased to state whether ft Commercial Adviser to
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Railway Board will be engaged frotoi outside India? If b o , from where and on 
what t̂ n̂ns, and why is not an Indian appointed to the post ?

The H o n o u r a b l e  S ir  GI/THRIE RUSSELL : The reply to the first
part o f the question is in the negative, the latter parts do not arise.

B r o a d c a s t in g .

62. T h e  H o n o u r a b l e  M r . KUMARSANKAR R A Y  CH AU D H U RY: 
Will Government be pleased to state whether Broadcasting will b  ̂ trans
ferred to a corporate body independent o f Government control ? I f  so, whether 
such corporation is to be an Indian body and what is its constitution ?

T h e  H o n o u r a b l e  M r . A. G. CLO W : There is no such proposal under 
the consideration of Government. The second part o f the question does not 
arise.

I m p o r t s  in t o  I n d ia  o f  Co t t o n  f r o m  E a s t  A f r ic a .

63. T h e  H o n o u r a b l e  M r . KUMARSANKAR R A Y  CH AU DH U RY: 
Will Government be pleased to state whether East African cotton is 
imported into India in large quantities ? I f  so, to what extent and what effect 
has it upon cotton prices in India ?

T h e  H o n o u r a b l e  M r . H . D O W : Imports o f East African cotton into 
India during the years 1935-36 and 1936-37 amounted to 43-6 and 41-2 
thousand tons, respectively. I am unable to estimate precisely the effect of 
these imports on cotton prices in India.

Cr im in a l  A s s a u l t  o n  a  L a d y  P a s s e n g e r  b y  a  Cr e w m a n  o p  t h e  E a s t e r n

B e n g a l  R a i l w a y .

64. T h e  H o n o u r a b l e  Mr. KUMARSANKAR RAY CHAUDHURY : 
Will Government be pleased to state whether a Punjabi Muhammadan crewman 
o f theE. B. R. criminally assaulted a third class woman passenger travelling 
in a female compartment by the 21-Up Siliguri Passenger about 3 a .m . on the 
24th July between Haldibari and Mandalghat stations ? I f  so, what steps 
have been taken in the matter ?

T h e  H o n o u r a b l e  S ir  GUTHRIE RU SSELL: I understand that a 
Muhammadan crewman (a native o f Aligarh) has been prosecuted by an Indian 
lady who was travelling in a third class female compartment by the 21-Up 
Siliguri Passenger on the 24th July last for criminally assaulting her. The case 
is still 8ttb judice.

D e v e l o p m e n t  o p  t h e  S a l t  I n d u s t r y  in  B e n g a l .

65. The H o n o u r a b l e  Mr. KUMARSANKAR R A Y  CHAUDHURY: 
Will Government be pleased to state what part o f the salt duty granted to the 
Bengal Government has been spent for the development o f the salt industry 
in Bengal during the last two years and in what way ?

T h e  H o n o u r a b i^  M r . A. J. RAISM AN : The Government o f Bengal 
have not spent anything beyond nominal amounts during the last two years on 
the development of the salt industry in the province.
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T a* Honootablb Mb . KUMARSANKAR R A Y  C IU U D H U R Y : W h f 
n ot?

Thb H o n o u r a b u : Mb . A. J. RAISM AN : Because the Government o f 
Bengal after liaving various inquiries made do not see that they could profit
ably employ anything more than nominal amounts.

Sa l t  P b e v e n t iv e  W o r k  in  B e n g a l  a n d  Orissa  a n d  Ma n u fa c tu r e  of  Sa l t
AS A Cotta g e  In d u s t r y .

66. T h e  H o n o u r a b l e  Mr. KUMARSANKAR RAY CHAUDHURY: 
Will Government be pleased to state the reports of Mr. T. R. Ayengar and 
Dr. R. L. Dutt with regard to the possibilities o f salt production in Bengal ?

The H o n o u r a b le  Mr. A. J. RAISMAN : Mr. T. R. Ayengar was deputed 
to Bengal not to enquire into the possibilities o f salt manufacture in Bengal, 
but to examine the possibilities o f a more economical arrangement for conduct- 
i f t g  salt preventive work in Bengal and Orissa.

Mr. Dutt was deputed by the Government o f Bengal in 1934 to make an 
enquiry into the processes followed by the Premier Salt Manufacturing Co., 
Ltd., and also into the possibilities of salt manufacture as a cottage industry. 
His conclusions were—

(i) that the processes followed by the Premier Salt Manufacturing Co., 
Ltd., were not suitable and that experimental investigation should 
be made for developing a method for Bengal by combining the 
Karachi and Burma methods, and

(it) that there was no possibility of the manufacture of salt on compre
hensive lines as a cottage industry in Bengal.

E x a m in a t io n  fo r  t h e  R e c r u it m e n t  of T e leph o n e  O pe r a t o r s .

67. T h e  H o n o u r a b l e  Mr . KUMARSANKAR R A Y  CH AU DH URY: 
Will the Honourable Member in charge o f the Industries and Labour Depart
ment of the Government o f India kindly state :—

(a) Whether it is a fact that an examination for the recruitment of tele
phone operators was held in August, 1936, in the Dacca Division ?

(b) Whether some candidates were selected by the Divisional Engineer^ 
Telegraphs, Dacca ?

(c) Whether the names of the above candidates were registered in the 
approved list and whether they underwent a practical training ?

(d) Whether these candidates were duly informed by the Department that 
they would -be appointed according to seniority ?

(e) Whether these candidates held officiating appointments a n d  w o r k e d  
temporarily against permanent posts ?

( / )  Whether these approved candidates who held officiating a j^ in t -  
s i e i i t i ' d n r i i ^  the years 1936 and 1937 have again been a s k e d  to sit for a n o t i i e r  

o p e n  competitive examination ?
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(g) Wiietherthe approved candidates who tad already passed one com
petitive examination and held officiating appointments have exceeded the 
age limit which has been fixed from 19 to 21 years ? 

(A) Whether it is in the contemplation of Government to bar the approved 
candidates from getting any post in the Postal Department 1

The H o n o u r a b l e  Mr. A. 6 . C LO W : (a) No. One of the examina* 
tions which were held in August and December, 1935, is probably the one to 
which the Honourable Member refers.

(b) and (c). Yes.
(d) No. On the contrary they were informed that the fact o f their 

passing the examination would not give them any claim for appointment.
(e) Yes.
( /)  The position is that of the candidates selected from the two examina

tions four could not be appointed permanently. They were accordingly told 
that if they still desire to join the Indian Posts and Telegraphs Department 
and fulfil the conditions proscribed they might sit for the open competitive 
examination which has been instituted. The previous examinations were not 
competitive but qualifying tests.

(g) As I have just stated, the candidates had not previously passed a 
competitive examination. I understand that of the four candidates who 
could not be appointed permanently two have exceeded the age limit pres
cribed for the competitive examination.

(k) As approved candidates had no right to an appointment, there is no 
question of imposing a bar. But the possibility o f making provision for 
sjKicially deserving men who are ineligible for the competitive examination 
will be (considered.

Pa te n tin g  of “ A s c u ”  P rocess .

68. T he  H o n o u r a ble  Mr. KUMARSANKAR RAY CHAUDH URY: 
Will Government be pleased to state whether the officer in charge o f the wood 
preservation section o f the Dehra Dun Forest Research Institute has invented 
an antiseptic for the preservation of wood named “  A scu ’ ’ and whether any 
monopoly of its production has been given to Messrs. Callender’s Cable and 
Construction Co. ? I f  so, why, and on what terms ?

T he H o n o u r a blk  K u n w a r  Sir  JAGDISH PRASAD : Yes, but the 
officer concerned is no longer in charge o f the wood preservation section. He 
was allowed to take out a patent and as patentee entered into a contract with 
the firm mentioned. The terms of the contract are confidential.

T he H on o u r a ble  M r . HOSSAIN IM AM : Will the Honourable
Member tell us whether this enquiry and this research was made at the cost 
of Government or at the private cost o f the officer concerned ?

T he  H o n o u r a ble  K u n w a r  Sir  JAGDISH PR A SA D : I should like 
to have notice o f that question. I am not sure whether it was done at 
Government cost or at the cost o f the person concerned. .

QUESTIONS AND ANSWERS.



. ,T ^  HpNpuBABipE Mr. HOSSAIN IMAM: Will the,Government state
,th^ wlipy If w y r^ARshes^^ by tKî ir dfifeoirs, should 

they be treatm as private property ,or ihe property d{ the Sitite ?. _
The Hdnoitbable Kunwar Sir JAGDI^H PRASAD ; ' t^ere a it rules 

m roga'rd to how reTOaroTies‘insde by officert in Govemmefit employment 
should be treatod. '

T h b  H o n o u r a b l b  Mr. HOSSAIN IMAM: Will the Govenuaent lay
those rules on the table of the House !

T h e  H oN oirRABLE Mr. A. G. CLOW: IS the Honourable Member 
is referring t o  patents there arc two rules embodied in the Fundamental 
Rules.

T h e  H o n o u r a b l e  Mr. HOSSAIN IMAM; Are researches made by 
Government officers the property of the State or the property of the 
individual officer. ?

T h e  H o n o u r a b l e  Mr. A. G. CLOW; Property does not arise until 
diere is a patent, as anybody can manufacture.

T h e  H o n o u r a b l e  P a n d i t  HIRDAY NATH KUNZRU : The Govern
ment of India must first give permission to allow a particular process invented 
to be patented. What is the policy of the Government of India in this 
matter ?

T h e  H o n o u r a b l e  K u n w a r  S i r  JAGDISH PRASAD; In regard to 
this particular case the patent was taken out in 1983. At that time, I 
understand that under the rules this was possible It was not contrary to the 
rules. It was in accordance with the rules existing in 1933 that the patent 
was taken out. ,

T h e  H o n o u r a b l e  R a i  B a h a d u r  L a l a  RAM SARAN DAS: Do
Government take any share out of the profits made by such patentee ?

T h e  H o n o u r a b l e  K u n w a r  S i r  JAGDISH PRASAD: As fa r  as I 
know they do not.

T h e  H o n o u r a b l e  Mr. G. S. MOTILAL: Will the Government enquire 
into the terms of the contract and inform the House or lay a statement on 
the table ?

T h e  H o n o u r a b l e  K u n w a r  S i r  JAGDISH PRASAD: As I have said,
the terms of the contract are confidential. Government know what they 
are, but I am afraid they cannot disclose them.

T h e  H o n o u r a b l e  M r . HOSSAIN IMAM: Do Govemmeat get any 
share out of it ?

T h e  H o n o u r a b l e  K u n w a r  S i r  JAGDISH PRASAD; As far as I 
know in regard to this particular patent they do not.

T h e  H o n o u r a b l e  Mr. HOSSAIN IMAM: Did the Government receive 
something out of the Hayman-Mohendra Punch ?

T h e  H o n o u r a b l e  K u n w a r  S i r  JAGDISH PRASAD: I must
ask for notice of that question. I cannot give information in regard to all 
patents since the Government of India was constituted.

^  OF 9TATE. [16th Sbpt . 198T.



69. T he H onourable Mr . k u M A R S A N K A E  CHA
Will Govemment be pleased testate the cause and effect o f  tte  railway disaster 
Ht Bihta and ^liat T e lie f  has been gi'^ento the victims or their dependents ?

T h e  H on ou iu iblK: Spi GUTHRIE RUSSELL; Ab regards the first part, 
I  would refer the HoBO\^a^e Member to my reply to question No. 38 answered 
yesterday. As regards the latter part, no relief beyond prompt m,edical aid 
and free treatment in hospital afforded to the injured, has so far been giv(»n to 
the sufferers or to the relations and dependents o f  those who died. The question 
o f  reli^  will depend on the final eonolusion to  be arrived at by <3overttment 
on ’the judicial enquiry. .

T h e H o n ou rable  R a i B a h a d u r  L a la  RAM SARAN DAS : May l is k  
wiiat isthe object o f this judicial enquiry ? Is the object to findK)Ut whether 
the Railway were responsible for some defect in the track or whether the 
fK)cident was due to some other cause ?

T h e H on o u r a ble  Sir  GUTHRIE RUSSELL; The ol^ject o f  the judicial 
enquiry is to find out the true facts o f the case,

‘ HUNOfeR-STRIK* IN THE ANDAMANS.

70. T he H o n o u r a b le  Mr . KUMARSANKAR R A Y  CHAUDHURY: 
Will Govemment be pleased to state the cause o f the hunger-strike o f a large 
number o f prisoners in the Andaman Jail and the steps taken to remove it and 
to meet the gri^ances o f the ptisonere ?

T h e  H o n o u r a b le  Mr. R. M. MAXWELL : I would refer the Honourable 
Member to the Some t)epartinent communiques, dated the 30th July and IIth 
August, 1937. As the Honourable Mettiber is no doubt aware the hunger-strike 
has been discontiniied by all except eight prisoners. These insist on all their 
original demiands.

T he H o n o u r a ble  Mr . KUMARSANKAR RAY CHAUDHURY t What 
is the condition of the eight prisoners now ? Are they still on hunger-strike, 
and, if so, what is their present state of health ?

T he  H o n o u r a ble  M r . R. M. M A X W ELL: They are still on hunger- 
strike, but the last I heard about them was that their health was not imduly 
suffering.

T h e H o n o u r a ble  Mr . KUMARSANKAR R A Y CHAUDHURY: What 
was the date of the last information ?

T h e  H on o u r a ble  Mr. R. M. M A XW ELL: The report about their health 
was four or five days ago, but I received information yesterday that they were 
still on himger-strike.

R ecommendations of the W edgwood Committee on R ailw ays .

71. The H onourable Mr . KUMARSANKAR R A Y CHAUDHURlT:
Will Govemment be pleased to state whjit effect they propose to give 
K5SC6 B
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t o  t i i e  n o o m m e n d a l l b B i k  i i  W a A g w o o d  ! ^ ^  a n d  w K e U k e r
p c o ^ x : M  t o , p l ^ ,  t h e m  l > e i b T O  t h e  C e n ^ l  L e ^ l a t n i e  f o r c U s c u B u o n b d b c e  

t t i t i n g  Soy t o t i o n  Tm’ t h e t t i  ? ' ■ • •■i ■

, Xbs , HoMotnuBbK 1 ^  GUTSRIE R U 8 S {^ ,; t  w«u|d 
Honourable Member to the discussion which hu already taken place in tha 
L^islative Assembly on 27th August. As tJte Honourable Member is Ware 
<3ovemment have made arnngements to allot a day tdt the discussion of the 
Iteport in this House. ■

PxjBCHASB or BoixjNa Stock. .
72. Thk Honottrablb Mr. Y. V. KAXiIKAR: (a) Has the Bailwiky 

Enquiry Committee given a finding that the stock of locomotives, carriages 
w d wagons is excessive ?

(6) Do Oovemnitont i»(̂ Mise to spend £Dur oroMs of nipees od the pordbMe 
of roUuig stock ! If so, why ? • Jt

The Honoubable Sir GUTHRIE RUSS£!£iti: (o) The lUilWay ̂ nquii^ 
Oftinmittoe kas sx^essed that ojnnion. > t < . i '

(6) I would refer the Honourablis Meinbê  to ilte Fro<^lid^ of 
Stan^Qg Finance Committee for Bailways at thm meeitings held in Calcutta 
on June 28th and 29th last, a copy of which is available in the Library of the
Sbaarb.'  ̂  ̂  ̂ V;

iMJfpaiTION 0 ?  AN EmBABOO on C t X ) V J ! S  ] ^ 0 M  JSaNZÎ AB. \  J
73. The Honoubable Mb. V. V. KAtjEKAR i (• ) HjM« 1̂ «raiM«sitioii

of Qovermnent b M n ^ w n  to the Associated ^eas new9 appear^ in the 
£sees r^ard^ng the decision of t̂ ĥe Indian clove m r̂chaute in Zanî  to res;Q̂  
to .passive lesistance,to redross their grievaiMses ? ’ ‘ ’

{b) D6 Qovemm«t propose to adopt the proposal of ^  Zanzflutr 
Indian Association to impose an embargo on cloves without d ^ y  ? If not, 
wkjrnot? '

The Honoubable K unwab Sib JAGDISH PRASAD : (a) Yes. '
, (6) No, Sir. As explained in, a p r^  wmmu^que, dated the 23rd juiy,

ld37, the Government o f India cQi^ider th^t the new scheme introduce by t^e 
<3ovemment o f Zanzibar doaerves a fair trial by tht local Indian comluimity.

The Honoubable Pandit HIRDAY NATH KUNZRU : Are (Jpvern- 
menl aware that there is a strong feeling in India ftsclf on the qusstibb and that 
steps have been voluntarily taken by clove merchante and the public to 
the i uiptJTt of Zanzibar cJoves into India ?< .

Th  ̂H onoubable Kunwab Sib JAODISH HtAi9AD: Y^s, Sir, they'iffe.
The Honoubable Pandit HIRDAY NATH KUNZRU: Vih&i steps 

do th»y propose to take in this eonneotion, t o  thart tbere may bo no eitrange- 
n j^ t 0̂  fbeyng between them and the Indian public ?

Tip!:t5pNPPJifM^ J A ^ I ^  P | ^ ^ '/ .% ,a?X sttW
Another pl^e, the Government' of India nave taken ill IHe ste^ that tKey

IMJ ' f ' O F - g t i i m i ' [15th Skpt. 1937.



" ̂ ^ I  i . QU»8«XW8, M m . t *9d

flouid a M  <91̂ 7 ^  the ic^^ddiicti t|^t;1^e « iv M g m  have
W n cb m d lx ) bet»>mn the^C^ c^ JM ^A m  Gotftfooijtttt
•de^erwafittilJiW. 'V ,< -.r, ,-^ ^

TbE HoTioxrttAroE Panbit H IRDAY NATH KtJlfZRU : K  it ^ aaM e 
ib t  ^lie Gk)vemm6nt o f Iildiia to reconsider the matter arid^itiAko fartfer 
r^resentatiottfl to His Majdsty’s Gtovemmeht in view of the exatierfbatSoii^bf 
feeling in India and the estrangement o f feeling between ttie public and tke 
Government which will be disaBtrous both to the Indiaos in Zanzibar and the 
best intereflt® of the Gtovernmont of India ?

T h e  H on o u r a ble  K u n w a r  S ir  JAGDISH P R A SA D : I regret that 
at present it is not possible for the Government of India to take any furtber 
fiteps. As 1 stttt^ in another plaoe, the scheme should be givela a trial ai^d 
if it is foond that it is not working properly theiQ it will be open, as we stated 
then and which I repeat here, it wilj be open to tiie Governmeat o f India to  t^ke 
up the matter again. But until the scheme has had a trial it is not possible 
for the ^vernmQut of India at this stage to take any further steps in th® 
matter. .....  .
R esxtlt of Correspondence wit ĥ leaping Shippinq Compan ĉes the 

Employment OP Cadets trained pN the *‘ D upperin \̂ ,
74. The H onourablb Mr . V. V. K A L IK A R : With reference t ĵj,tfee 

fMaswer to question^No. 38 (e) asked in tĥ ; Council o f State on the. 4th March, 
1937, will Govern^n,^nt be pleased to state the result o f correspondence 
between Government and the leading shipping companies regarding ^ e  
employment o f  ^x-“  M ffe r in ca d e ts  a^d the mimfeer o f cadets Employed by 
them in the year 1936 and, if any, in the year 19:̂ 7 ? * * i

The HoNOTJRABiiiE Mr . H. D O W : Mo^t o f the shipping companies have 
agreed to employ as officers duly qualified ex-*' Dufiferin ”  cadets as vacancies 
occur. The B. I S. N. Co. have agreed to increase their anniial' intake b f  
roflSicers from five to eight. The P. and 0 . Co. have also agreed to employ 
four ex-‘* Duflferin ”  cadets. ' ,

The total number of officefs empbyed by the various shipping con^panies 
up to 1936 was 53, and up to the end of the first eight months o f 19^7, 66. I 
may however add that in view of the nature of their employment statistics 
differ from day to day and Government cannot guarantee that all o f tliese 
officers were actually ih employ at any particular moment.

The Honouramjs Pandit H IRDAY N ATfl. K ^ N Z R U : WiD ithe 
Honourable Member tell u  ̂wh^t is the of recruits taken annually by

different | B ^ p ^ g  compfl-ni®  ̂ • ' ; . . ^
The H<XNouBAm.B M&v Hi.: B O W : Obviously they VAry fromf year ito 

year accoffding to the demand. Many of these ooiopaniea ftffe coi?af>ara^vfJ[y 
«mali affairs and they cannot , recruit regidaxly . the same/Biumber o f 
TSiey have to go by vacancies. : , ; ,

The H onourable Pandit H IRDAY NATH K U N ZR U : Will the 
Honourable Member give m s this infctoation with ^eigafd tp ^mncipal 
dmippmg compaiiiefi, leavilig out the s il l ie r  fponoems whi<^ canA^t be c e r t ^  
as to how many men they may be able to eitiploy from year to year ?

b2



 ̂ Thx H0(KOuiublb Mr. k. DOW: Sir, I thick I W e  '
4̂kAt mformation on another question. Perhaps the Honourable MemW w&s 
not in the House. But the 6my two companies that are realfy large enough tx> 
«ay whait they can do from year to year; are the B. I. S. N. Co. and the 
&mdia CSo. I do not think the Scindia Co. have agreed to take any regulu 
figure year by year. The B. L S. N. Co. started by taking four ŝ nd iacreî s- 
,«d it to five and they have recently increased it to eight.

T h e H on ou k a b le  P a n d it  HIRDAY NATH KUNZRU: Have the 
P. and 0. Co. agreed to take any number of Indian cadets year by year ? .

The HbNOxmaBLB Mr. H. DOW: No, Sir. The position is that the 
P. and 0. Co. had never agreed until very recently to take ex-‘‘ Dufferin ** 

• cadets at all. In fact, they said they would not. They have recently been 
prevailed on to abandon that attitude and for the present they have agreed 
to take one cadet on each of their four ships which are ba^d on India.

T h e H o n o u ra b le  R a i B a h a d u r L a la  RAM SARAN DAS: Can the 
Honourable Member give us the average number of cadets annually employed 
by the shipping companies ?

T he H o n o u ra b le  M r. H, DOW: I am afraid I shall r^uijre notice bf 
that question. But I can give him year by year, since the cadets have been 
folly trained, the number employed year by year.

T he H o n o u ra b le  R a i B a h a d u r L a la  RAM SARAN DAS 1 My 
que^on was in regard to total recruitment, Indians and non-lndiws both.

T h e H o n o u ra b le  t h e  PRESIDENT: How do you .^gpect him to 
remember that ? He has said he wants notice.

T h e  H o n o u ra b le  P a n d it HIRDAY NATH KUNZRU; Sir, may I 
ask whether (jovemment are considering the desirability of pressing the 
P. and O. Co. to recruit a certain number of cadets annually ?

T he H o n o u ra b le  M r. H. DOW : No, Sir, we are not considering that. 
We do not consider it necessary to do so.

T h e  H o n o u ra b le  P a n d it  HIRDAY NATH KUNZRU : Why do you 
not consider it necessary to do so ? Is it not an important Company ? It 
is not your desire to develop an Indian mercantile marine ?

T he H o n o u ra b le  M r. H . DOW: The primary object of the 
Dufferifi is to train officers for the Indian mercantile marine. The object 

of the ship is not the Indianisation of the British mercantile marine.
T he H o n o u ra b le  P a n d it  HIRDAY NATH KUNZRU: Sir, pending 

the development of the Indian mercantile marine, owing to the monopolisa
tion practically of the coastal trade by non-Indian shipping companies, is it 
"nottheduty of the Government of India to press for the employment of Indian 
cadets even in British companies that are deriving profits from the business ihej 
are carrying on in India and the contract they have with the Gbvemmeot of 
India t .

T|m H o n o u ra b le  M r. H. DOW: I am afraid that question was too 
long for me to follow to th  ̂ « d . Would the Honourable Member mm(\ 
repeating it ?

^lOO d b ^ o iL  OF [16th  Sbpt . 1937*
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Tot Honopbabia ih *  PBESIDfiNT: oannot allow ux ezoev^elj
lengthy queation. , ,

Thb H<nr(KnuLBL> Paniht HmDAT NATH KUNZRU : I  will fihortea 
it thodgh it Clin be easily understood. In view of the fact that there »  no 
adequate mercantile marine in India and the fact that the P. and 0. Co. have 
a contract with tiie Government of India for the carriage oi mails, will not the 
Grovemment of India press on the P. and 0. Co. the desirability of employing 
a certain number of Indian cadets annually ?

T he H o n o u ra b le  Mr. H. DOW: Sir, I do not accept the Honourable 
Member’s premises. It is not true that there is no mercantile marine in 
India.

T he H o n o u ra b le  P a n d it  HIKDAY NATH KUNZRU: What I said 
was that there was no adequate mercantile marine in India.

T he H o n o u ra b le  R a o  B ah ad u r Sir A. P. PATRO : May I ask how 
many applications there are for training in the “ Duflferin/* whether there has 
been an increase or a fall ?

The H onourable Mr. H. D O W : I  should require notice in order to 
give the actual figures. They vary very considerably from year to year, and 
have done so ever since the Du f l f er i nwas  started.

The Honourable Mr. RAMADAS PANTULU : Is it a fact that out o f 
60 men, about 40 men are employed in the Scindia Co. alone ?

T he H onourable Mr . H. D O W : No, Sir. I hoped I had made it clear 
that as far as I am aware 40 is the total number of men that had been taken in 
by the Scindia Co. I explained that 15 of them as far as I am aware have left 
the Scindia Co. Whether some of them are back again with the Scindia Co. 
I cannot say.

The H onourable Mr. RAMADAS PANTULU: When the time comes 
for the renewal of the postal contracts will the Govermnent consider and 
press for the employment of some of these men ? Companies who do not 
employ these cadets are given privileges like carrying the mails ?

T h e H o n o u r a b le  Mr . H. D O W : As one of the conditions of the mail 
contract ? No, Sir.

T he H o n o u r a b le  P a n d it  HIRDAY NATH K U N ZR U : Sir, is it the 
policy of the Government o f India not to ask British shipping companies to 
employ Indian cadets ?

T h e H o n o u ra b le  Mr . H. D O W : No, Sir, I have made that clear.
T h e H o n o u r a b le  R a i B a h a d u r LaLa RAM SARAN D A S: I think

when the mail contract is renewed there should be a clause as regards the 
cpijlpulsory recruitment of so many “  Dufferin cadets in British companies ?

TidE H onourable Mr. H. D O W : Sir, I am afraid that question should 
be addressed to the Honourable Member in charge of the Industries and 
Labour Department.

The H on o u ra b le  Mr. A. [G. CLOW: Well, I am not sure what com? 
panies the Honourable Member is referring to ?
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V HavoinfukBL]̂  Rai LaIAi iRAM 8JUELAN 9 ^ :
P. and 0. Co., as fax as I know, have got the mail contract. • ^
I Iipj Hd̂ gu^  a . G. CLOrAlî : ; Sp©«̂ king froim recoUectkmi the 
p. aijid 0. Co, , has got ik> contract ^th the Qovernjnent <of India far thei 

of mails. As rê îrds the B« I. Co., when certain contracts wdie 
or zeneî ed iboaV^ year ago, thd.matter did receive consideration aad 

^  ^liestion wm as far as I recollect satisfactorily adjusted.
The H o n o u ra b le  Mr. P. N. SAPRU: Sir, will the Qovemment of 

tifdia t^ e  up this matter with His Majesty’s Government ?
Tm lioNOUiuws PiVNDiT HXRDAY NATH KUNZRU: Is the contracfe 

with the Secretary of State for India or with His Majesty’s Government 1
The H o n o u r a b le  Mr. A* G. CLOW: • It is a combined arraî ement— 

it is not made with the Secretary of State.
The H o n o u ra b le  Mr. HOSSAI^ IMAM: Are foreign mails carried on 

< ^ e conditions everywhere 1
The H o n o u ra b le  th e  PRESIDENT: That is too wide a question.
T he H o n o u ra b le  Ate. P. N. SAPRU: Sir, what is the amount of bene- 

& that the P. and 0. Co. receive from India ? How much do they make over 
the carriage oiF mails ?

T he H o n o u ra b le  M r. A. G. CLOW: I am afraid I do not carry those 
figures in my head! But I think I have answered that question before now.

R esult of E xamination op the Sapru  E mploymknt Committee R eport.
75. T he H o n o u ra b le  S ir PHIROZE SETHNA : Will Govermnent

be pleased to state :—
(а) Whether they have completed their examination of the Sapru Un

employment Committee’s Report ?
(б) If the reply is in the affirmative, will they place on the table a state

ment embodying their conclusions on the same ?
T he H o n o u ra b le  M r. A. G. CLOW; (a) and (6). Some of the 

recommendations of the Conmiittee are still under consideration. But I place 
on the table of the House a statement indicating the progress made with the 
examination of the recommendations.

Noti : Paragraph * ’ denotea a paragraph of the Committee’s Report.

ConcltiBionB and Recommendatioiia of the 
Committee. Results of examination.

matiaticB of Untmphym^Mtr-̂ Paragraph 28,
It Aonld noi be bsyond the oompotenoe erf uni- 

f^cation%] ing^tiaiM* Ckivefii- 
■mt4^iN|^mentBa«4 llbdies to ke^

The question of compilation of statiatica of 
the ediioated unemployed by uniyenitiet 
and other educational institutioiM*haa bara 
aonsidered. Alter oonaiilt4iio» wiA tha 
Central Adviso^ Board of Edncation the 
Goyenunent of India addrwtod Local 
OoTemmentH and Adteiniateaikiiit on iSk̂  
8ubj^. The general ooncluuon wai that 
tSe-ohvid4s4iffioadt&ea iii dt îalleot-
,ing reMal)W #atiftioa of
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could not be minimieed and that statis-

Xk^ WHMTttyieniW tw  iMw
ihould iittpin^, . a» t o  as 

I»airibK ^ k«0pi]itouchwita th^«tu (u^  
alter Umut Im4 io<t t^ , iiifUtiMijif^ jphe 
Government of India Acoord^ly aiigge^d 
that Provincial Oovemments shoiild re-

£d«^tion.

The Ck>venun#nt of India aW examined, ̂ he 
question with special reference to middle- 
class employment in industries, and after 
oonaoltiog the Director Qeneral of Commeiv 
cial l^teUigence and Statistios and the 
Standing Advisory Committee atti ĉhed, to 
the Detriment of Industires and Laboor 
circularised Provincial Govemments on the 
subject. The Govemment; pi Ii^dia felt 
that in the absence of a scheme of unemplqy- 
menl) insurance or aome other f.ubataatu4 
inducement to the unemployed to register, 
reliable statistics of unemployment could 
not be collected, except by univeruties and 
coUpges maintaining pej«onal coiitact ^ith 
their alumni. The collection of statistics 
of middle-class employment, besides b^ng 
a practical proposition, would be of value to 
reveal misdirection of educational activi
ties and the potentialities for absorption 
offered by industry and commerce, and to 
meet the demand for a statistical 
to guide policy. They thus invited Pro
vincial Govemments to adyise whether (1) 
the collection of such statistics was desirable,
(2) Central legislation should be intrpd̂ iieed 
for the purpose, (3) Provincial .OovenMmentt 
would be prepared to co-opei^te in 
collecting and tabulating statistics, (4) 
if the proposal received general supped. 
Provincial Governments would be prepared 
to place a resolution befoura tM f Legisla
ture to meet the requirements of section 108 
of the Govemment of liMtia Act.

^ is  is not a knatter conoeniing the Oential 
Government dlredt^, but eM i^  ̂ Aep̂ ots of 
it are being etamin^.
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sttiiiUs  ̂ vaiUiB end regttlsQftei ghotJd be 
laM£ii#htoiiiklEeilo6mptd«o^f^ 
p»l and Dtetdei Boftfdt to 
î̂ ngiiiMn snd oveitoerB to nliiiktiiiii tlie 
thettM i iuMl M lil^giiiiidflt thdr control 
th ̂ deatoObdition;

(S) in drder to seeore nbabOity «tid effioicney 
of dxeoutioii of ocmtnct woA it shbnkl be 
TtL̂ td that A aod B dam oohtracton inoBt 
have qualified engineer! as eitiploTeeB 
or partners and all C class contractors should 
dinilaily have overseere as partners or em- 
ptOyeee;

(4) to seoofe ooniplianoe with thes
dations, the existing laws and mlee may be 
amended, if neoeesaiy.

Mtehanieal and Eheirical Sngineering— 
PangfUJ^re a$ul81{S) amd 82.

(а) Arrai^mentfi shoold be made for more 
praetical tfaining for mechanical and elec- 
tricalengineers {trained in Roorkee, Benaies 
or abroad); for instance, while placing 
Goremment orders with firms it may be 
stipulated that subject to other terms and 
prices being the same, preference will be 
giTen to firms that will afford facilities for 
practical training of Tndian engineers recom
mended by Goremment.

(б) A well-thought-oot system for imparting 
such practical training to civil, meehanical 
and electrical engineers should be provided 
after consultation with and with the co
operation of Departments of Government, 
factories and big industries, so that they 
be fit for immediate employment by the 
Government and industrial eonoems.

Mining and MetaUurgy^Paragraph 81,

There is scope both in British India and 
Indian Statee for the employment of men 
trained in Mining and Metallurgy.

Under consideration.

The passage of evidence quoted at page 32 of 
the Itepo^ to the e|foct that 90 per oent. of 
those trained at Dhanbad do not find em- 
plo^mei|t M ifteorreot. This prolessuvr 
appears to be one of the tnost eatiefaotory, 
and figures supplied by the Chief Inspector 
of. Manet ftggert ttiat a t lU t  IftqeMt is, 

eorabbsirtb ^  Jndiaa oi
which; i n  wow mjkA jonaUat iHv its

in the ooal Indiwtfy ia^lia<  .
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CKemUU--Paragraph 92,

While gradiutes in Chemistry suooeed more 
than others in ^ tin g  employment they are 
not always fairly treated by their em
ployers. The remedy for these trained 
scientific employees is to organize them
selves to enable them to deal effectively 
with nnsatisfactory and unsympathetic 
employers.

Bmokdort of Commerce—Paragraphe 106 and 106,

The utility of B. Coms. is considerably dis
count^ partly because of a certain preju
dice among In ^ n  businessmen and partly 
because their education is almost wholly 
theoretical and does not fit in the standard 
required by commercial houses or business 
offices.

All universities which provide for instruction 
in the B. Com. course should make arrange
ments for some practical training being 
given to their students in consultation with 
the possible employers of such men.

Mediciner^Paragmph 124.

(1) There is a considerable amount of unem
ployment prevailing in the medical profes
sion in these provinces due to the tendency 
of the medical practitioners to congregate 
in big towns and cities where the remunera
tion is higher than in the rural areas, though 
precise figures are not available* .

(2) The system of medical reli^ in hospitals 
maintained by Govemmont: or district 
boards or municipaL boards requires re
organization and the strengthening of the 
staff employed.

(3) It is necessary that medical men should be 
persuaded to settle down in rural areas in 
larger numbers and for this purpose it is 
neoessary to sobsldiae them on a mofis 
generous scale thaa has hitherto been done.

The ref^mmendation isior t|«de nni<mism,i^ 
does-not ooBoem the Ck>v«rnme t̂ of Xnim. 
But it would tend to diminish rather than 
increase the nwnb^r of chemi^ in employ
ment.

Indian bnsinessmen usually reserve postf' 
for those who have family or other cpaneo- 
tions with them and generally sj^kiiu  the 

, career is not an open one. The &pm 
Ccgnmittee are undouotedly right in believ
ing that the degree of B. Com. is not a pass
port to business. Commercial houses usw to 
attach importance to the old Oovemnvent 
Diploma in Accountancy of Bombay. In 
some Provinces there is a lower qualification, 
vtz.f the Commercial Diploma which is 
known as the Intermediate of Commerce in 
the United Provinces. Businessmen in 
that Province frequently keep their sons in 
Intermediate CoUeges until they have passed 
this examination More admittij^ them to 
the family business. The question is being 
considered further with reference to the 
recommondation under Accountancy.

Various suggestions have been made by the 
Government of India to Local Governments 
within whose competence all le^ative and 

> executive action lies. . There is adequate 
employment for all medical practitioners* 
but it is insufficiently remunerative or 
attractive in the rural areas. The system 
of su bsidizing practitioners in. rural <areas 

as succcasfiU in Madraŝ  and nature, of 
of their, system, together with the rules; they 
had framed to regulate the employm^t of 
huQCHury medical officers in pubfio hospitals* 
were brought to the notice of Local Qov- 
emments.
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(i)  InT«sti|;atioii ehoold be made into the <3* tiie InamioM  d^hebotd^  
^  to mod<9n ttii9tlK)dii and ifc!^t£ereooffm>

tlM m̂ afoal
" ipi ole^on iiiid th J t  itoidai'diiBttticm, tiidvs- 

tries for the manofactare of such and Mftier 
drugs should be started and, if neoessaiy, 
■absidised at the initial stages. If this 
is done, it should proyide employmrmt for 
a suffioiently large number of qualified 
medical men.

(5) There is room for the oomplaint that the 
" System nttder lAach a single mian is appoint

ed tb treat patients lor aD sorti ol meases 
cannot be far ted as a Tery modem or an 
up-to-date system. The attachment of 
pliyate practitioners to hosoitals, main
tained by Government or local boards, 
should be enoounged so as to give the 
private practitioners a chance of becoming 
more efficient.

Public HeeM and Local Self-Oovemment— 
Pwragraipha 134 and 207 {S) («).

(1) This Department can provide scope for the 
employment of a fairly large number of 
educated men ;

(2) Posts of assistant superintendents of vacci
nation which have hitherto been given to 
men who are not even Matriculates should 
in future be given to men who possess some 
medical or scientific knowledge ;

(8) The number of medical officers employed 
in manioipatities admits ol an increase and 
nieh municipalities as have no medical 
officers of h^lth of their own should be 
adced to employ qualified men ;

(t) New schemes of sanitary lm]iaft>vement both 
' - in tbci tcMros and the villages should be 

talM  in and qualified medieal men
poe4e*iii# some dipbma or degree in sani- 
Wtion^Soold be emplpyed by district 
boariBl; ' •*' * - •

(5) More actuate provision should be made 
lor medical inspection and treatment of 
sohoolgoing children in the Province and 
lor that purpose the strength ol the medical 
staff should be increased.

The Government ol India sgree with the ob
servations of the Committee and particularly 
with their observations in paragraph 207 (5) 
(e). They have consulted the Central 
Advisory Board of Health and propose to 
address Provincial Govemmenta suggesting 
an extension of the public health organi
zation in rural aresa, and recommandinff to
them the svstem prevailing in Madras, wb 
the cadre of Health Ofiicers is provincial, a 
pereentage of their pay, etc., bei^ recovered 
from the Municipal (but not the District) 
Boards to which they are attached, llie 
security ol tenure thus offered to medical 
men would be an attraction which, especially 
in rural areas, would meet the peeoliar 
circumstances ol unemployment m this 
prolession, .while provinoialization ol re
cruitment would ensure the appointment 
ol those who had trained thenisdvas best 
for a mMlkal Tooation.
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(6) If the diatrict boards have not got Buffi- 
oi«ht ftmai to ^ p k y  <}iuiUfled Mdtoal' 
officen they should w  helped a t far aa 

possible by Ocyemm^nt with financial 
assistance, unless bv a re-arrangement of 
their budget or by fresh taxation specially 
for this purpose it is possible for the dis
trict boards to find the necessary funds.

Para. 207 (5) («). There must be a local self
government service created, and appoint
ments, which are at the present moment 
Hiiide by municipal and distriet boards and 

‘ in regRi  ̂to which it is notorious that there 
is very unhealthy oanva«sing, should in 
future be filled up out of a waiting list of 
candidates mamtained by the Ministry of 
Local Self-Government. When a bcArd, 
municipal or district, desires to fill up a 
certain appointment, it must apply tq the 
Ministry contjemed and the Ministry con- 
oemed may, in the case of each ap^nt- 
ment, suggest three names out of whi<m the 
board may select any. Rules and regula
tions with regard to Bû>h service, their 
emohiment«, security of tenure, promo
tions, etc., should be framed, and in the 
event of dismissal, a member of such 
service should have a righ of appeal to the 
Ministry of Self-Government or the Public 
Service CommiBsion.

Subsidiary branchta of Medicine,
(1) Pharmacy-^Paragraph 145,

(1) The system which has been in vogue for 
the training of compounders is wholly 
inadequate ;

(2) Provision should be made for the training 
of men in Pharmacy and the necessaiy 
qualifications should be prescribed by rules 
and regulations for those who may seek 
such education, and that after an ezamina- 
tibn held by a duly constituted authority 
tbe successful <mdidates should be granted 
a diploma;

(8) In future GoveTomeDt akoM  employ 
ezchisively in their hospitals and dispen* 
saries such qualified men as Pharmacists.

(4) Suitable legislation should be passed 
oiganising this profession, providing for 
education, examination, and the erant of 
diploma, and pei^lising the employment 
by private agencies of unqualified men.

This is being brought to the notice q£ 
vincial GovttmlBents.

The first recommendation concerns t)ie U. P. 
only. The remaining three were.mmiaed in 
connection with the question of implement
ing the recommendations of the Drugs £n- 
quiry Committee  ̂ and Provincial Qpyera. 
menta were invited to report what steps ihey 
proposed to take as regMda the aukpiilao- 
tuio and sale ol drugs, and the edooation 
and control of pharmacists. As a result of 
further examination of the question the 
Director QeneaU Indian Medical • Service, 
has famiahed .a Bill which ii nnder exami
nation before it is circulated .to Provincial 
GoTeznmenU far oonsideratioii. Ita
object is to set sp Phaomaoeutical Societies
in ProvinoM lor the control o|
sion.

'V. .hr - I V/, 

• ' iKUU ?i-J
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(2) J> e n tu tf^P a rag n pk l4 9 .

A Sdiool of Dentistiy rimald be ecteUiahed 
ftt King Gtooige’a Medioftl College, Luoknow, 
utd oniUUe legiaktioii modelled on the 
B n ^  Aot of m i  ■bovld be pMMd 
pvohibiting in fatten tike pmctioe of den* 
tiatiy by persona other tiwn thoee on the 
Dentiata’ regiater kept by the Dentkl Boud 
of the proTinoea to be oreated by th»t 
Aol̂ * ' '''

Law— Paragm fk  177.

(1) (f) The Bubject of legal education at 
the uniyersitieB must receive greater atten
tion than it has hitherto done, provision 
beii^  made for adequate instrnetion in 
subjects which have hitherto not received 
due attention.

(u) a Council of Legal Education should be 
created consisting at representatives of (a) 
the teachers of Law and Civics, (6) some 
Judges, and (c) some eminent law^rs whose 
function must bo to promote higher legal 
education.

(2) The course of study for a Law degree 
should not be of less than three years.

(3) There must be a liaison established between 
the Faculty of Law and the Bar Council and 
the work of teaching should be divided 
between the two.

(4) A laige number of teachers, more ade
quately paid than they are at present, 
should be employed for legal education.

(6) Coneerted action must be taken by ail the 
universities.

(6) If the langtiiening of the course of study 
. should affect the candidates for judicial 

service adversely in respect of the age 
qualification, the rules c^ould accordingly 
be changed.

Other Professions,
. (a )  AeeaurUancif—Paragraph 180,

With the growth of industrieB and bailing 
institutions there .should be demand for 
trained and qoaliAed ikccouhtants. 'Inter
mediate Colleges and universities >oan 
easily, with some extra cost, for which 
no doubt they should be helped, make 
qieoial provision for education in those 
subjects which are usmally taught to 
aooountaots.

Legidation wider the canstitution would 
have to  be ptoinnoia].

The xeooamendatioaiSt if adopted, would 
have the effeet rather of improving the 
quality of l e ^  piactitioners than of re
ducing the volume of unemplpyment in the 
professiqin. Paragraphs 161 to 164 of the 
Report contemplate a separation of the pro
fession into two distinct classes of Advocates 
an  ̂ SoUoitoTB. It is doubtful however 
whether the profession of drafting and con
veyancing would ever be sufficiently remu
nerative, and the saving in UtiMtion« due 
to the efficiency of the latter class, would 
do nothing to i^uce unemployment among 
advocates. The Government of India do 
not propose to take any action.

Under considertition.
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(6 ) ArchUedure— Paragraph 182,

Wbil6 it iB no dovM true ih» brdimny 
engineer or and voryf frequently the

is supposed to do the w<irk of an 
«rchitoot, no attempt has hitherto been 
made to prdvide eeparate and special 
education in Architecture except a ahort 
eonrse at Roorkee College. For the pre
sent a small beginning may be made in 
this direoticm. liiere being no 83rfrtem of 
pupilage and there being no possibility 
of entry into office as junior assistants, the 
only course left for developing this pro- 
#M8ion is by the establishment of »  School 
of Arohitecture at some eonvenie&t centre.

(c) Insurance—Paragtafh l'S2,

In England, the qualifying examinationa for 
Fellowship and Assooiateship of the Char
tered Insurance Institute consist of (a) a 
preliminary examination, (6) an Asso- 
ciateship examination in two parts and (c) 
aFollowahip examination in two sections. 
There is no reason why such training 
should not be given in some of the schools 
or intermediate colleges to those who may 
desire to join insnrance companies.

(rf) Secretarial work—Paragraph 184*

■ Provision should be made for training Secre
taries by universities or intermediate col
leges provided they, at the end of training, 
grant diplomas to men who succeed'at su<m 
examinations as may be M d from time 
to time.

(e) LibrarianM
Paragraphs m  and m  (3).

Universities should arrange for a course of
instruction in................ Librarianship and
should institute diplomas in this subject.

V - ' •

Unteooiuid^rarilQii;
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Special commercial institutes such as the 
Calcutta College of Insurance, Davar*s 
College of Commerce, Bombay, and the 
Insurance Society of Lahore, exist for the 
purpose of coaching' candidates for the 
London Chartered Insurance Institute 
which holds examinations in India. No 
action by the Central Oovemment seemato 
benecessaiy. i

The Oovemment of India brought this re
commendation to the notice of all Local 
Ooveraments and Administrations and 
asked for their views whether frujilities for 
secretarial training couid apprc^^tely 
be provided at the univetiity ftM . Th^ 
also su^ested that so far as the recom
mendation related to secondary education, 
it should be taken up in connebtion with the 
proposals for the reconstruction of secondary 
education initiated by the Central Advisory 
Board of Education. The replies of Local 
Oovemments and Administrations are not 
yet complete.

The Government of India informed Local 
Governments that a coarse of instsuoHon in 
Librarianship was held ev«fy alternate 
y w  at the Imperial Library, Gsloutta. 
The Madras and the Punjab' Universities 
abo hold training elaase  ̂ Tlie ikcilities 
already available probably ethMist the 
dema^ for trained librariaiia. ‘ '
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(/) Ke^nory i9emoe— 
Paragraph* 1S6 omd 190 {6).

The veterinary •errioe akvttkl ^  i BiMd
and the recommendations of the Royal 
Oomminion an Agrionlture in regard to 
Tefeerinaiy training and serrioe shonld be 
given effect to at an early date.

(g)Jowmalism— 
Paragtaphd 189 and 190 (3).

TJnivenities should arrange for a co n ie e  of 
instmction in jooznalism and ahonld insti
tute diplomas in this sabject.

Fofogrupk* 206 (6){k)i^d

S x o ^  in legard te those ap|K)^ments for
which miiversity education is necessary 
or useful. Government must prescribe their 
own standards for subordinate services, and 
recruit new men either through competi
tive examination or by selection according 
iotheaeedsof eaohilepartMBt.

■Jm regard to the sabordinate eerviee wiiich 
atteaot by ia f the largest nuittbsr of our 
yonncBien, *he lor entaance
shonldbeiedMed.

Agrietdimt&̂ P̂aitagrmphBdd,

It is extiemdy dottbihil whflthsk the 
sdiemes of eoionization, which hâ ve been 
^aken in hand, will make any afipeafr te that 
section of the educated clsMes* i^ o h  has 
no connection with land, though, it is lilcely 
that such schemes may be helpful in remov
ing unemployment, in the case of those 
among the educated classes, who belong to 
the agricultural community or who have 
connections with village life.

:(ft) Itisv«tydo®W«ilas'to whether snbsidiaiy 
industries, such aiBfrvii-gra#ing,daifyifarm< 

, iiig  ̂ market^gardsning, floncnltviersericul- 
M e» pouHs  ̂fatmsng, framing, pisciottlturB, 
•pfaDuiĥ  oavpet makings clay

. ModAliiDg, ^ p e ^ m a l^  pettetjr  ̂ cattle 
breeding, williattaadt«lu«e.nilmberHel our

fiinoe the iloyaJ Commission on JkgiMtimn 
reported tlie eonetitntiQiial posttioii has 
ek tti^  and their leoonunendatiflBM are 
m atw  for Provinces to consider. So iar as 
the (jMtral Qovemment is ooncemed the 
Imperial Veterin^ Research Institute is 
in process ol being strengthened and the 
ons^ion of estabiishi^g a C^tral Veterinary 
College is under oansideration.

The-oonefaision rsached was that the proposal 
iveold do nothing to relieve anfmplaQrment. 
The Central Government have, however* 
take&'^otion under the Government Servants 
Conduct tlules to regulate within proper 
Umita contdbutions to joumalisia made l>y 
Government servants under their a(i^nis- 
trative control, which compete with the con- 
tribations of professional jonmalista.

This proposal has been considered by two 
intsr-departmental Conlerenees. Active 
steps aie being taken to lower the maximum 
ago of recruitment to all subordinate posts, 
and to classify them in two categories, 
according as a University education is or is 
not leqoiied. The qaestion of m odii^g 
the practice of demanding educational 
qnali&tatien is under separate examination 
in C onsultation with the Fedenal Public 
Service Commission and the Eduoaiional 
Commissioner.

The conclusions are, in part of a negative 
character and the recommendations are in 
the main a matter for prvovincial govern
ments. But the question of a common 
standards for dairy produc|t as was examined 
by a Dairy Expert in the Cold weather, and 
bis report, whi^ has recently been received,, 
is still imdet consideiation.
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educated men unleM they are adequate]|7 
trained and ifiiuiiiced dr iBnbiidized for 
iMoh indtiBti!^» though we think that seve
ral of these industries can be and should be 

" derrdoped ^th  iMlvantage to the country. 
(S) The development of dairy-fanning is a 

Itossible avenue of progress, provided the 
law relating to the adulteration of food- 
supplies is atiff^ed, and an adequate know- 
led^ 61 the subject and funds are available 
and the Jrablic are prepared to pay for 

’ unadulterated milk and milk piquets, 
‘(i) There is scc^ for the employment of 

^ucated men as farm managers and as 
estate mangers, provide^ proper training is 
given to youngmen, and arrangements are 
made, for giving them opportunities to 

, jip^uire p^ct,ical knowied^ pf these sub
. jects. In this matter, it is neqessa^ that 
^le pqint, of view of the big zemindars 

, , ,^ould also undergo a change.
(il̂ ) The possibility of educated youngmen being 

employed on private farms as managers 
. would expand were agrioultuie to return to 

the more prosperous conditions of a few 
, yei^s ago*

Industries—Paragra h 302.
(1) That a detailed undustrial and economic 

survey of the provinces should be made 
with a view to find out what industries can 
be developed.

(i) That industrial res^rch worictftidps shbuld 
’ be established at d ^ ^ n t  Univenity cen

tres or at impoktaiit Wustnal bentree.

The question of industrial surveys was dis
cussed at the 8th Industrie  ̂ Ccmfbrenoe at 
which it was generally agreed that (1) • 
survey of industri^ was desliuble  ̂ (2) it 
should be undertaken by the FrovinndA and 
eo-ordi^ted by a central agency, and (3) 
the quwtion of cost should m wei subject 
of correspondence with pi^vincial <3btem- 
mehts. Necessary action on thisfse vebom- 
mendations is being taken Separat^y in 
consultation With the Chieif Centffoier •! 
Stores, Indian Btom Department, sttid the 
lM»cftor, Industrial Re^r^h Buieim. No 
separate action on the reeomrnendlttibn ol 
the Committee seems therefore to be neces
sary. The matter has been discussed by the 
Industrial Research Council at its third 
session held on the 6th and 6th July, 1937.

The Government of India have already under
taken the work of co-ordination and advice 
relating to industrial research by theestablish- 
ment of the Industrial Research Council. 
They are also actively contributing to such 
research by maintaining the Industrial 
Research Bureau. As regards researches 
carried out in provincial institutions, the 
view of the Gk»veiiilito)t 6f Indhtlis sueh 
i^eai^hes ihotlld b  ̂frnam^ by

PVdvinrdM Gov^nmt# '^eerned. 
It s^ttis tMll̂ hing fuH^ei' itflti W  done 
on this recommendation.
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(8) That cheap eleotricity should be anpplied 
for the development of big industries and 
also for such cottar industries as can be 
run more effectively and cheaply by the 
use of power.

(4) That a special offioor should be deputed 
to study the working of the schome in 
Bengal for helping educated young men in 
starting small industries ; that subject to 
adaptations to local needs and conditions, 
a similar scheme should be prepared and 
introduced in other provinces and that 
Y O ung men adopting such careers should 
be subsidised by Government and helped 
by export advice.

(5) That Government should take steps to 
collect authoritative information in re
gard to the running of small industries in 
Japan and in European countries.

(6) That the Department of Industries (in the 
United Provinces) should concentrate the 
sieater part of its activities on the deve- 
lopQient of textile and leather industries 
in addition to sugar and oil industries 
And that if ObvenWent are called upon by 
priyat^.oapit^Ui^ to Ĵ ve th  ̂ any assist
ance in this matter it must be on the 
dist^c^ understanding that they would 
AmploT a cert#^ number of qualified 
educated men for technical work in their 

, oonoenis.
^7) That the decision of the Govemment of 

India refvsing to aooept the ceoommenda- 
ttonB of the T a ^  Bwrd ior the protec. 
iMMU oi glass industry shoald be |8vised.

;<B> Tbat apeoial attention should be paid to 
itke.juaiketiij^ of the prodnota of oottage 
iwlnrtriatiiiti, giving them expert advice 
.and tmnying on expeiiBiBntal leeefkroh 
work.

Oovetnment«i ^ v e  already l^liB- 
ed thie v^ue of cheap.eleotiioity to i^us- 

developi^ent ana the Oovemments 
, of My«iore» S(adra9, the tlnit^ .^royjpoes 
and the Fimjab have carried o^i bydn>< 
eledtrtc j r̂mects whidh hav  ̂ beeî  (J^reat 
benefit to indtutrlal cdibstmer .̂ '

This item is b e ^  t^«n< in JffpngBl
. and the Unit^ Proymi^., . ^  has 

beeî  includi d̂ in the agenda for the next 
Ind^trios Coi^rence to be, held at Lahore 

. pn the 15th and 16th December/19S7> 
ahd the Governments of Bengal, Unitod 
Provinces and the I*unjab have l^en iUked 
tQ submit memdiinda on the iabjeot.

There is no bar to Prov^cial Q<̂ [rerdtnelltî  and 
Xirectots of Indust^  in the  ̂Proy^oes 
addressing the Indian Trade CommiBSioners 
abroad for such information as they ihifht 
find useful. The recommendation - has 
been brought to the notice of th«»̂  local 
OovemmentB for such action as th«7 may 
deem expedient.

This concerns the United Provinces Govern
ment. ■

The recommendation of the Tariff Board 
was rejected on tho ground that, as satis- 
factoiy sources of soda ash were not in 
existence in India, the indust^ did not 
sa ti^  the first condition prescribed by the 
Indian Fiscal Commission for the grant of 
protection. As the position in regard to 
the indigenous supply of soda ash remains 
the (same as befm , a modification of 
Government’s pnyiraa decision in the 
matter is not posett>le for the present, like 
GoTCffnment of Indiâ  an» however, endea
vouring to assist the industry in other 
ways. Researches and investigations re
lating to this industry are being conducted 
by the Industrial Research Bureau.

Provincial Governments are receiving financial 
assistance for such schemes in connection 
with the handloom and the small scale and 
oottage woollen industries. No further 
action seems necessary.



QUX89Ct^l» , ASBWBS. U3

CoBolnsioni and Rdoommendationa of the
Resoltf flf «tAminstion.

(9) (a) That stopB should be token to oreate 
some agency for bribing qualified eduoated 
men into touch irith, ooxnmrciaJi houaes 
for eiBploym^.

P )  (6) That steps should be taken to foster 
and encourage the organisation , of co
operative stores wherever possible, employ
ing educated men who have received proper 
training in salesmanship, etc.

(10) That the minor industries and many of 
the cottage industries in the United Pro
vinces should be provided wiUi a J)«tter 
form of organisation than that provided 
|)y the Arts and Ccafts En^rium to ffive 
financial heljp, to provide adC^uate market, 
ing facilities, etc.

.(4i) That a Committee should be appointed 
to ê camine the question of incidenoe of 
f»ilway fceight charges on the industries 

the country with a view to the encourage
ment and development of industries ^nd 
the internal trade of the country and that a 
peumanent tribunal should 4>e s4[>pointed 
to hx railway freight throughout India.

(12) That the Industries Department should 
possess a larger number of experts to give 
technical advice on such industries major 
or cottage, that might be developed and 
that the Department should have a well- 
organised IntelUgenoe and Publicity Branch.

TMknical, industrial and vocfltionpl tdueaHon.
Para. 318 (7).

The impar^ce and necessity of developing 
AsprenticeBmp in industries and crafts 
•should be emphasized. will only
vevive a yeiy old tradition in Indian indus
tries and orafbs.

M580S

This is allied tp the recommendati(» of the 
Committee contained in paragraph 392 of 
their Aeport w.here they bave auggeit!^ 
tkat separate * Appointment Boards * for 
the graduates of the Universities and for the 
pro(£icts of the Seoondary school ,̂ etc., 
should he set up. The O^tral Advisory 
Board for Education has already addressed 
Pk̂ oviacial Qovemments on the desinHbiJ ĵ 
o f constituting Employznent Boards and on 
the need for colioges to keep w  touch with 
their students. Action ha« al^sady ibeen 
taken by several provinces and Universities 
{e,g., Punjab  ̂Bengal and United Pcovincst .̂

Tl»d recommendation coaoecns Provincial 
Government#. The question of i^oluding 
this item in the age^a of ike aext (Con
ference of Registrars of Co-Qpsr«ti?a Socie
ties is being considered.

This is a matter for the United Provinces 
Government.

The Railways have always been prepcvPed to 
oonsider any data put forward by trade 
interests with a view to co-opera^ in the 
agrioultural aud industrial developmeoiKt of 
the county. The general qsestioo of 
revising tarifCB is under consideration Uiough 
it will take some time yet ,to reach a 
decision. The Government of India see no 
sufficient ground for the appointment of a 
Ck>mmittee.

There is a provision in the Govenunoat of 
India Act, 1935, for the appointment rof «  
Railway J^tes (Committee to give advice to 
the Federal Railway Authority in connec
tion with any dispute between the public 
and the Authority regarding rates or traffio 
facilities (Section 191 of Uie Act).

This has the Provincial Industries Depart* 
ment in view.

The question of the development of sohewiesiqf 
appreaticeshii|> will be discussed at ^  ninth 
Xndufliries Conference to be hold at Lahore 
on the 14th and 15th December 1937.
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ConclusiooB and Recommendations of the 
' Cbttmitteto. Resnlti of examination.

£ducaii<m,--Primafyedveaii<m.-’paras.332 (2)̂

(2  ̂Frimaiy education shonld be brought more 
into Hne with rural needs and agricultural 
eonditions to enable boys reading at pri
mary schools to become more eflRcient mem
bers of the agricultural community.

(3) The age-limit for the purpose of primary 
education should be raised to 12 or 13 and 
every child should remain at school for at 
least six years.

(4) The ocHnpulsory primary education should 
be extended all over the province. In this 
eonnection it is worth while considering 
how far the agency of broadcasting can be 
called in aid.

Secondary edu4x̂ tianr--para, S36,

(1) The High School examination should have 
two kinds of certificates—-one certif™g 
completion of the course of secondary 
education and qualifying for admission to 
industrial, etc., schools and the other 
qualifying for admission to Arts and Science 
Inteixnediate colk̂ ges.

(2) The Intermediate course, if the High 
School course itt curtailed by one year, 
diouMbe extended to three years and slrauld 
be of four parallel types: (1) Industrial,
(2) Commercial, (3) A^cultural and (4) 
Arts and Science.

<3) Secondary schools should provide much 
more diversified courses of study, care 
being taken to give more practical than 
theoretical education.

(4) The industrial courses in secondary schools 
should aim at givir^ techrical trairing 
of general character designed to develop 
skill of hand and eye and cultivate prac
tical aptitudes so as to predispose them 
towards industrial life.

(5) Proper agencies should be created for 
advising boys as to their careers.

University education— para, 347 (3), (4), ( 6 ) ,  
avd (9).

(3) While no arbitrary limit to admissio’is of 
students should be prescribed, there should 
be greater strictness exercised in the matter 
of admission.

(4) With discouraging education in what are 
caUed humanities, greater stress idiould be 
laid on scioAtific and vooational education.

The Government of India obtaiiiod the fiewt 
of the Local Governments on ̂ the ieeom- 
mendations of the Committee in regard to 
primary education and placed them before 
the Central Advisory Board of Education 
at its last annual meeting. It was agreed 
that the problem of primary education wai 
mainly one of finance and £bat unless more 
money was available little could be done. 
The iBoard recommended that the matter 
should be referred to the Vernacular Educa
tion Committee of the Board with certain 
definite suggestions. This wiU be donii 
shortly.

The recommendations of the Sapru Committee 
in regard to secondary education are fully 
covered in the resolutions of the Central 
Advisory Board of Education parnd at iti 
first annual meeting held in December 
1935. These have been brought to the 
notice of all Local Qovemments and Ad
ministrations and the rewrt on Vocational 
Education in India by Messrs. A. Abbot 
and S. H. Wood—two educational experts, 
who were brought out from England last 
winter to advise Local Governments ot the 
question of educational reconstruction in 
the sOcor.dary rtage—has also been for
warded to all Local Governments. Their 
views on the rc<3ommer.datiorj in the report 
-will be placed before the Contral Advisory 
Board o f Education at its next annual meet
ing.

The Government of India obtained the views of 
Lo :al Goverrjnente on the reconini9c.dations 
of the Rnrpu Committee in regard to univer
sity cduction, and placed them before the 
Central Advisory Board of Education 
at its last ar.nual meeting. The Board 
after havir^ fully considarM the matter 
resolved to obtain the opinion of the Inter
University Board before further discussing 
the matter.
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CoBoiuiione ftnd Recommendations of fche 
Committee. Eesnlts of ezaminfttion.

(6) There should be some system of oo-ordina-
tioa between differe .̂t universities so as to 
secure the u’̂ .iformity of standards and 
prevent unhealthy competition.

(8) An Advisory Committee should be cons
tituted to advise in regard to the ^̂ rants 
which are made to the universities for re
search work and on this Committee not 
only the universities but also business, 
trade, industry and agriculture should be 
represented.

(0) Governments and Indian parents should 
exercise greater discrimination in sending 
youngmen to foreign oountriee merely for 
academic education.

I
Vebificatiok  of Abticles given  in  Government Stock R eqistebs.

76. T he H o n o u ra b le  S ir  PHIROZE SETHNA: Will Qovernment 
be pleased to state :—

(а) Whether (Jovemment auditors are authorised to check whether articles 
given in Government Stock Registers correspond in specification with those 
found in different Government stores of the Central Government ?

(б) If not, whether any steps are taken to have them checked periodically
through outside agencies ? -

T h e H o n o u ra b le  M r. A. J. RAISMAN: (a) and (6). It is ordinarily 
the function of the executive authorities to verify stock and Government 
auditors only do so in exceptional cases. It is the duty of the verifying authority, 
whether Executive or Audit, to see that tlie articles of each specification shown 
in the stock registers do actually exist in the stores.
A ided  AND R ecognised Institutions FOR the Training  of I ndlan Students

in  A viation , etc .

77. The H o n o u ra b le  S ir PHIROZE SETHNA: Will Govenmient 
be pleased to state the number of Gk)vernment recognised and aided institutes 
for training Indian students in aviation in each of the last five years with the 
number of students therein.

T he H o n o u ra b le  M r. A. G. CLOW : There are no aided and recognised 
institutions specificaDy for the training of Indian students in aviation, but 
Government grant subsidies to a number of flying clubs where facilities are 
prtr^ded for the training of pilots as well as groimd engineers. A statement 
showing the number of such institutions together with the number of Indian
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atadents tiamed1n^e& diMng the i>Mt five je&lfS isicdd on taUe...Tfawr*
IB, besides. <meTtaimng School in Delhi whidi ig wwogiiiw dfaitw t

. ywftirt rfitftf i »JMtuk India oMiJndicm pKfiU traintd bp thim dmng J93i—)9,

Y ev, Clubs,
uj^ **
pilots 

trained 
o6 iniHo,

A“ 1 ** B **.
Pilot

Ipstruo-
ton.

Qround
Bogineera,

Tot«l,

10S2 .. 6 43 3 1 I « 52

1938 .. .. 7 32 8 3 .. 1 44

1034 .. 7 41 3 2 1 5 52

1935 .. .. 7 58 2 ■ 4 74

1036 .. .. 7 53 4 9 ? . 71

N dmbeb o r  Patents applied  fob  an d  secubed b y  Indians in  P bOvinces.

78. T h e H on ou b a b le  Sm PHIROZE SETHNA: Will Grovemment 
be pleased to st&te the number ef patoits a^iliedfor and secured by Indians 
in eaohproyjBoe dooBg «ach of tlie last five yeais xespectively 2

The 0ONODXU1BIA A. G. GLOW: A statement is laid-on the table.
Aol€meiU«Aoii^<Ae9ii«m6ero/a;^tcatv>n« for patents filed and the patents secured hy Indiam 

rssidenl in sack province during the years 1932 to 19Z$,

Ftoviace

4032. 1033. 1034. 1035. 1086.

. 1

!
1

1

1

1

1

! ■

1

<

1

1

£

1  

i . £

Assam .. .. 2 2 1 2 4-̂ 3 1 2
Baluohintan .. 1
B^gal .. .. 51 22 62 10 54 27 33 38 55 2$Bihar aiid Orissa .. 3 6 3 2 1 4 3
Bombay .. .. ' 44 i2D 44 22 53 20 22 38 81Burma .« .. 1 1 1 ,. 10 2 1
Oertral IWinttB .. 1 4 3 8 '*1
Delhi .. .. ,. *6 1 4 1 2 1 2 9
Mairas .. .. ie 4 21 6 15 11 10 0 22 9
North-West Frontier

Province .. 1 1
PnT»jib .. .. 22 8 20 5 23 0 20 i2 32

13 7 28 8 10 17 18 16 26 12
Total .. 153 65 188 53 187 06 146 106 184, m



C a r r y i n g  o p  F i r s t  A i d  B o x b s  o n  M o t o s ; B u s e s .

79;̂  The Honoura®lb Sib PHIRQZB flEEHNA; (a) Aa  ̂Gwenupacnt 
aijrare that in sonie Indian States it is made incumbent on owners of mot^ 
ydiicles to carry first aid boxes and to have the drivers trained and certififî t̂ê  
in first aid before granting them licences to drive ?

(6) Whether the answer to (a) is in the affirmative or in the negative, will 
Government consider the advisability of enforcing this condition in Centraltĵ  
administered areas ?

T h e  H o n o u r a b l e  Mr. A. G. CLOW: (a) I have heard that in on  ̂
Indian State the carrying of first aid boxes on buses is obligatory, but I have 
no precise information on the subject.

(6) Government have no reason to suppose that Provincial Grovemmeiitî  
would favour the imposition of the condition suggested, in provincial areas, 
and they do not consider that they would be justified in enforcing the condi
tion proposed in Centrally administered areas alone.

T h e  H o n o u r a b l e  R a i  B a h a d u r  L a l a  RAM SARAN DAS: Will 
Government kindly bring the subject-matter of this question the notice of 
the various Provincial Governments ?

ThS: H o n o u r a b l e  Mr. A. G. CLOW: No, Sir, I do not think I can 
undertake to do that. I am not convinced that the proposal itself is sound.

T h e  H o n o u r a b l e  M r .  HOSSAIN IMAM: At least for the buses that 
carry passengers it should be necessary.

T h e  H o n o u r a b l e  M r .  G. S. MOTILAL: If Provincial Govemmeat 
adopt similar measures, will Government do it in the Centrally administered 
areas ?

The. H o n o u r a b l e  Mr. A. G. CLOW : I am afraid that ia hypothetical,
Sir.

ViZAOAPATAM H a RBOUR.

8 0 . T h e  H o n o u r a b l e  Mr. KUMARSANKAR RAY CKAUDHURY: 
Will (Government be pleased to state whether the Vizagapatam harbour has 
been opened for traffic ? If so, is it working at a loss or profit and what 
steamer services stop at the port ?

T h e  H o n o u r a b l e  M r .  H .  DOW: The Vizagapat^ Port was opened 
to general traffic on the 7th October, 1933. The Port is at present working 
at a loss. The following steamship lines use the Port:—

Clan, Brocklebank, Harrison, City, British India Steam̂  Navigation 
Co.> Scindia Steam Navigation Co., Asiatic Steam Navigation 
Co., Hansa, Mitsui Bussan Kaisha, Nippon Yusen Kaisha, Indian 
and African, Baron, Moor, and tramp steamers of almost all 
nationalities.

T h e  H o n o u r a b l e  P a n d i t  HIRDAY NATH KUNZRU: What is the 
annual loss at present ?

T h e  H o n o u r a b l e  M r .  H .  DOW i I am afraid I should require noticê  
of that question.

QUESTIONS Am> AVffVnUtS. m



 ̂ RfiSBOtVB B a n k  o f  I n d u .

81. The Hokourabos Mr. KUMARSANKAK RAY CHAUDHDRY: 
Wbat steps, if any, does the Reserve Bank of India contemplate taking to 
fibctend its opeiations to indigenous bankers?

The H o n o u r a b le  Mb, A. J. RAISMAN : The attention of the Honour
able Member is invited to section 56 of the Reserve Bank of India Act under 
which the Reserve Bank is required to submit a report to the Governor 
General in Council v̂ ithin three years of its inauguration. It is understood 
that the Reserve Bank has the matter under consideration and that its report 
WiH be sent to Government in due course.

T h e  H o n o u r a b le  Rai B a h a d u r  L a la  RAM SARAN DAS: Is it not 
a fieurt; that such a report has recently been issued by the Reserve Bank ?

T h e  H o n o u r a b le  Mr. A. J. RAISMAN: No, Sir,

P r e f e r e n c e  g iv e n  b y  G o v e r n m e n t  to  Sm a l l  Sc ale  I n d u s t r ie s .

82. T h e  H o n o u r a b le  M r. KUMARSANKAR RAY CHAUDHtTRY: 
What preference do Government give to small scale industries in India such 
as glassware, pottery, waterproof, soap, and electric goods in their store 
purchase policy ?

T h e  H o n o u r a b le  Mr. A. G. CLOW: As I informed the Honourable 
Member on the 24th February last in reply to his question No. 24, the degree 
of price preference that may be allowed to any Indian product is not specifi
cally laid dpwn; each case is considered on its merits.

F lo o d  Co n t r o l .

83. T h e  H o n o u r a b le  M r. KUMARSANKAR RAY CHAUDHDRY: 
What step, if any, do Government propose to take to co-ordinate the efforts 
of the Provinci^ Governments for the prevention of widespread floods in many 
of the provinccte ?

T h e  H o n o u r a b le  M r. A. G. CLOW: The aubject of flood control ia 
primarily the concern of the provinces. The Government of India have 
been and are prepared to give all the co-operation possible for co-ordinating 
the efforts of Provincial Governments in this matter, but the nature of the 
action must depend on the particular circumstances of each case.

C o m po sitio n  a n d  F u n ctio n s  o f  t h e  Ce n t r a l  J u te  Co m m it t e e .

84. T h e  H o n o u r a b le  M r. KUMARSANKAR RAY CHAUDHURY: 
What is the composition and function of the Central Jute Committee ? 
Do Government propose to make it function on the lines of the Clove Growers* 
Association in Zanzibar ?

T h e  H o n o u r a b le  K u n w a r  S ir  JAGDISH PRASAD; I would invite 
the Honourable Member’s attention to Resolution No. F. 254/34-A., dated 
the ^Oth May, 1934, in which the composition and functions of the Central 
Jute Committee were announced for general information. The Resolution
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published in the Supplemeixt to the Gazette <rf India, dated the SObh 
May, 1936, which is available in the Library of the House. The reply to 
the latter part of the question is in the negative.

C odes a n d  R e g u la t io n s  b y  w h ich  S ta te  R a ilw a y  S erv a n ts  asm
GOVERNED.

85. T h e  H o n o u r a b l e  M r .  HOSSAIN IMAM : (a) Will Government be 
pleased to place the Railway Service Rules in the Library of the Indian 
Legislature ?

(6) Do the Railway Service Rulea diiBFer from the Postal Department 
Eules? •

(o) If the reply to part (6) be in the affirmative, do Government contem
plate the making of uniform rules for both the Departments ?

T h e  H o n o u r a b l e  Sm GUTHRIE RUSSELL : (a) The most important 
cjodes and regulations by which State Railway servants are at present governed 
are :—

(t) Railway Services (Classification, Control and Appeal) Rules ;
(iz) State Railway Construction Code ;

(m) State Railwaj' Opon Lino Code, Volumes I and II ;
(iv) State Railway Provident Fund and Gratuity Rules;
(v) Qovemment Servants Conduct Rules ;

and with certain modifications
(vi) Fundamental Rules ;
(vvi) Supplemotttary Rules ;
(vin) Civil Service Regulations ; and
(ix) Superior Civil Service Rules.

Copies of all the above- mentioned publications, exccpt Nob. (tt) and (in) 
^  in the Library of the House.

I may however add for the information of the Honourable Member that 
aself-oontained set of State . Railway Sefvices Rules which will incorporate all 
the Codes and Regulations mentioned above is under comfHlation and a copy 
will bo placed in thd Library of the House when published;

(b) Yes.
(c) The conditions of service in the two Departments being difEerent, 

Government do not propose to make the service r^es uniform for employees 
in these Departments.

T he H o n o u ra b le  Mr. HOSSAIN IMAM : The exception that the 
Honourable Member made in favour of two codes—that they are not available 
in the Library. Will they be placed in the Library ?

T h e  H o n o u r a b l e  Sir GUTHRIE RUSSELL : We have, I think, only 
two copies of each and they are very old. I do not think it is worth while 
reprinting them.

r QUESTI0K8 AND A^SWBita.



Thb HoMomuBLB Rai BAau>UB Lmjk RAM 8ARAN DAS : Ar«tiies* 
AoeioQt ? Are thase ailso »at of date 1

Thb Honoubablb Sir Glii'HKlE RUSSELL : They are more or leas 
oat,of date; tbat is whjf w» are makmg anew compilation.

V alxjb of P uschasks h ad e  through  the I ndian  Stores Departm ent b t  
State-m akaged  R a ilw a y s .

86. The Honourable Mr. V. V. KALIKAR : WUl Govemme0t be* 
pleased to state :—

(а) The value of the purchases made through the Indian Stores Departs: 
ment during the years 1934-35 and 1935-36 by the State-managed Railways 
and the value of purchases made by the State-maniaged BcolwayB directly t

(б) When the establishment of the Indian Stores Department was under 
ooBsideration did Sit Charles Zones give an undertaking that the Railways 
itt India would make all their purchases through the Indian Stores Department t

(c) If the answer to part (6) is iii the affirmative, will Government be 
pleased to make a statement how far the undertaking given by Sir Charles Innes 
has been acted upon ?

The Honowiablb Sib GUTHRIE RUSSELL : (o) The Hooourable 
Member is referred to paragraph 60 of Volume I of the Railway Boaid’s Report 
on Indian Railways for 1935-36. A copy of this Report is in the Library 
of tiie House.

(6) and (o). The attention of the Honourable Member is invited to—

(») the Honourable Sir Charles Innes* speech on this subject in the 
Legislative Assembly on the 24th February, 1927.

(w)i the reply gitwa Uie Honountble Mr. D. G. Mitehell to the Honour
able Mr. Jagadish Chandra Banerjee’s question No. 52 in tU* 
House on 6th March, 1934, and

(m) the MemoiEandum by the Finanoiid GommiBsioner RdhniyB, on 
tbe Railway Boaid’s velioy in the matter of stoces pttzohaMî  
placed before the Staa^g Finance Gonmittee for Ra^ayB «n 
31st January, 1936. This Memorandum is printed in the Pro
ceedings of the Standing Finance Committee for Railways, 
Volume XII, No. 6, a copy of which is in the Library of the 
House. ■

COOTTSCATION OP DIAMONDS BY THB COILBCTOB OF COSTOMS, BoStBAY.
87. Thb H o n o u ra b le  M r. P. N. SAPRU (on behalf of the Honourable 

Raja Yuveraj Datta Singh) : Were diamonds worth considembly ovet 
Rs. 2,00,000 seized by the ^mbay customs authcnities &om an attache 
ciiae belonging to an Indian merchant at Ballard Pier Station, Bombay, in 
Jiily, IdSt, when the merchant was returning to India from Amsterdam 1
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Will Oovenunent kindly state the circumstances of this case, the name 
of the Indian merchant, and the steps taken in the matter ?

Thb H on ou ra jilb  Mb. a . J. RAISMAN .* Diamonds vsJued at about . 
Rs. 2,38,000 were recently seized in the circumstances indicated by the HonouBT- 
able Member, and have been confiscated by the Collector of Customs, Bombay 
under the Sea Customs Act. I am unable to give details as the proceedings 
Are still pending.

T he H on ou iia b le  M r. HOSSAIN IMAM : Before whom are the pro- 
ciBedingB pending—before a court of law or the Department ?

T he H o n o u ra b le  M r. A. J. RAISMAN : It is possible they take action 
vegi^ding these offences either departmentally under the Sea Customs Act 
or under the ordinary criminal law. That question has not yet been finally 
decided.
IfacFUND OF Securities to N ewspapers and  P resses and  R elease op Poli

tical P risoners, etc.

88, T he H o n o u ra b le  M r. P. N. SAPRU (on behalf of the Honourable 
Raja Yuveraj Datta Singh) : Will Government lay on the table a statement, 
sliO¥ring separately for each yrovince, since 1st April, 1937 :—

(а) The names of newspapers and printing presses, the amount of confiŝ  
#ated securities refunded to them ?

(б) The names of the political prisoners or other detenus who have been 
r̂feased ?

(o) The names of organisations and associations on whom the ban has been 
lifted?

(d) The names of persons who were convicted for offences under section 
124A of the Indian Pei^ Code and have been released ?

T he H o n o u ra b le  Mr. R. M. MAXWELL : (a) to {d). I am concerned 
only with the Centrally administered areas and for those the statement is blank.

QUE8TiON8 AND ANSWERS. V3H

RESOLUTION RE ENQUIRY INTO THE WORKING OF THE E. I. R.
PRESS.

T he H o n o u ra b le  M r. SUSIL EUMAR HOY CHOWDHURY (West 
Bengal: Non-Muhammadan): Sir, I beg to move :

“  That this Council recommends to the Governor General in Council that a mixed 
Cbmmittee of offioi»lB and non-officials be appointed to enquire into the workings of the 
Sw I. R. Press in Calcutta with special reference t o : '

(i) the working of the Press after amalgamation in 1930 with the £ . B. R. Prest^
(u) the service ooaiditions of the workers,

{Hi) the fixation of the initial pay of the workers, and 
(tv) leave and holidays granted to the workers.”
Sir, I have brought this Resolution not with the purpose of criticising the 

present administration of the Railway Press, but to point 
, out that there are certain matters specially the condition of

tte service of the pr̂ ss workers which requires special scrutiny. The Railway
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Press workers have long been agitating for the redress oiF a long list oi their 
gtievanoes. They have made acquainted the propet authorities about those 
grievances by submitting memorials and otherwise, but no adequate measures 
for their redress has yet been done.

Sir, I hope that the House will a^ee with me that when labour feel 
that they have grievances but no step is taken either to understand them or to 
redress them it will rot be a very happy situation either for the employers or 
society.

I had the opportunity of studying some of their grievances which w w  
l^aced before me and I found that they require careful and sympathetic con
sideration. With regard to the condition of service the staff of the ^ilway 
Press may be divided into three categories—(i) clerical and supervismg, 
industrial, and (Hi) inferior. The conditions vary according to the category to 
which one or the other belong. The clerical staff get all the gazetted holidays 
which are about 42 days in a year with full pay. Besides that they are entitled 
to get leave according to fundamental and civil service rules. But the ind^  
trial workers, such as compositors and binders, get only 13 days’ holiday with 
pay and if the workshop is closed for more than 13 days on any occasion 
their salaries are deducted. Their leave privilege is also inadequate. Thoeift 
whose service are less than three years are not entitled to get any leave at 
all. Those whose service are three years and over but less than ten years caa 
get only ten days. Those who are ten years and over but less than 20 years 
can get only 15 days and those whose service are 20 years and over can get only 
20 days in one calendar year.

Sir, I do not really understand on what principle the scale of leave dayfi foi 
these industrial workers has been fixed. In the E. B. R. the shop holidays were 
20 days. I am told that in some other Railways it is more. Why then is it 
13 da3rs for the poor industrial workers of the E.I. R. Press? Sir, all these 
matters require close scrutiny by somebody of independent men as suggested 
in my Resolution. ]

Then, Sir, the question of salaries and promotions of these workers* 
The scale of salary for the compositor is Rb. 26 to Rs. 100. But this sdiileis 
divided into three grades and the number of posts in each grade is fixed and 
no promotion to the upper grade from the lower is allowed until there is any 
vacancy in the upper. As the promotion to the upper grade depends upon the 
accidcnt of there being any vacancy therein, many a worker is dejwived of hia 
right of being promoted to the higher grade. So, many of the workers had to 
retire at the pay of Rs. 50. According to the present system very few people 
can aspire to reach at least a decent stage of the first grade.

Sir, thepe poor workers are always representing that the wages they get are 
not sufficient for maintaining their family and to keep up the standard of their 
living. In 1930 the mode of payment was changed from the piece system to the 
Balaiy sptem. But at that time the initial pay of the workers was fixed at 1m  
llian what they were justly entitled to. These poor workers submittrd many

122 (KsmtaiL a t w a W . [16th  Sdpt. 1937.



apttQUlBY INTO THB WOftKINQ OF tTfiS E. I B. PBBS8. 12S

representations pointing out this fact but to no effect. Howevar  ̂th« (Sovcm- 
ment has fixed a ecale of pay. Even the full benefit of this spale of pay, though 
inadequate, cannot be rrappd by this ahpmaloui? system of ihcroment iand pfo-’ 
motion. this matter requires scrutiny and careful consideration.

Then, Sir, the question of the inferior stail. The treatment accorded t(i 
them, the conditions of service provided for them show that the Government da 
not consider them as human beings. Wages that are paid to them are not 
sufficient for the maintenanco of a single person. Do the Gk)vemment desirê  
that they should not maintain their familioe ? They oan neither be niemberti of 
the provident fund nor enjoy pension. Sir, the condition of all persons 
requires most careful and sympathetic consideration of thifĉ  House.

Sir, I do not like to take up the time of this House in detailing many of the 
grievances which the workers have against the administration. I am fully 
conscious about the fact that as long as the,relationship of master and servant 
will exipt where one set of people will have to work and the other set will have 
to supervise their work, the set whose work will have to bo supervised will 
certainly feel that they have some grievances against their supervisors. Some 
of these grievances may be genuine and some may be frivolous. But, Sir, to 
ease thie situation in most of the experienced industrial countries a works 
committee has been set up. These committees which are composed of repro- 
sentatives of workers are empowered to decide and advise the head of the 
Administration on many matters. On a previous representation of the employ
ees the Railway Board approved of the formation of such a committee in 1930. 
But unfortunately though seven years have elapsed no such committee has 
been formed. AWby is this delay ?

Sir, another matter to which I would like to draw the attention of this 
House is the manner in whicTi the conditions of service and pay are sometimes 
changed. Some of the form issuers who were enjoying fora long time all the 
benefits of a superior clerical stafE and in fact were clasred as such has recertly 
been deprived of alh uch privileges and on their enquiry as to the cause of such 
deprivation they were informed that they ŵ re inferior servants and through, 
niistake was so l6ng accorded all the privileges of superior servants. These poor 
worker? are doing the work of superior workeis and were in fact in consideration 
of thê e facts tranfferred to the superior clcrical cadre. Though they pointed 
out all these facts and made repeated representations the authorities did not 
take any step.

j If the Administration feel that thê  present condition of service of the workers 
require readjustment it must be placed before a Committee who would enquire 
into the pros and cons of the whole situation, and in this enquiry the just claims 
and interest of the workers would not be overlooked.

Sir, with these words, I commend my Reisiolution for the acceptance of this 
House;

*The H o n o u r a b l e  Mr. P. N. SAPRU (United Provinces Southern: 
Non-Muhammadan): Sir, I should like to express my general sympatliy 
with the Resolution which has been moved by the Honourable Mr. Chowdhury.

*Not corrected by the Honourable Member.
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I do not know whether a Committee is necessary but J do hope that Sir Onthrie 
Russell will appoint some s^ ia l officer to look liito the grievances of these 
men and to take such steps as may be necessary to redress those grievances. 
The question was raised by Mr. Suhrawardy in this House some years ago 
and I beUeve a Committee was appointed to go into these grievances. I 
tiiink the worii:er8 were not represent before the Committee and the present 
position as explained by the Honourable Mr. Chowdhury appears to be that thfia» 
aore in the Piross three grades of workers. We have clerical men, industrial 
workers and inferior staff. Now, his Resolution deals with the last two olasaei 
of men, the industrial workers and the inferior staff. So far as the industrial 
workers are concerned, the grievance seems to be that in regard to the matter 
of leave while the clerks get 42 holidays in the yesxi and the fundamental rules 
are applicable to them, the industrial workers got only 13 dayŝ  holidays with 
pay and pay is not given for any other day if the Press is closed.
'(At this stage the Honourable Mr. Susil Kumar Roy Chowdhury was leaving

the Chamber.)
T h e H o n o u r a b le  th e  PRESIDENT : The Honourable Member should 

not leave his place when another Honourable Merpber is speaking on his 
Resolution.

(The Honourable Mr. Susil Kumar Roy Chowdhury returned to his saat.
T h e H o n o u r a b le  M r. P. N. SAPRU: Then, Sir, the complaint is that 

l^e privilege leave also is inadequate. Those who have less than three yeMS> 
service do not get any privilege leave at all. Thobe who have more thaB 
three years and less than ten years’ eervicc get only ten days. Those who 
have served for more than ten years but less than 20 years get 15 days, and., 
those who have served for more than 20 years get 20 days. Therefore the leave 
rules require some attention also. Then, so far as the pcale of salaries is con
cerned the grievance seems to be that while the salary is from Rs. 25 to Rs. 100 
men mostly retire at Rs. 50 and very few of them get a chance of reaching tha 
Bs. 75 or Rs. 100 grade. Then there are certain other grievances. RaQway 
servants get passes; they have a provident fund provided for them. These 
men however do not get any passes, they have no provision for a provident 
fund and they do not get any pensions. Reference was also made by the 
honourable Mr. Chowdhury about a works committee. I think these works 
Committees are good. They associate the workers with the employers and they 
lead to industrial peace. I hope, Sir, that a works committee will be set up 
at an early date.

Sir, with these words, I should like to give my general support to the main 
priociple behind the Resolution of the Honourable Mr. Chowdhury.

T h e H o n o u r a b le  S ir  GUTHRIE RUSSELL (Chief Commiisioner for 
Railways): Sir, when I got notice of this Resolution it came to me as rather a 
surprise, because a very similar Resolution was discussed in this House on the 
25th of February, 1935, and since that date the Railway Board have received̂  
not one single complaint from the staff of the E. I. R. Press; and knowing 
what a notable petition writer the Bengali is it makes me wonder whether

1®* OOTOOIL OF BTATB.  ̂ [UtOB SbPT. 1937.



all the grievances complained of and mentioned by the Hdiibtffafale 
are genuine ones. We did receive a communication from Dx. P. L. Bafier̂ ee. 
This was a letter addressed t© Sir Eaghavendra Bao, who was then Fiaanml 
Commissioner of Railways and the latter forwarded a petition which had hwi 
addressed to the Honourable Member for Railways in 1931. reply to tiiat 
letter we explained what had happened since that date and ajpparently we 
satisfied Dr. Banerjee as we heaxd nothing further from him. Now, the 
Honourable Member has confined himself to generalities and I think in reply 
I am justified in adopting the same course. Probably the best way of putting 
the case before the House is to give a short history of what has happened in 
,the E. I. and E. B. Railway Presses since 1933. In 1930—the reason why I 
take 1930 is that this is the date mentioned by the Honourable Member— 
in 1930, or before 1930, the Railway Board appointed Mr. Slarter who came 
to one of the Government of India Presses, to inquire into the service condi
tions on Railway Presses. As a result of his reooramendatio!Dfl the Railway 
Board decided to alter the conditions of service of the staff on the E. I. and 
E. B. Presses. I will detail shortly what the recommendations of Mr. Slater 
were which were accepted by the Railway Board. The rates of pay w ^  
revised and all employees were rated on a monthly rate of pay, the old employees 
having the option of remaining on the old rates of pay or electing for the Jiew 
rates of pay. When at the time of introduction of the new scales of pay, 
the pay or wages of an employee were in excess of the maximum of the new 
scale, the amount of the excess was granted as personal pay to be absorbed on 
promotion to a hi^er grade or c l^ . A system of piecework rating was 
introduced in order to give the good workers an opportunity of getting increas
ed earnings. Hours of work were fixed at 8̂  hours of actual work a day from 
Monday to Friday and hourî  on Saturday, a total of 48 hours a week 
against the maximum of 54 hours a week which is allowed under the Factories 
Act. It was laid down that every effort should be made by the Administra
tion to avoid giving overtime. Such overtime as was unavoidable was to be paid 
at the rate of 25 per cent, in excess of the hourly rate of pay of the employee. 
All industrial employees were made eligible for leave under the new leave rules. 
Previous to this date industrial employees were not given any leave except 
certain paid holidays. Under the new leave rules they were made eligible 
for leave in addition to the paid holidays referred to. Now, put shortly, the 
leave privileges granted were as follows. Up to three years’ service no addi
tional leave; between three and ten years ten days’ leave on full pay in one 
calendar year; between ten years and 20 years* service 15 days* full pay in 
any calendar years and also leave on medical certificate on half pay not exceed
ing 15 days in one year with a maximum of 60 days during their service. 
Over 20 years’ service the staff were granted 20 days’ leave on full pay in any 
calendar year, leave on medical certificate to a msiximum of 20 days in any 
one calendar year and a total of 120 days during their service. Now, these 
were the improved conditions in 1930. Despite this we received the memorial 
I have already referred to in January, 1931. In that memorial the staff 
complained that the rates of pay should be increased. They asked that the 
initial monthly wages should be equitably—wTiatever that means— ând 
Irberafiy adjui^t .̂ We Icnow whait tha:t means. Time-rscales of pay should be 
introduced iiL̂ tead ctf graded pay. Hours of attendance should be reducedr
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security of service should be guaranteed. These memorials were very care- 
f̂ully considered by both the Agents oftlwE. I. R. and the E. B. R. They 

still had the assistance of Mr. Slater, an experienced officer from the Govern
ment of India Press. I have actually seen and gone through in detail thfi 
recommendations of the two Agents and I can assure this House that very 
few cases have been more carefully dealt with than that of the press worlcers. 
Both Agents pointed out that there were certain hardships and they put up 
recommendations to the Railway Board to remove these hardships. In putting 
up these recommendations the Agent of the E. B. R. had gone to the trouble 
of working out for every man in the E. B. R. Press the wages he had earned 
six months previously to the introduction of the new conditions of service 
and six months afterwards and in practically every case the man was earning 
more after the introduction of the new conditions than he was before. The 
Railway Board accepted all the recommendations of the Agents. The next 
thing that happened was in 1933. Mainly as a measure of economy 
the Railway Board decided to amalgamate the two presses. The
result of this amalgamation was that it was possible to reduce the
number of posts by some 284, but adjustments were made so that this 
only entailed the reduction of 67 members of the staff and, I think,
they all came from the E. I. R. Press. This staff was given very liberal
voluntary retirement terms. Those who were not prepar^ to go voluntarily 
were discharged on special terms and their names were placed on a waiting 
list for re-employment when a vacancy occurred. The E. I. R. Press employees 
again in 1934 began to press for further concessions and a representation was 
received from the Honourable Khan Bahadur Syed Abdul Hafeez, then a 
Member of this Coimcil. That representalSon was sent to the Agent of the 
E. I. R. and he was asked to appoint a special Committee to go into each 
and all the grievances. That Committee comprised a Deputy Agent of the 
E. I. R., a Deputy Agent of the E. B. R. and the Deputy Chief Accounts Officer 
of the E. I. R. The Report of that Committee was received. The number 
of grievances was in the neighbourhood of 30. The Agent approved, I think, 
without alteration almost all the recommendations of that Committee and 
sent this to the Railway Board for their approval. The Railway Board ac
cepted the recommendations of the Agent in their entirety. Now, as I said 
before, the Honourable Member has generalised and as far as I could hear he 
has put forward no further grievance or any grievance that has not already been 
inquired into. But if, after I have seen the printed record, I can trace any 
grievances that have not been inquired into or any grievances which I think 
are justifiable, I can promise him that I shall make investigations into them. 
Beyond that, I cannot go and I oppose the Resolution.

The Resolution was, by leave of the Council, withdrâ vn.

RESOLUTION RE POLITICAL EXILES.
The H o n o u ra b le  Mr. B. N. BIYANI (Berar Representative): Sir, 

the Resolution I rise to move is as follows;—
Thi0 Council recommendfl to the Governor Qeneral in Coanoil that Raj* Mahendra 

Pratap, Lala Hardayal, Professor Khankhoje aad other political exiles be allowed to return 
to India.**
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The question of political exiles from India is an old one much agitated 
tiffGUgh preaa and the platform of the country. The question immediately 
lemindfl us orillustrious sons of India, such as Lala Lajpat Rai, Raja Mahendra 
Pratap, Mr. Rash Behari Ghosh, Arabindo Ghosh and many others including, in 
recent days, Subhas Chandra Bose, M. N. Roy, and Sailendra Nath Ghosh, 
It does not need much explaining regarding the circumstances that caused some 
of our good men to be exiles. Some of them were scared away with fear of 
Bevere imprisonment, eome went out of the country to other lands in pursuit 
of health and others were literally driven away. It was all due to the fear of 
the British Government in India that they were a danger to the English Raj.

Now the times are changed. After the inauguration of the Grovemment 
of India Act, 1935, in seven provinces the Congress is in power or there are 
popular Grovemments. Prisoners of yesterday are the Prime Ministers 
of today. Political prisoners are free, securities forfeited or deposited are being 
returned and there is a freer atmosphere in the country. I think this is an 
opportune time for the Government of India to change its attitude towards 
the political exiles and honour the popular sentiment of the country.

On many occasions the fear that the Government entertained on account 
of these exiles has proved to be an outcome of their nervousness. Even men 
like Subhas Chandra Bose were regarded as a public danger and the Government 
of India were not willing to allow him to return to his motherland. He returned 
and was goaled. Now he is free and I challenge Government to justify the 
presentiments expressed over his return. Had he not returned be would have 
been one of our many exiles to rot in foreign coimtries when their mother
land requires their services.

So was the case with Mr. M. N. Roy. He was regarded as a public danger 
by the Government. He came and was put into jail. Now that he is free, can 
Government with any sincerity say that they had any justification in maligning 
the activities of a man like him ? So are the cases of Mr. Sailendra Nath Ghosh, 
Mr. Bhupendra Dutta, Mr. Benoy Ray Chaudhari.

The question is so wide that I am ashamed of my ignorance about it. With 
a desire to have full information about these exiles I tabled a question but before 
I could get a reply to it, the ballot box has called me to move this Resolution. 
I shall satisfy myself by laying before this House the very scanty information 
that I have got in this connection. I shall have the satisfaction of having 
done my humble duty towards my countrymen who are in foreign countries for 
no fault of theirs except that they love their country and want to see it free.

Raja Mahendra Pratap is an honoured name among the present exiles from 
India. He has sacrificed his all at the altar of freedom of his motherland and, 
if my information is correct, Le is at present in Japan. He is engaged in activi
ties of World Federation. His message to the Indian National Congress at 
Lucknow which says

“ From Iran to Assam including Afghanistan and Nopal let us have a common sonao 
of oommunity and unity. Then fraternise with the reit of Asia. Let us have true lovo 
for all humanity. This is the spirit of Hinduism, Buddhism, Christiani ty and Islam. All 
thoee religions reiterate that all men are bom of one single human principle’*,
will shew hifl present bent of mind and the trend of his activities. A friend of 
mine informs me that wheil he met Raja Mahendra Pratap in B^lin, he found
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Imn (mteieflted in eaite system of India mA the possihilily ctf gt̂ o r̂bg 
^tait ordiaards in and about ike Himalayan vaHejB. He is a num o f an eml- 
neady oonstraotiye bent of mind.

Hardayal, I think, is at present in London. He left India in 1908 
And is connected with various activities of thought in America and other coun
tries. Government were asked last year wJ t̂her they had any objection 
.to Lala Hardayal coming back to this country. 'Government said that thc^ 
liad none if he was prepared to take the consequences.

My informati(Mi about Professor Khankhoje is very sketchy. An Indian 
lose to such an eminent position as a Minister of Agricult re in the Brazilian 
<Sk>vemment and as far as my information goes it was Professor Kharikhr^. 
is it not to the shame and discredit of our country that such a man is in exile ?

As far as the other political esiles are concerned I woidd only single out 
two. One is Virendra Chatophadyaya who is now in Leningrad and is workii^ 
as a Professor in one of the Russian Academies. The other is Mr. Nainbiar 
who is at present in Czechoslovakia.

I can not say for certain if there is any specific order prohibiting the entry 
•of these and other politica;! exiles into the countiy, but whether specific orders 
Gt not they and the people have good reasons to believe that the Grovemmcnt 
will lock them up as soon as they come back to this country. It is, therefore, 
absolutely necessary that the Government of India should give a general 
assurance that they would not take any action against any Indian coming back 
to his country unless there was a specif order against him.

Secondly, I ask the Government to remove all such specific orders if there 
1>e any against any Indian now in exile for activities which they did between 
20 and 30 years ago or for no activities at all. Much of the apprehension from 
the activities of these persons is an outcome of the political nervousness of the 
British Raj in India. Let me also remind the House that as the times are 
changed in the political governance of India, so the methods of attainment for 
Swaraj for India have changed and are changing fast. Mahatma Gandhi's 
preaching and practice of non-violence for the last 20 years has pervaded the 
whole political atmosphere of the country. Old methods of violence have been 
replaced by a non-violent revolution and we find that even the prisoners in the 
Andamans have declared their faith in non-violent methods for the attain
ment of their political aim. The revolutionaries of yesterday are the reformists 
of today. It is, therefore, up to the Government to overcome their nervousness 
and to allow all the political exiles to return to India and to give them a trial 
under the changed political conditions of the country. Even after their return 
if the Government find that their activities are detrimental to the peace of the 
TOuntry, I need not say that the Government have an armoury of laws to take 
action against them. It would require a poet to describe the strength and depth 
of natural human desire on the part 4of these political texiles to retwn to their 
motherland, their sweet liome, a f^  long long years inioreign countries. 1 
lore submittliAt the Q ovm m ejxt willacoept thereoomm«adittionin4^ s fiiit
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it is oflfered. My demand is just and irresistible and I  havB th l̂/iliis
H o ^  wiU^uppg t̂ me. Is th^e ^n Indian who ypuld .wt de^e the,.return of 

countij^en^ _  . ,

Sir, I commend the Resolution for the acceptindê  of tfiis Hotl^. '
The H0N0®iftA2BtE K A L IK ^  Provinces: General) :

Sir, I have great pleasure in supporting the Resolut^n so ably moved by my 
Honourable friend Mr. Biyani. Mr. Biyani has explained in very eloquent 
terms his object in moving this Resolution. He has said that the times have 
changed and has requested the Government to allow these gentlemen to return 
to their country. Times have really changed. The Andamans political 
prisoners have declared their faith in non-viol(jnce. So far as my information 
goes, these gentlemen were not convipted by any court of law, but they were 
not allowed to return to their country on account of their political activities 
abroad. It is now for Government to allow them to return to their country and 
take an active part in the constitutional activities of their motherland. I 
know something of Profes^r Khankhoje who comes from my district. If I may 
tell the House about his antecedents, he is a man of great abilities and his merits 
were recognised in foreign lands. He left Nagpur in 1907 and went to Japan 
and then to America. He had gone to England. Nobody has heard anything 
about any revolutionary activities on his part which forced the Government 
of India not to allow him to return to his mother country. He has taken a 
great interest in agriculture, and if he is allowed to return, he will take further 
interest in his province and will be of great use in developing agriculture, which 
is the main industry of the Central Provinces. The only question before us 
is whether in the changed circumstances Government should allow this gentle
man to return or not ? We find, that the Provincial Governments in seven 
provinces have released prisoners who were convicted in a regular court of law of 
offences which amounted to violence. We find that the Kakori prisoners 
in the United Provinces have been released. We find that the prisoners who 
were connected with the Hindu-Moslem riot in the Central Provinces in 1927 
have been recently released by the Central Provinces Government. So, accord
ing to me, the case of these gentlemen deserves much more jconsideration than 
the case of those prisoners who have been released. I therefore submit that 
the Government of India should have no hesitation in accepting this Resolution. 
I therefore support the Resolution. ‘

*Thb H o n o u ra b le  Mr. P. N. SAPRU (United Provinces Southern: 
Non-Muhammadan): Sir, the Resolution which has been moved by the Honour
able Mr. Biyani is one on which a silent vote is not possible. I may say at 
once that I am going to give to the Resolution my support though my reasons 
for doing so are not entirely the same as those of the Honourable Mr. Biyani. 
We on this side of the House do not approve of the activities of the gentlemen 
referred to in the Resolution of the Honourable Mr. Biyani. We are clear in 
our minds that the methods for which they stand or stood at all events in the 
past, are entirely wrong, and that the methods for which they $tand for

* Not oorrected by the Honourftble Member.
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Aofaieviiiĵ  nationfd itnd Economic indepetideinod and u e method
which are entirelj alien to our culture, to our oi'^sation and to all i&at ottr 
culture and our civilisatioB lias stood for.

The Honourablb Hr. RAMADAS PANTULU : Who are they
T h e  H om ou ra b le  Mr. P. N. SAPRU: I am referring to the gentlemen 

who are mentioned in the Resolution. The Resolution of Mr. Biyani is not a 
veory revolutionary one. I am sure he is as much opposed to violence as we 
on this side of the House. All that he says is that these men should not be 
prevented from entering India. They may have done some very wrong things ; 
they may have done some very stupid things ; they may have indulged in some 
most reprehensible activities. But people who are worse than they have been 
released by Provincial Ministries. In our province, the Kakori prisoners, 
people who were convicted of murder and of dacoity by competent courts of 
law have been released by the Provincial Ministry of our province. I do not 

. say, wrongly. The Bengal Gov̂ emment has been examining the cases of the 
detenus and releasing them gradually. It proposes to release the Andamans 
prisoners. Now, surely, these men, whatever you might say against them, are 
not worse than the Kakori prisoners or worse than the Andamans prisoners ? 
Why, then, should they be prevented from entering India ? That is the real 
question before the House. For, this is all that the Resolution asks the Govern
ment to do. Surely, Sir, the law is stringent enough to restrain their 
activities if they abused the confidence which this Resolution seeks to repose in 
them. We have stringent laws on our Statute-book. Popular Governments 
are in charge of Law and Order. Why should it be assumed that these popular 
Governments will not know how to deal with the activities of these men if they 
should misbehave themselves ? The political atmosphere too has improved 
in recent months. In seven provinces we have Congress Mhjistries, and we have 
as men responsible for order those who have had the honour and privilege of 
being His Majesty’s guests in prison. Why should you n6t improve the poli
tical situation further by allowing men who dare not enter India for fear they 
will be dealt with under Regulation III or some o^ier Statute of what might be 
called a Fascist nature ? After all, these men are enjoying freedom in the 
countries which have given them protection. Why must they be denied 
tie privilege and the honour and the opportunity for all time of visiting theit 
native land ? I shall assume the worst against them. But I would say that 
even on the very worst assumption they are not worse than some of the men 
who find themselves free today.

Sir, the Resolution refers in particular to three men and I will deal with two 
of these three gentlemen about whose activities I know something. I will deal 
with Lala Hardayal first. Lala Hardayal was a very brilliant graduate 
of the Punjab University. He went to Oxfcwrd and he had a very brilliant 
career there. During the war I believe he waa a supporter of Germany and 
fomented trouble. Well, in spite of his activities you were able to win the war 
and impc^ a peaci6 upon Gerinany which in my humble judgment is responsible 
for the international anarchy which ^vails today. But the Lala Hardayal 
of those days is not the same as th? Lala Hardayal of today. Intellectually
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a giant lî  has recanted publicly hisold views. He has realised the enot of his 
ways and has openly recanted his old viem. He is leading a quiet, rê qpeota- 
b)e life in London today. He has written some excellent books. The oHm 
day I was reading a book of his on Self Culture, and his politics today wodd n<̂  
be even of the moderate variety. I do not know that we could be sure of 
finding him on the Progressive Benches todâ  ̂ ' Then, Sir, why not allow a 
man like Lala Hardayal to return? You had no objection when circum
stances forced you to make peace with Cosgrave and DeValera. You tolerated 
DeValera and would like to be on good terms with him. Surely Lala Hardayal’s 
crime has not been greater than DeValera’s crime or Cosgrave’s crime. He 
has recanted ; DeValera has not recanted and yet you would like to be on good 
terms with him. Why not then as a Government conscious of its strength allow 
Lala Hardayal to return to this country ?

The second man, Sir, is Raja Mahendra Pratap. He comes of a distin
guished and aristocratic family in the United Provinces. His wife was, I believe, 
related to the Maharaja of Jind. His estate was firf»t confiscated for treason 
and then it was conferred on his son. All that you say against him may be 
true. I am not going to deny what you say against him. But what can he 
do if he is allowed to return today ? Surely you are strong enough to deal 
with him if he misbehaves. If therefore you have confidence in your strength 
and behave like Hberty-loving, generous-minded people determined to show to 
the world that even at a time when political liberty is threatened in vast 
areas of the world, you believe in the basic principles on which the Britiî h 
Commonwealth is founded, democracy and liberty. You gave refuge in youf 
own land to Marx and Angels. The coimtries which exiM Marx and Angels 
thought that by exiling them they had dealt a deathblow to Communism. Were 
they able to kill Marxian socialism in their respective countries ? Therefore, 
Sir, I would say, have faith in your own methods. Have faith in democracy. 
Have faith in liberty, the methods for which England has stood throughout 
the centuries. I have no doubt that if you have faith in those methods, if 
you pursue a policy based on those principles, you will succeed here as you 
have succeeded elsewhere.

For these reasons. Sir, without associating myself with all the reasons which 
have been advanced by the Honourable Mr. Biyani, I give my whole-hearted 
support to this Resolution.

♦ T h e  H o n o u r a b l e  N a w a b z a p a  KHURSHID ALI KHAN (Punjab : 
Nominated Non-Official): Sir, I rise to oppose the Resolution proposed by 
the Honourable Mr. Biyani. There are several reasons for which I strongly 
oppose this Resolution. But I would only mention one primary reason, and 
that is that while all other civilised countries in the world a e getting rid of 
the communistic and revolutionary elements and getting rid of them with an 
iron hand, we in India cannot for a moment allow such people as Mr. Biyani 
has mentioned to return to this country. These people are a great danger 
to public peace and tranquillity and should not be given any room in this 
country. I therefore appeal to the Government of India not to allow suoh 
Hotoriotis criminals to return to this country. _______________

* Not corrected by the Honourftble Member.
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V :   ̂The floHOfTMBu M&; H0S8AIN IMAM̂  ( tod Orimi r M^hammar 
-dan): I had na iatehtion c^ iiiteryenmg iB ihia debate boib it is tiiie apee^ of 

Hoiibiirablle Mr. Ehurshid M  K hu which bias prbvokfid m0 tp up. 
As my fioDioiirable fiieiid Blr. Sapru hto said, do not a«soci/ate purselyf« 
with the politics of liie exileb. We have mo woid of praise for theii: deeds. 
The q̂uestion which is before the House is, whether the GovorMaeut iaiSt̂ Qî  
^ough to allow a few people 6f whom they were afraid itifbrmer tiwea to oqme 
into tlie country ̂ t the present moment. Dining thfe war of course the arrival 
of Baja Mahendra Pratap would have boien disastrous for the Government iBiiid 
for the people, because he was actively engaged in supporting our enemies 
in the war. But times have changed. Those who were in jail are now oc
cupying positions of trust in the Provincial Governments. Those who were 
nearly sent to the gallows are being ‘liberated. Now is the time to havje a 
sense of pioportion. In the position you were in 1931 when Congress people 
were in jail, it would not have been wise to allow any of these people to come 
into India, because at that time there was a sort of foment in the countryside. 
But now the then most active opponents of Government are occupying the 
Treasury Benches in seven of the provinces of British India. Is it likely 
if you adopt this severe attitude towards these exiles that you will get the 
sympathy and goodwill of the Congress, you would rather alienate them further ?

Now, there is one question about these exiles which I wish this House to 
ocmsider, particularly. The question is, whether a man should without trial 
for his misdeeds be prevented from coming into this country. I am not pre
pared to say and to ask the Government to give a general amnesty to all the 
people who are out of the country. Probably it will fall to the lot of the 
Provincial Government* to deal with the subject and if thfiire are any charges 
against them they will be dealt with by the Governments concerned, if they 
do not happen to belong to Centrally administered areas. The only questicA 
before us is whether it is permissible to allow people who are out of India to 
return on the condition that we are not welcoming them but are only giving 
them liberty to come to this country if they so desire and if they change for the 
better.

T h e H o n o u r a b le  t h e  PRESIDENT : Can they not ask to come ?

l^ E  H o n o u r a b le  M r. HOSSAIN IMAM : They have asked times out of 
nnmber. The (Government archives are full of petitions and representations 
of some at least of the people who are out of India. They have approached 
people occupying the Provincial gaddis to get them permission. I do not say 
that people who are or who were ashamed of their Indian nationality should 
be treated on a par with those who have retained their British Indian nationa
lity. Although I have every sympathy for Indians as such, I do not regard 
it as correct for any Indian to give up his own nationality, because that shows 
that he outs himself asunder from his mother country. Therefore, Six, I do 
not like so much to support this Resolution as to appeal to the Honourable 
Member to consider the question in a dispassionate manner and to allow as 
mueh latitude to these people as he possibly can.

to n  cm rnxk  or «XAm  [16th  Sept. 1937.



The H onourable R ao Bahadur Sir A. P. PATRO (Maditoi: Neminated 
Non-Official), Mi;. J?resident, I do uat a sUeiat vote on thia
mattjer. The Houourable the proposejr I^s enlisted the sympathy of th« Pro- 
presaive section fmd ,I sympathise ,witl)̂  him in the m«^tter. But I w iA  very 
much that he had given a full acx^ount o f each one o f tho^  persons about whom 
he pleaded before the House, their career, public and political career, and the 
reasons why they were all kept out o f India. I f  he had placed sufficient data 
before us, certaii^y each case could be dealt with on its own merits, but so far 
I was not able to follow him in regard to each of these persons— the reasons 
or grounds which actuated the Govemment to keep them out or not to Usten 
to &eir appeals from time to time. It is not merely the question of maintain
ing the peace and order or the tranquillity o f the country, but it is a problem 
o f Govemment itself and the administration. If we have people who openly 
defy law, if we have persons who could not. allow the maintenance o f order 
and peace in the country, the administratiye problem o f the country becomes 
very very difficult. We expect the Honourable the Home Member to enligh
ten us as to the reasons which actuated Govemment in keeping these people 
out o f India, to keep them from danger. Until then it seems to me, Sir, that 
it would be premature that we should pass any judgment on each case. Even 
from the eloquent speech o f my firiend Mr. Sapru we are not able to coDect any 
reliable data. He has spoken of one gentleman whom he knew before.

T h e  H o n o u r a b l e  Mr. P. N. SAPRU : I do not know him personally ; 
I know aboTtt him.

The H onourable  R ao Bahadur Sir A. P. PATRO : He spoke about 
one, but no one seems to have reliable facts regarding each o f these persons ; 
and in the absence o f such reliable information that we should vote in favour 
o f the Resolution seems to me very unwise. Then the Honourable Mr. Sapru 
in his characteristic way has described Lala Hardayal as an intellectual giant, 
a man belonging to a good family arid who had a good academic career. It 
may be quite true, but all that was misdirected, perverted, put into wrong use 
with a view to destroy the Grovemment in India. I f  such was the object, 
the motive of the persons whom Govemment have found to be dangerous to be 
allowed into this country, would you, Sir, subscribe to their return to this 
country ? It is true that in India today we have a very great revolutionary 
phenomenon. People who have been found guilty, people who have been found 
by courts o f justice, after prolonged trials, to be giulty o f murder a«d dacoity, 
they have all been released as political prisoners. Then we see tliat the Gov
ernments of the provinces have had the courage to do such things. Wo feel 
constrained to know why the^e persons who have not actually oommittecl any 
murder, or any crime regarding property, why the liberty of these people 
should be curtailed ? That is no doubt a sound argument, but yot, as 1 uy, 
we shall have t-o wait for information on this matter, mz., what are the grounds 
which have led the Government to keep them in exile I I am sure tiiat v/e siiall 
all await without passing a judgment on the case till the receipt of information.

The H o n o u r a b l e  Mr. RAMADAS PANTULU (Madras: Non-Muham
madan) : Sir, I did not originally intend to participate in the discussion on 
this Resolution, because a member o f my Party has moved this Rc^sohition 
with a speech which was very convincing. But, as some objection has been
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[ M r .  B f t m a d M  P a n t u l a . ]
Uticen to Uie rcasDDs he h a s | p v t e  in f l u p p ( n ^  o f  his B e s c S n t i o n  by m y  f t i e n d f l  o v e f  

h e r e  and as my Honourable firietid Sir ^ t r o  from Madras h a s »  i n  h i s  c r i t H s i s m ,  
gone fiir beyond the scope of the Resolution, I fee! compelled to say a few 
words. Bit, all that the Resolution asks for is to allow these Indians t6 c o m e  
back to India. What is to happen to them if they come back to India has not 
been specifically mentioned in the Resolution. Sir, the Indian National 
Congress has alwatys stood for non-violence and condemned violence in no 
imequivocal termc. The Leadter of the Indian National Congress has inters 
ven^ on behalf of flie Andamans prisoners only on an durance being forth
coming from them th^ they have abandoned their violent methods and that 
they ^ve become genuine converts to non-violence. Therefore, there 
is nothing in the Resolution to indicate that if the exiles were guilty of violent 
crimes they should not be dealt with according to law in India. The question 
to be faced is, supposing some Indians were in the opinion (rf the Government 
guilty of certain offences punishable under Indian law, are they to be banished 
from this country or are Uiey to be openly tried in this coun^. That is the 
question. Certainly the (Jovemment of India cannot say that they are so 
weak that they cannot control the activities of such men or that they cannot 
bring offenders to book through their own tribunals, special or ordinary. 
My Honourable friend Mr. Bivani has asked for a chance to be given to these 
people to show that they are not a dan^r if they return to this countiy. If 
they still really prove a danger tc the Gk)vemment, that they should not be 
dealt with according to law is not our request and the Governments, Central 
and Provincial, could watch them and, if necessary, deal with them. In 
Russia they are dealing with much more dangerous people though by quick 
and summary methods. Is the Government of India less powerful than the 
Government in Russia today ?

T he H on ou k a b le  S ir DAVID DBVADOSS: We do not adopt Russian 
methods.

The H o k o u b a b le  Mr. RAMADAS PANTULU : Those methods may 
come later. At any rate the banishment of Indians from India looks more 
like the method of the Tzarist regime than of present-day Russian regime. 
In present-day Russia guilty persons are dealt with according to law in their 
own country. In pre-communist Russia, people were banished. Mr. Biyani 
wants people not to be banished from India or to be kept out of India for all 
time. That is my first submission on the attack made by some of the Members 
who criticised the Resolution in regard to its scope. Secondly, my Honourable 
friend Mr. Sapru, who is generally very careful in his criticism dissociated 
himself from the-----

T h e  H o n o u r a b l e  Mb. P. N. SAPRU : I did not say I dissociated myself. 
What 1 said was I do not entirely agree with the reasons given. I have reasons 
of my own for the tribute which was paid.

The H o n o u r a b l e  MR. RAMADAS PANTULU : Having ver} carefully 
listened to the whole speech of the Mover of the Resolution, 1 do not find a 
aingle reason in it from which any Member of the House need dissociate 
hii^lf. Even the Home Member could not object to what the Mover has 
said. He did not condone any violence.
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Thjb Hokoubable Mr. P. N. SAPRU : Though fon not «atirdjr
tbe same as those—

Thk HoNotJRABLE THE PRESIDENT : Ordet, order. Honourabl© 
Members, before they intervene, must ask for the permission of the Chair to 
offer personal explanation.

The H on ou b a b le  Mr. RAMADAS PANTULU : Sir A. P. Patro was right 
in saying that the Honourable Mover had not placed all the facts connected with 
the activities of these gentlemen before this House. It was not his purpose. 
Assuming that they were once guilty of some acts which, in the opinion of the 
Government, rendered them undesirable citizens, still the question was, whether 
they should not now be allowed to come back to India after this long lapse 
of time ?

The Honourable Mover of the Resolution has said that political condition  ̂
 ̂  ̂  ̂ in India have changed and he said he had reason to believe

‘ that whatever opinions were held by these gentlemen some
long time back, whatever the nature of their then political activities, they 
are now known to be peaceful citizens. He also said that the Congress 
Ministries in the different provinces are determined to maintain law and 
order. Is it not therefore time to allow these people to come back to India 
after their long exile ? There is not a single sentiment which I can consider 
objectionable or to which objection could be taken even by the Government 
Benches.

There is just one more observation which I would like to make before i 
sit down. The movement for civil hberties in India is growing and I do not 
think that the Government would be well advised in inaugurating the reforms 
and attempting to set up the Federation in the Centre, without respecting 
public opinion as regards civil liberties. The worst thing that could be done 
by Gk)vemment in the name of law and order is to banish a citizen or keep him 
out of India for a long period. As a matter of fact, we do not know eicactly 
what the past activities of these three gentlemen were. I am not prepared 
to take the testimony of any gentlemen in this House so long as the 
Government itself did not think it fit and proper to bring the offenders to open 
trial. My Honourable friend there made a very strong statement, that these 
dangerous criminal should not be allowed to enter the country. I take serious 
objection to that allegation. What is the evideDce on which he bases his 
statement ? He should see that such a stat̂ ement must have evidence to 
support it. If the Government have evidence against them, let them place it 
before us. I am asking for a sympathetic consideration of their cases from all 
sections of the House, not only from the non-official side but also from the 
official side. I think Government will be giving a good start to the consti
tutional reforms if they show a change of heart as regards the civil liberties of 
the people. Therefore, Sir, 1 hope Government will not oppose this Resolution 
but on the other hand that they will allow all Indian exiles to return to their 
mother country. Therefore, Sir, I support this Resolution and I appeal to 
the Honourable the Home Member to accept this Resolution.

The H o n o u ra b le  Mr. J. REID KAY (Bengal Chamber of Oommeroe) j 
Sir, with regard to this Resolution I sfaould like the House to consider— Îs it
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p tr^ J   ̂ .
reasonable that, at this stage, with the serious trouble at present existiiig in Ubi 
industrial areas in Cawnpore, for tlie Gk)venpnent seriously to consider allowing 
these gentlemen to return to India ? As you all Imoŵ  there was a prolonged 
strike in the jute mills in Bengal, said to have been caused by the communistio 
element, and I do feel that there may be real danger in Government carrying 
out the recommendation contained in this Resolution. I therefore must 
oppose it.

T h e  H o n o u e a b lk  Mr. R. M. MAXWELL (Home Member): Sir, this
Resolution gives me an opportunity of clearing away certain misunder
standings winch I have, noticed in reference to these absentees—I call 
them absentees for want of a better term—in the correspondence which 
has been addressed to the Home Department from time to time about 
them—a misunderstanding which has come to light with special prominence 
in the speech of my Honourable friend Mr. Pantulu which we heard just 
now. The term ** exile always excites a certain amount of commisera
tion and sympathy. It connotes banishment—the word used by my Honour
able friend Mr. Pantulu. But the terms “ banishment ’̂ and “ exile*' are 
entirely wrong and out of place in speaking of peo|>le of the class we are dealing 
with t^ay. Banishment is an act of State by which a State expels from its 
own territories one of its own nationals and does not allow that person to return. 
That is what we mean by banishment. Mr. Pantulu asks that we should not 
pursue a course which is reminiscent of the Tsarist regime, but I would assui*e 
him, no single person has been banished by the Indian Government. The 
Government of India do not even possess powers to expel any but foreigness 
fipom this country. The persons we are speaking of today are not pexBom 
banished—not exiles. They are one and all either fugitives from justice— 
absconding offenders—or persons who have left India in order the better to 
pursue their plots against the State. These are the persons we are speaking of 
and when Mr. Pantulu says, *‘ Let usnot assimie that they are guilty; let 
us invite them to return and prove their guilt by placing them before the courts 
I can only assure him that if the gentlemen like to return we shall be only too 
pleased to put them before the courts in due course and let them take the con
sequences of what they have done. The correspondence that has come to the 
Home Department from these persons or their sympathisers does not consist 
of the request to allow these people to come to India but a request for an 
snmesty for their past misdeeds, and I think I am right in saying that scarcely 
one person of those who come within the scope of the Resolution has ever asked 
for permission to return to India and been refused it. In the great majority 
of cases, the request has been a request for facilities to return to India coupled 
with a clear indication and a promise not to take action against them for their 
dark and dismal past.

Now, I want to explain one general point to the House in thi& regard. 
The Government of India have never discarded the principle that we take 
responsibility for British Indian nationals. Any British Indian national who 
likes to live in India can come here and take his chance, but a certain number 
of these mie persons who have absconded from India and have taken foreign 
nationalities and in regard to such persons the position is entirely
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Once a person has discarded British Indian nationality aikd taken Oii delibera
tely aQme* foi^ei^ nationality, he ha»s no further claim on Govern ment of
India or on this House. I f  a ijian wants the privil^gefl of living under the 
Qovemnxent o f India he must stick to that Government and not throw it aside 
as soon as it becomes inconvenient to him. Nor, having taken on a foreign 
nationality can he chw ge his. skin like a caterpillar and re-assume the Indian 
nationality which he has thrown aside. Now, when he has thrown aside the 
Indian nationality and taken on a foreign nationality there is only one way of 
coming back to India, and that is like any other foreigner. He must obtain a 
passport and get a visa from the British consular authorities. I f he wishes 
to make any such application, the application will be considered on its merits. 
But he has no right to return to India if his presence is in any way inconvenient. 
As a matter of fact, most of the people who are in that position have very little 
claim to be allowed even to visit India as foreign visitors because their past 
activities give them no claim to our hospitality. I hope I have made the posi
tion more or less clear. I would like here to mention one fact, namely, that 
of all the people who are outside India at the present moment— what we might 
call absconders— only two at this moment have, retained their British Indian 
nationality and the others are foreign subjects, including two pf those men
tioned by the Honourable the Mover of this Resolution.

T h e  H o n o it r a b l e  P a n d it  H IRDAY NATH K U N ZR U : Did you say 
all o f them were foreign subjects ?

T h e  H o n o u r a b l e  Mr. R. M. M AXW ELL : There are only two who 
can be described as absconders who at the present moment possess British 
Indian nationality.

T h e  H o n o u r a b l e  Mr. B. N. BIYANI : Who arc they ?
The H o n o u r a b l e  Mr. R. M. MAXW ELL : Their names are—

(1) Mr. Obeidulla Sindhi. He has never yet applied himself for facilities
to return to British India, and

(2) Mr. Hardayal, who is one of the three persons mentioned in the
Resolution.

Those two persons, Obeidulla and Hardayal are the only British Indian subjects 
at present abroad and afraid to return.

T h e  H o n o u r a b l e  Mr. P. N. SA PR U : Mr. Hardayal is in England- in 
London.

T he H o n o u r a b l e  Mr . R. M. MAXWELL : He is not in India.
The H o n o u r a b l e  Mr. P. N. SA PR U : Bub you can deal with him 

if there was anything against him ?
T h e  H o n o u r a b l e  N a w a b z a d a  KHURSHID ALI K H A N : Is the 

Honourable Member in touch with him ?
T h e  H o n o u r a b l e  Mr. P. N. SAPRU : I am not in touch with him but 

I should not be ashamed to be in t^uch with him.
The HokoubabM! Mr. R. MAXWELL: I  will give some particulars

about this gentlemaD. Mr. Hardayal has been absent from India smoe 1911,
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[ H r .  E. H .  MazweD.]
When he was in India, he openly used to adyocate violence. I should like to 
quote to the House what was said about this gentleman in the judgment in 
what is Idiown as the Delhi Conspiracy Case which arose from a serious out
break of terrorism in India in 1912 and 1913 and which resulted in a bomb 
outrage on the life of the then Viceroy and also a bomb outrage in Lahore in 1913. 
That was the movement in question in the judgment in that case. The Judge 
w d  that his (that is, Mr. Hardayal’s) was the responsibility for the downfall 
of at least two of the men who were prosecuted in that case and a publication, 
of which Mr. Hardayal was probably the author was described as with one 
possible exception the most criminal the Judge had ever seen. This man left 
India in 1911 to organise the Ghadr party in America, a revolutionary party 
to ovexthrow the State by revolutionary and violent methods. This gentle
man, having gone to America for that purpose, was found in Germany during 
the wax engaged in seducing Indian prisoners of war and in trying to persuade 
them to join the enemy. That is how he employed himself in Germany during 
the war and he was heard of doing the same thing in Turkey, and he actively 
assisted the enemy during the Great War in this and various other ways. When 
his case was discussed in 1919 and again on subsequent occasions, it has been 
mentioned that he was wanted actually for trial in India on capital charges, 
and had his person been secured during that period, he would almost certainly 
have been hanged. That is one of the gentlemen whom the Honourable Mr. 
Pantulu urges us to admit to India at the present moment in order that he may 
stand his trial. As I said, if Mr. Hardayal likes to come to India and stand 
his trial for waging war against the King-Emperor and various other revolu
tionary conspiracies, he is welcome to do so. But, in point of fact., he has 
never asked to be allowed to return without an anmesty. Since 1927 he has 
been making occasional attempts to obtain from the Government of India an 
assmance of amnesty, but in view of his past record, it is impossible for the 
Government of India to say that mere lapse of time is going to acquit him of the 
serious offences with which he is liable to be charged, mwe especially as the 
tone of his more recent contributions to the Press shows that, in spite of what 
one Honourable Member sitting opposite said, his revolutionary views have 
not changed. I may t(‘ll the House that he was described in the judgment in 
the first Lahore Conspiracy Case as “ a dangerous monomaniac, devoid of any 
trace of moral or physical courage, who while inducing his dupes to go to a 
certain fnt̂ * carefully kept himself out of trouble So, I cannot con^atulate 
the Honourable Mover on his selection of that person to champion.

As regards the other persons mentioned in the Resolution, Mahendra 
Pratap is one who was a landed proprietor in the United Provinces and who 
left India, of his own accord again ; he was not banished. He left India of his 
own accord in 1915 and inunediately took an active part in assisting Germany 
in the war. Numerous publications of his, which have since been issued, 
have been prohibited c-ntry into India under the Sea Customs Act on the groimd 
of their general revolutionary and dangerous character. There again, there i« 
comparatively little evidence of a change of heart on his part. As the House 
prpbably knoivs, his property was attached under Regulation U1 of 1818 aqd
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by an Act o f 1923 was forfeited to the Crown and granted to his son* fio, 
Ooyeminent have dealt liberally with the property in that though it was for
feited to the Crown, they have given it to his descendant. This gentleman, 
Mahendra Pratap, has long claimed Afghan nationality. He is one o f those who 
have changed their nationality------
, An  H o n o u ra b le  M em ber : Is he a Hindu or a Muhammadan ?

The H onqttrable Mr. R . M. M A X W E LL: I did not say religion; I  
said nationality. He has claimed Afghan nationality and has been travelling 
about on an Afghan passport. This passport was l^ t  renewed on the 1st of 
January, 1936 by the Afghan authorities. We have information that he has 
quarrelled with the Afghan authorities and handed them back his passport 
aaid also that he now disclaims allegiance to any State in the world. As I said 
just now a man of this character, a man who has changed his nationality, can
not be allowed to change his nationality from time to time to suit his con
venience. He has definitely thrown aside his claim on India. At the same 
time, if  as a foreigner he chooses to apply for a visa to his passport sajring he 
wants to pay a visit to India, then I can assure the House and the Honourable 
Mr, Hossain Imam who wished an assurance o f that kind that the matter would 
be considered reasonably at least by the Government o f India and no to -  
necessary dif&culties will be raised. They will have to consider it on the merits, 
I cannot assure the House what the decision would be, because we will have to 
take account o f all the available information regarding this gentleman up to 
date and find out also from the Provincial Governments concerned to what 
extent their position would be aifected by allowing such a person to enter. 
But there will be no unreasonable attitude on the part of the Government of 
India. But, at the same time, he would have to be considered exactly like 
any other foreigner. And such reasons as would be valid for refusing visas to 
foreigners would also be valid against him. He could not claim any special 
privileges because once, before he had changed his nationality, he had been in 
India. I think the House will agree that that particular point o f view is 
reasonable.

Then the third of the persons mentioned in the Resolution is Dr. Pandurang 
Sadashiv Khankhoje. I think that is the same as is meant by Professor 
Khankhoje. Well, this gentleman again has never applied for passport faci
lities to return to India. He left India as long ago as 1906 and took part in 
oiganising the Ghadr party in America. In fact he was known to have been 
actively associated with a nieinbor of that party who was hanged in the Punjab 
in 1915 for complicity in a nmrder. So his activities up to 1915 do not creat/e 
any great confidence in him. After that ho was appointed Secretary of the 
Indian Revolutionary Council in America and canied on revolutionary activi
ties from there. Subsequently he has boon in possession of both Persian and 
Russian passports, thereby establishing no particularly ctrong bond with 
India. He must have tried to cliange hie nationality at least twice during that 
period, and finally we heard from His Britannic Majesty's Consul in Mexico 
that he took out Mexican naturalisation ^pers eome years ago. He is not an 
Indian national at all. Lala Hardayal is the only Indian ^ampng the three 
mentioned in the Resolution who has retained his Indian nationality, and ttore*
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is one other who is not mentioî Eed here is also tndian iiatio&alV Btit 
this gentleman, Mr. Khankhbje, has acquired Mexican nationality and, iricî  
dent^y, hab not applied for passport fadlities to return to linlia.

I hope therefore that these facts will be enough to clear up any misunder
standings which may exist in the minds of the House as regards the attitude of 
the Government of India towards these absconders. As I said before, the great 
majority of those, practically all, who are away from India now have left India 
of their own accord, in many oases to escape justice, and the Government of 
India have never repudiated responsibility for their own nationals. As regards 
the other more general arguments which have been put before the House, it 
has been urged that Congress now form the Government in several of the pro
vinces and include persons who in the past were opposed to Government. And 
that has been put forward as a reason for allowing levohitionary absconders 
to return to India. But I would just ask the House to remember that, as point
ed out by more thian one of the Hbnouirsble Members opposite who have spoken 
oh thiF Resolution, the Congress have never identified themselves vrith revolu
tionary or communist methods, and therefore the mere fact that Congress 
Govemiirenta are in power in some places is no reason for arguing that therefore 
all revolutionaries should he white-wa^ed. One very strong reason has been 
mentioned by my Honourable friend Mr. Reid Kay as regards the Bengal 
and Cawnpore situation. That alone should be sufficient to warn the House 
of the danger of allowing these people to retnm without very carefully sera- 
tinising the local provincial oircutnstances in which such action would be 
allowed. And in any case the argument that worse people have been released 
by some Provincial Govemnionts, for instance, the Kakori prisoners—I would 
not accept that argument, used by my Honourable friend Mr. Sapni, firstly 
because worse ” is a matter of opinion. These Kakori prisoners had in fact 
served the greater part of thoir sentences already. They had expiated their 
crime to a v ^  large extent. The people we have been speaking of have fled 
from India in order to avoid the expiation of their crimes, and it may also 
be assumed that those who have not stayed here to face justice are those 
a fortiori who have least to hope from the courts. In other words, it is reason
able to assume that the worst people are those who regard their case as so 
hopeless that they must go abroad and take foreign nationality. I therefore 
submit that the general political argument that the situation has changed is no 
reason for adopting any rash course in regard to persons who have taken up 
their abode abroad, Government of India have always been perfectly
reasoiial)le towards thcftc people. In fact the cases of all Indians known to be 
residing abroad are rcceivin" attention every six months in case the circum
stances might have changed, and as the House is probably aware, one of those 
who was forraerly such an absconder, Mr. Sailendra Nath Ghosh, has been 
allowed to return to India during the last year. I hope therefore that now I 
have explained the whole situation to the House the Mover will decide not to 
press his Resolution.

The Coanoil thoi adjourned for Lunch till a Quarter to Three of the 
Oloak.
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The Council re-assembled after Lunch at a Quartet*to Lplifee Oiock,
Honourable tie Preaiieiit in the ^hair, ; ^
T h e  H o n o u r a b le  PRESIDENT: Debate tnll now tesrttife Mi'. 

Biyani’s Re$oluti6n.

T h e H o n o u ra b le  S ir  PHIROZE SETHNA (Bqinbay : Non-Muham- 
na6idan): Mr, President, this Reaolution is oUe of those difficult ones in, regard 
to which Honourable Members must experience considemble difftculty in arriv- 
ihg at a decision whether to support or to oppose it. The Honourable the 
Mover and his supporters have put their case in such a manner as to lead some 
of us to draw the inference that perhaps what is asked for in the Resolution is 
fully justified. On the other hand, the Honourable the Home Member haa 
placed his side of the case which has revealed many facts with which I am sure 
the House was not cx>nvei*8ant. At the same time the Honourable the Home 
Member told us that Government are prepared to consider all cases very reasoji- 
ably, and we trust they will do so when applications d o  c o i n c t o  them. 
From the facts, however, which he gave us it would appear that those who have 
f le d  from the country should not be allowed to re-enter unless they made 
proper amends. As the Honourable Mr. Maxwell said they are people who are 
fogitives from the law, they are abscondors, etc. If they have given up their 
nationality it must be because they felt that they were guilty and if they re
turned to the old country they would be amenable to the kw and would be 
convicted. The Honourable Mr. Maxwell has informexl us that of all the 
fugitives, of all the men who have not been allowed to return, only two have 
retained their old nationality, namely, Maulvi Obeidulla Sindhi and Lala 
Hardayal. I for one do not know any of the three gentlemen who are named 
in the Resolution, much less do I know what were their offences which made 
them fly-from the country. But this much is certain, as I have said, that they 
themselves must feel that they were in the wrong and the best course for them 
to adopt was to go away from here.

In regard to Lala Hardayal Mr. Maxwell gave us several facts today 
from which it is evident that he certainly was a revolutionary of the worst 
type possible. Whether he is a revolutionary today is open to question from 
what my friend the Honourable Mr. Sapru observed in the course of his speech. 
He said that Lala Hardayal has thoroughly recanted and has turned over a new 
leaf and therefore permission might be given to him to return. I am sure the 
House would like to know Mr. Sapru’s authority for saying so. He informs me 
that he derives his information from his esteemed father, the Right Honourable 
Sir Tej Bahadur Sapru, who, as the House knows, returned from England 
only a few weeks ago. Sir Tej Bahadur knows Lala Hardayal; he has met 
him, and he says and that Lala Hardayal lives in London. He hajs obtained the 
Ph. D. Degree of the London University. He has written books and they are 
published by English booksellers and in one of his works he has thoroughly 
denounced his former friends, the Germans. If these facts are correct^nd 
we cannot doubt them because of the authority I have quoted—if these facts 
are correct, then I say, that although I myself do not know the man from 
Adam, that his case does deserve consideration. It may be that the <>therB may
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aLn) lecairt in the same way and if that be m  I  ahoold eertao^ tUid: 0mA 
Oovemmeiit ought to consider ̂ h  case oa  its own merits.

Now, it has been pointed out not only by the Honourable Mover but by 
hifl supporters— and there is much force in what they say that circumstanced 
as we are at the present moment, we find that worse offenders than some o f  
these people r e fe r ^  to in the Resolution have been released by the CongresB 
Ministers. Therefore I ask if these men returned and if Gk>vemment prosecuted 
them, could the Oovemment o f India prevent the Provincial Ministries from 
releasing them ? It would be quite open to them to do so. Suppose Lala 
Haidayal and others landed in Bombay it would be easy for an official of the 
Bombay Government to arrest them and get them prosecuted. I f  that is so 
and if they are prosecuted and sentenced, will the Government o f India be in a 
position to prevent the Ministry o f the Bombay Grovemment from extending 
pardon to them or to remit their sentences 1

The H o n o u k a b l e  t h e  PRESIDENT : Why has not Lala Hardayal put 
his case before the Government o f India ?

The H onourable Sir PHIROZE SETHNA : The Honourable Mr. 
Maxwell has not even told us what I have just stated on the authority of Mr. 
Sapru. I should like the Honourable Mr. Maxwell in the course o f his second 
speech to tell us whether he has applied or not. I certainly say, “  Do not allow 
h m  to come unless he makes amends, unless he asks for pardon, unless he gives 
a definite assurance that he will not resort to his old ways I f he does that 
and if the others do likewise, because o f the conditions which I have referred 
to prevailing at present in the country whereby Congress Ministries are de
termined to release political prisoners, then I say that the Grovernment o f  India 
would be doing justice to themselves by allowing such men to retum^>rovided 
they do not behave in the same manner in which they behaved formerly, I 
certainly appeal to the Government not to be severe. On the contrary they 
would add to their prestige and enhance their reputation. Let me quote one 
instance. I am trusting to memory, I am not sure o f the exact facts. Two or 
three years somebody tried to assassinate Sir John Anderson. The man was 
tried and he was sentenced to be hanged. The Governor himself reduced 
that sentence to transportation for life, and subsequently if I remember aright, 
it was Sir John Anderson himself who suggested that if the man was prepared to  
turn over a new leaf he would send the man to England for further study.
I  am reminded by my friend on my right that he has been sent to England. 
I f  sô  if Sir John Anderson could have done that in that individual case in 
which he himself was concerned, I certainly think that the Government o f  
India ought to show magnanimity in such cases, provided these fugitives do 
make amends and they do promise to turn over a new leaf altogether.

It is to Government’s interest to be merciful because suppose in spite 
o f the orders not to allow them to return they did manage to land, they could be 
am sted and tried and convicted. In such a case or cases the Government 
o f  India would have no voice as the Act o f 1936 allows the Governor o f a province 
to grant pardon infltead o f the Goveamor General. The Governor o f a province 
will certftiiJy carry out the wishes o f the Ministry under the new Act. Thia
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power was fonnerly vested in the Governor General. Bat tmatir the whr Act 
this power is now vested in l^e Governor with tibte oonsent of hi9 Minirteia. 
I therefore contend that it would be a very wise thing if every individual oaae 
were treated on its merits and be allowed to return provided he satiifiafl 
Qoyemment that he will turn ovet a new leaf altogether.

The H on ou k a b le  S ir  DAVID DBVADOSS (Nomina ĵed: Indian Chria- 
tians): Sir, after hearing the Honourable the Home Member I do not think 
there is any doubt in the minds of Honourable Members that the persons who 
are mentioned in the Resolution are persons whose entry into India would not 
be for the benefit of the country. It. has been said, Sir, that they have turned 
over a new leaf. But we murt know what they mean by that. Have they 
recanted the past ? Have they atoned for the past ? As far as we know they 
havê  not done so. We should have no sympathy with fugitives from justice. 
The best thing would have been for them to have stood the charge and proved 
their innocence. (An Honourable Member : ‘ ‘ Have they been tried and found
guilty ? **) No, for a man who flies from justice there is no trial. In the case 
of convicted persons, they have undergone the sentence and expiated their 
offences. A man is sentenced to penal servitude or transportation for life. 
After a certain term he is entitled to return, so that there is no analogy. 
It has been strongly urged that because there are Congress Ministries 
in these provinces, they should be allowed to come back. I think 
that is the strongest reason for not allowing them to come back for it would be 
placing these Ministries in a very awkward position. Therefore, it is no kindness 
at all to the Congress Ministries to allow disturbing elements to enter the 
country and put them to inconvenience. I would go further and say that it is 
not plajring the game if the Governments allow these men to come back at 
this juncture when a bureaucratic Grovemment has been replaced by a responsi
ble Government in the provinces. I therefore, Sir, very strongly advise the 
Honourable Mover to withdraw the Resolution and not to press it to a division.

T h e H o n o u r a b le  P a n d it  HIRDAY NATH KUNZRU (United Pro* 
vinces Northern: Non-Muhaminadan): Sir, when the consideration of this 
Resolution began the House I believe was ulider the impression that it applied 
to a large number of Indians who might in the changed circumstances of the 
coimtry be allowed to return to their homes. The statement made by my 
Honourable friend Mr. Maxwell that only two of them retained their Indian 
nationality and that the rest had acquired a foreign nationality must therefore 
have come as a great surprise to Honourable Members. The information that he 
has given us has considerably limited the scope of the Resolution. We see now 
that it applies only to two people whom under the law we are entitled to call 
Indians—Lala Hardayal and Maulvi ObeiduUa Sindhi, and it is entirely to 
the cases of these two people that I propose to confine myself.

My Honourable friend Mr. Maxwell in dealing with them pointed out the 
crimes of which one of them had been guilty or was supposed to have been 
guilty. Now, let us assume for the moment that the fact that they left India 
showed that they had been guilty of actions for which they would have to pay 
a sesrere penalty had they remained here, it is on that assumption that I want 
to consider whether they should be allowed to return; whether they have
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relOTcted tbedr ^re\«Qii6 opioion of.oot Wl̂ aii
The Aoience of. penology Iias jn grent̂  ĵxrin$ the lâ t
quarter of ai oratory w d thcv tî ue pui!pose..of pu|^l^^ent i$ coming; more and 
more to be regarded not retpbuJtiv'e ,but reformatory. We cannot there
fore in depiding on our Q9urse of action at the present time concern ourselves 
merdy Witb the offended df ̂ hich these tWo jjeb^le mi^t ha\̂ e bern guilty. 
We have t6 consider whether in the changed circuitistarices we can expek 
from them a cdtfrse ’ of conduct different to that which they pursued in 
tiie past. If we can reasonably expect tliat, if we can feel that in the changed 
atmosphere of this country there would be little room foT activitiei?rof the kind 
that Government took strong exception to, and which any government must take 
exception to, then wl âtever the offences of which they niight have been legally 
guilty there is morally no further reason left for proceeding against them. 
Now the circumstances in which these people left the country Were differeilt 
from what they are today. They were believed to be guilty of serious offences 
committed with political motives. Thtre was no hope that the political system 
that was prevalent at the time would be changed. Consequently, there was 
nothing for the Government to do but to punish p?.ople who resorted to criminal 
actions in order to bring about political changes, but political changes having 
come about and a different atmosphere haying come to prevail in the country 
because of them there is no longer any reason for merely thinking of the offences 
of which they were guilty and not takmg into account not the possibility but 
a fair probability of their applying their energies and their talents to construc
tive purposes.

Now, a great deal has been said here with regard to the release of
3-6 pji. prisoners by various Ministries. Some of my Honourable 

friends here seem to be under the impression that it is only the 
Congress Ministries who have set political prisoners at large. But as a matter 
of fact, there is hardly any province in which political prisoners are not 
being released. Action of this kind has been taken in the Punjab, and 
also, I believe, in Bengal. Further, the hunger-strike in the Andamans 
having been given up, it is expected that the priaoners there would be allowed 
to be repatriated to the provinces to which they belong, and that they would 
be set free by the Provincial (Governments concerned if they thought it 
fit to do so. The question of the release of the convicts now in the Andamans 
is nowhere more acute tluA in Bengal. The Home Member there has already 
given an assurance that the hunger-strike having ceased, the position has been 
completely changed, and that he will consult the leaders of all parties and see 
what can be done in the new circumstances to take action which would be 
regarded as satisfactory by the public and— —

T h e  H o n o x je a b l b  t h e  PRESIDENT: Is th e  a n a lo g y  c o m p le te  in  th e  
tw o  ca ses  ?

T h e  H o n o u r a b l e  P a n d i t  HIBDAY NATH KtJNZRU: May I finish 
my sentence, and then I will answer your question and at the same time be 
in the interests of law and order. Now, Sir, I am prepared to answer your 
question. Which are the two cases you refer to ?

Ths H o n o u ju b lb  t h e  PRESIDENT: You yourself are referring to them.
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T h e  H o n o u r a b le  P a n d it fflRDAY NATH KUNZRU: The terrorisfca 
and those political refugees ?

The H o n o u r a b le  th e  PRESIDENT : Yes. And the hunger-strikers.
The Honourable Pandit HIRDAY NATH KUNZRU: I think the 

terrorists who have now been confined in the Andamans have been shown to 
have been systematically guilty of crimes of which the other people might have 
been guilty once or twice, and if today they are being released, I do not see 
any reason why we should tremble in our shoes if two persons who might 
have held revolutionary views in the past are allowed to return to their mother 
country ? My Honourable friend Mr. Maxwell in dealing with this analogy 
said that the Kakori prisoners had expiated their crime in part by having 
undergone imprisonment for a few years. If he will allow me to say so, he 
was then, as he is always, dwelling in the past. He merely thought of the 
punishment awarded to them and undargone by them. But he did not think 
of the fact that the Ministry which had released them thought that they were 
strong enough because of the support of public opinion that they possessed to 
release these prisoners, and it is this fact really that should count materially 
at the present time. I personally do not think that if we allowed Lala 
Hardayal and Maulvi Obeidulla Sindhi to return, there would be even a 
ripple on the surface of Indian political waters. It is true that everything 
in this country is not normal. My Honourable friend Mr. Reid Kay referred 
to the trouble at Cawnpore. But do we expect any time in this country or in 
any country when there will be no cause for anxiety in any direction and things 
will be absolutely quiet from one end of the country to the other ? There 
is no country where even in the midst of normal circumstances problems do not 
arise from time to time which give cause for concern to the public and to the Gov
ernment, and if there are any people amongst us who expect that any political 
reforms that India may enjoy or any change of government in this country 
or even the fullest transfer of political power from British to Indian hands will 
solve all political problems in a moment, they are sadly mistaken. There will 
be problems here in future, and enough of them, as there are today, say, in 
England or France or the United States of America. This need not however 
deter us from showing the magnanimity which my Honourable friend Sir Phiroze 
Sethna has pleaded for. We need not wait for a definite retractation of their 
views by the two political refugees whose cases we are now discussing. If we must 
first see that these people receive some punishment, cannot we believe that the 
mere fact that they have been away from their country for years and years 
is a sufficient pmiishment for them ? I know some people who for a few years 
were not allowed to return to their homes. My Honourable friend Mr. Dow 
points to himself, implying that he too is an exile, but then he along with his 
countrymen has voluntarily undertaken the burden of reforming the whole 
world. As regards these people, they are involuntarily outside their 
country-----

T he H o n o u ra b le  Mr. R. M. MAXWELL : I did try to explain that 
every one of these persons had left voluntarily.

T he H o n o u ra b le  P a n d it HIRDAY NATH KUNZRU: Quite so, 
tljeir movements were voluntary, but we all know that they had to leave 
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(Pandit Hirday Nath Kunzru.]
because o f the pressure o f events, and that they would now like to return to 
their homes. ^

I was saying, Sir, that I knew some men who for years were unable to 
return to their country and I know what their sufferings were. I f  my 
Honourable friend Mr. Maxwell were prevented from returning to England 
he would then know what the hunger o f an exile for returning to his country 
can be, and inability to return to one’s home may be a severer mental punish
ment than any physical chastisement that you can inflict.

T he H onourable the PR E SID E N T: Will you please bring your 
remarks to a close ? ^

The H onoukable Pandit H IR D A Y NATH K U N ZR U : I am not 
pleading, Sir, in defence o f revolutionary activities on the part o f anybody. 
I am only asking for a changed attitude from Grovernment bemuse the circum
stances in this country have changed. It is true that these people, as my 
Honourable friend Mr. Maxwell says, can come back. It is a l^  true that it 
will primarily depend on the Provincial Governments concerned whether they 
would prosecute these men or not. But I take it that under the present law, the 
Government o f India have in the last resort the power to compel a Provincial 
Government to institute criminal proceedings against a person. Apart from 
tJiis, the position o f these people, imless they receive an assurance from the 
Central Gk)vemment that they would not be prosecuted will be a precarious 
one. It would depend entirely on the Provincial Government under whose 
jurisdiction they happened to be for the time being whether they would be 
proceeded against or not. As regards Lala Hardayal in particular, his home 
is in Delhi which is directly under the Government o f India. I hope therefore 
that my Honourable friend Mr. Maxwell will be able to reconsider his position 
and to say that the (Jovermnent today feels strong enough to let two men, what
ever their offences may have been in the past return to their coimtry without 
feeling that law and order would be endangered or that serious trouble o f any 
kind would arise in the country.

T de HoNotmABLE Mr . B. N. BIYANI ; Sir, much has been said 
on the Resolution for and against and I do not think I have to say 
much. My Resolution is a simple one, though it has been magnified into a 
dangerous one. Two o f my friends thought there would be communistic 
danger and danger in fomenting strikes and that generally these people would 
be a danger to the British Raj and to the peace and tranquillity o f the country. 
Let me assure them that if these p3ople come back my friends opposite will be 
as safe as they are today, and if they are afraid o f their safety I can assure 
it to them under the Congress Ministries o f today. It was said that the Con
gress Ministries would be taking a risk if these people came back. Let me also 
tell them that the Congress M i^tries are prepared to take the risk and they 
would be glad to  admit these people into their provinces.

The question I raised was that some o f these people are afraid that if they 
return they will be clapped in jail for some action o f theirs o f 20 or 30 years 
ago. J have clearly said in my speech that times have changed and the actiona 
o f  20 or £0 years ago are to be condon^ and Government would be wise io
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tftke the opportunity o f allowing these people to return and to enable them to 
show that their life and conduct is in conformity with the political ideals o f the 
present day.

Some friends wanted to know why I did not talk about the careers o f these 
people. I say it was beyond the scope of my Resolution. I did not say that 
whatever they have done I agree with them or that the Congress agree with 
them. Congress has always stood for non-violence and it stands for non
violence today. Some people have sympathised with me and supported the 
Resolution, but when they say that the activities o f these people were stupid, 
I do not agree with them. People may not agree with their activities, but so 
far as intentions go there may be two opinions about the intentions o f these 
people. As regards their changing their nationality, I can only say that they 
have done so because they were so long out o f their own country with no pros
pect o f returning that forced them to change their nationality. Even today 
if they see a prospect o f returning to their motherland many of them would be 
willing to return and Jive as Indians and as our brothers and friends. {An 
Honourable M e n ^ : ** They may change again' ’ .) They were forced to change ; 
they did not change willingly. Lot any o f us give a trial to being away from 
I n ia  for 20 to 30 years with no hope o f returning and imagine the situation 
in our own case.

I have said much about the changed situation, and I have said that if 
there are no specific Urders against any o f these, let (Jovernment give an assur
ance that if any o f these come back and if the Provincial Governments do not 
want to prosecute them the Government o f India will have no objection to 
their coming back. Let the responsibility be on the Provincial Governments 
if they have the power and if there is real provincial autonomy. Secondly, 
I said that in view of the 20 or 30 years which have elapsed it would be worth 
while to give these people a chance o f returning to their motherland and 
appease national sentiment. And let me say that whatever the fate o f my 
Resolution, howsoever the Government or some o f my friends look at the acti
vities o f these people, these people are honoured names in the history o f India. 
They are honoured by Indians and whatever the attitude o f the Government 
may be, they will remain honoured. I f Government would like to taste that 
let them allow these people to come back and see what reception India gives 
them. Therefore it is not right only to talk in terms of crimes. Let us also 
understand in terms o f the sentiment o f India. It is a question o f diSEerences 
in political aims and we have a right to have di3erent views on the activities 
o f these people.

With these words, Sir, I press my Resolution.

T he H onourable Mr. R. M. MAXWELL : Sir, only a few points have 
been brought to prominence in the debate since I spoke before which need 
particular notice from me. I will not take up the slight challenge laid down 
by the Honourable Mover in his reply, where he told the House that the people 
o f the kind we are discussing today are honoured by Indians and we should 
see what sort o f reception they would get if they came back. If I took his 
view o f the attitude of Indians towards these people I think it would weigh 
with me as a reason for not relaxing any restrictions or disabilities to which
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these people might be mibject. But at any rate speaking in this House I feel 
that I have the sense of the House with me when I say that tiie House has no 
sympathy whatever for crimes and revolutionary intrigues of the kind which 
caused these people to be driven by their own consciences from their own 
country and, in many cases, to take a foreign nationality. That is all I will 
say on that particular point.

My Honourable friend Sir Phiroze Sethna raised a certain point regarding 
our relations with the provinces in such matters, to which Pandit Kunzru also 
alluded. It is quite true that in the event of such a person coming to India it 
would normalJy be a matter withm the discretion of the Provincial Government 
how to deal with him. By that I do not mean to say that any Provincial 
Government lias the power to abrogate the law. It is not for Provincial 
Ck)vernments to say that people should not stand their trial. They have certain 
powers of dealing with persons who have stood their trial, but if any Provincial 
Government knowing that there was a case for a serious offence against any 
person tx)ok steps to prevent that person from coming to trial, then I think 
that we should have to say that they had not a correct view of their responsi
bilities and that other responsibilities would have to come in. That, then, 
covers the attitude of the provinces, but there is also the question of our atti
tude to the provinces. The Government of India have the power so far as 
the granting of passports is concerned of helping to mak  ̂these people present 
in India or not. They would normally not give passport facilities to persons 
who require them without first satisfying themselves that the presence of these 
people in India would not be a serious embarrassment or detrimental to the 
interests of law and order in any particular province. We know, for instance, 
that there is trouble in Cawnpore. It might not be wise to give full facilities 
for persons of communist or revolutionary leanings to arrive in Cawnpore and 
carry on their intrigues. As regards what Sir Phiroze Sethna said, I would like 
to quote a few remarks which he himself made on a debate in this House just 
a year ago, when he strongly drew the attention of the House to the great 
danger to India of persons having communist or socialist views being allowed 
full freedom of action. What he said was :

‘ 'The portents are ominotifl and it woald be crnnina] and suicidal folly on the part 
of all those who are convinced that Socialism and Coffmunifm are wrong politics which 
cannot but engulf this country into a revolution, a elate vailaie, to tit quiet any lonf̂ er, 
not to organiEC and marshal their own forces in order to check, to combat and ultimately 
to destroy these new-fangled, dangerous ideas impoited from the W eet, paiticularly fiom 
Bolshevik Russia. It is because I realire and rcaliic n cft tccnly 11 e ^erper that threat
ens the future of this country by the growth and spread of these ideas that I have brought 
forward this Resolution **.

T he H o n o u b a b le  Sib PHIEOZE SETHNA : If these same men drop 
socialiEm and communism which they have done according to the reports, 
what then ?

T he H o n o u r a b le  Me. R. M. MAXWELL : That brings me to ike 
Honourable gentleman’s second point; namely, what would be the attitude 
of the Government of India towards those who recant. I take it that the 
sense of the House is that our disoussion, or at any rate the interest of tbis
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discussion, is confined to persons who have retained their Indian natioiwtlity 
and the House does not desire to record a strong opmion in favour of thoflp 
who have taken other colours.

T he H o n o tjra b le  th e  PRESIDENT : I am afraid I shall have to tato 
liie Resolution as a whole, because neither the Mover of the Resolution nor any 
other Member hajs asked me yet to amend the Resolution, and I shall hav̂  
at this stage to take the Resolution as moved.

T he H o n o u ra b le  M r. P. N. SAPRU : What will the Government of 
India do if there is a Socialist Government for some time in England ? Go 
into mourning ?

T he H o n o u ra b le  Mr. R. M. MAXWELL : That does not arise on the 
present debate, Sir.

I accept your ruling, Sir, that what we have to consider is not only the 
two persons who have retained Indian nationality but all those who may have 
absented themselves. The attitude towards those who are foreigners and 
towards those who have retained Indian nationality would be very much the 
same except as regards the actual means of implementing the decision of the 
Government of India. In the case of foreigners, as I explained, a foreigner 
could not come unless a visa was granted by the British Consular authorities, 
but as I explained before, I do not think that if such a foreigner satisfied us 
that his presence in India was in no way a danger or likely to be a danger, or 
satisfied us in fact that his attitude of mind had entirely changed, I do not think 
a request for a visa would be considered unreasonably, but the Government 
of India must reserve it to themselves to consider the merits of each case and 
the circumstances of the province to which such a person would be likely to 
pay a visit. As regards persons who have not surrendered their Indian nationa
lity, we have an instance of the attitude of the Government of India in the case, 
which I quoted before, namely, Sailendra Nath Ghosh. He was allowed to 
return in July, 1936 and has since done so and what influenced the Government 
of India was that he gave an undertaking to be of good behaviour. His was 
not at any time one of the worst cases, but he was considered to be a dangerous 
and active revolutionary in Bengal in the past. As regards the other two 
persons we are considering, although my Honourable friend Pandit Kunzru 
spoke movingly of the hunger of exiles for return, I would like to remind him 
of what I thought I had mentioned before, namely, that Maulvi Obeididla 
Bindhi has never yet applied in his own name for facilities to return to India.

The H o n o u ra b le  Mr. HOSSAIN IMAM : What was his offence ?
The H o n o u ra b le  R. M. MAXWELL : He was implicated deeply in what 

was commonly known as the Silk letter conspiracy ”— a conspiracy in the 
North-West Frontier. I am afraid I am not in a position to give the Council 
full details. All that he has asked is a full amnesty for all his past actions. 
He Hftw never made any move to apprise the Government of his own attitude.
It is in fact for him to satisfy us that his mental attitude has changed, that no 
danger would result by allowing him to return. I do not think Honourable 
Members will say that our attitude is unreasonable in that respect. Then 
M regards the other gentleman, Lala Hardayal, I did explain to the H o ^  
that his record was almost exceptionally bad, but at the same time the princiide
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I have just mentidbed ^uld  still apply. If we wete clearly satisfied on good 
authority that he had entirely changed his attitude of mind, that he was no 
longer dangerous, there would be much more reason for considering oppor
tunities which he asked for to come to India. So far he has not been 
refused any such opportunity. All he has been refused is an amnesty. He 
could himself book a passage tomorrow. He could obtain his passport in 
England and come to India tomorrow and be allowed to land in India on a 
valid passport if he likes to take the risk. So far he has only been asking 
for aibnesty for past offences. If the father of the Honourable Mr. Sapni is 
acquainted with him and is able to give an authoritative account of his menta
lity, then he may be able to help Lala Hardayal if he chooses to move in the 
matter—he or anyone else who really knows what his mind is ; but at the 
present moment the latest information that the Qovemment of India 
has is that he has not to a very marked extent changed his former attitude 
of mind and that his recent publications have given evidence of a continuanoa 
of his former mentality. ,

T e e  H o n o u r a b l e  Me. HOSSAIN IMAM ; What is his recent publica
tion ?

T h e  HoNotTBABLE Mb. R. M. MAXWELL : I h a v e  n o t  g o t  th e  n a m «.

T h e  H o n o u r a b l e  M b . G. S. MOTILAL : Is it after the coming in of
Congress Governments ?

T h e  H o n o u r a b l e  M b . R. M. MAXWELL : Probably before that.
T h e  H o n o u r a b l e  Sm PHIROZE SETHNA : Is th a t  book proscribed in

TnHm ?

T he H o n o u ra b le  Mr. P. N. SAPRU: I think it was Sdf OuUure, 
It was a thesis for the Doctorate of the London University. That is only 
socialist, not revolutionary.

The Hokgurable Mb. R. M. MAXWELL : I am afraid I cannot give 
the Honourable gentleman particulars about his publications at short notio® 
I do not think any of his books have actually been prohibited entry into 
India quite recently.

I think what I have said covers the points advanced by my Honourabk 
friend Mr. Sethna. ^I have explained what our attitude would be towards 
there who gave evidence of a change of mind and also what our attitude would 
be towards the provinces and what the provincial jurisdiction would be in 
allcwing these people into India. But, even if the question were one for the 
Provincial Government after a person had been sentenced and convicted for 
Bcme serious crime, there again any such prospect would be naturally a reason 
why the Government of India should be cautious in introducing into India 
persons whose presence would put Provincial Governments in such a difficult 
position.

And one other point is—assimiing that the Provincial Govemmentji 
have, the first discretion in the matter of law and order, the same bar appli^ 
against the Government of India giving a general amnesty to prisoners. It
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is not for us to give amnestieR and when these persons write to us asking for 
us to take action, the only attitude of the Government of India is to be neutral. 
5411 we have tO' consider is whether persons who have taken foreign nationality 
should he allowed passports or not.

The H o n o u b a b le  th e  PRESIDENT : The Question is :
“  Tbat this Council recommends to the Governor General in Council that Raia Mahcndra 

Pratap, LaU Hardayal Nag, Professor Khankhoje and other poUtical exiles be allowed 
to return to India.**

The Motion was negatived.
(At this stage the Honourable the President vacated the Chair which was 

taken by the Honourable Sir Phiroze Sethna.)
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RESOLUTION RE RECRUITMENT TO THE PUBLIC SERVICES BY 
EXAMINATIONS TO BE HELD IN INDIA ONLY.

T he H o n o u ra b le  M r. KUMARSANKAR RAY CHAUDHURY 
(East Bengal: Non-Muhamniadan): Sir, I beg to move :

“  That this Council recommends to the Governor General in Council to take steps 
ior the amendment of the Government of India Act, 1935, so as to secure recruitment 
to the public services of India, civil and military, by public examination in India only.”

Since self-government has been granted to the provinces and is soon 
going to be granted to the Centre as well with certain reservations no doubt 
in view of the alleged unprepared condition of India as regards her defence 
which has been due to the short-sighted policy hitherto followed by the British 
Government in not taking the people of the country into their confidence, 
it is necessary that this policy of distrust against Inmans should be removed 
as soon as possible, specially in view of the condition of the international 
state of affairs both in Europe and the Far East. The other self-governing 
dominions of the Empire are also not prepared for their defences yet recruit
ment of their services are not held abroad and no country in the world has 
her services recruited abroad unless it ip a conquered one and held in subjuga
tion as such. The British Government has now abjured their claim to hold 
India under subjugation and if the British Government are sincere and there 
is no need to assume for the present that they are insincere, it is necessary 
that all Services should be recruited in India. The proceedings of the meet
ings of the Round Table Conference in England and the (Jovemmentof India 
Act which followed acknowledged the justice of the claim when it laid down 
that the question of the recruitment of the Services would be re-opened five 
years later. But the international condition of aftaire render it necessary that 
the question should be taken up at once. Already England is finding it 
di cult to obtain recruits for the army and has to relax her regulations for the 
recruitment of civil servants for India and if war actually breaks out England 
will find it difficult to satisfy her own requirements and to draw upon her 
people from abroad for her own purposes as happened during the Great War. 
The pace at which Services here are being Indianised has been regulated on 

-a peace footing and even then is a tardy one of which Indians of all shades 
of view are long complaining. In the Army as His Excellency the Commander- 
in-Ghief I believe stated in reply to my question, the details of which in *ttie
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buiry in wliich it was answered I oould not exa^otly follow it takes 60 years for , an 
officer to attain the Ixighest rank. Considering the span o f life vouQhsafe4 
to the people o f India and the ago at which they enter the military services, 
it is idle to think that any one in India will bo able to attain the highest rank 
unless the people choose to place the destinies o f the country in the hands 
o f  people who have reached their dotage. These rules are changed as HSs 
Elxcollency stated and relaxed in timen of war and now that war is looming 
on the horizon we should take time by the forelock and revise our rules 
so as to enable us to Indianise our &rvices as soon as possible as we will 
have to do if war actually breaks out specially if botti Italy and Japan are 
ranged, as is most likely, against Britaiu.

I f  fortunately war does not break out we must yet have our Services 
Indianised as early as possible because India requires to make up her lost op
portunities for the amelioration of her social and economic condition and fitting 
herself for her defence, for which the British Government and the Ser\^ces 
employed by it are alone responsible. The British people on account o f their 
policy o f let alone in matters o f economic and industrial advancement, on 
account o f their obstructive vested interests in this coimtry, and on account 
o f their former position as rulers thereof are most unsuited to serve the 
people here henceforth as their servants and most o f the retrograde measures 
a d o p ts  in the (Jovemment o f India Act have been so done at their instance. 
And in spite o f exhortations from men o f the highest position in England and 
authority in In iia  they are proving obdurate in meeting their demands in 
matters o f actual administration in the country and in filling up all possible 
vacancies by appointing Englishmen to these posts. For the real service of 
India we require men o f other type, men better trained to organise the rapid 
social and economic development o f the country for which England is ill-fitted 
and men who would care to come to India to render such services and not merely 
to earn their pay somehow and retire. There is no question o f discrimination 
in the matter, we want to employ the best men available and as economically 
as possible instead o f at a discriminating pay between Indians and Englishmen. 
Nor does it involve any question o f reciprocal treatment for no country within 
the Empire allows its services to be recruited in India.

T he H onourable D iw an  B ahadub  Sir  JIAMUNNI MENON (Madras : 
Nominated Non-Ofl5cial): Sir, I rise to oppose \ his Resolution. I oppose it partly 
on the ground that a Resolution involving an amendment of the Government of 
India Act, 1935, must be regarded as particularly inopportune at this stage 
and partly on the ground that the recommendation for a sweeping and drastic 
change in the method o f  recruitment is not likely to flerve any useful purpose 
at present The object o f the Honourable Member's Resolution seems to be to 
bring about a rapid and complete Indianisation o f the Public Services in this 
country. The Resolution covers both the Defence Services and the Civil 
Services. With regard to the Defence Services, all that one need say is th is : 
that judging from the opinions expressed by competent authorities in recent 
years on this matter, the m ost that in my judgment one can hope to see in th^ 
near future is the gradual extension o f  the process o f Indianisation to wliiob the
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Goveniment ie already committed. I think it will be absolutely outside the 
ran ^  o f  immediate practical |>olitics to suggest or to expect complete 
I&dianitotidn o f the Defence Services o f this country.

Coming to the Civil Services, it will bo admitted that the problem is diHerent 
and very much simpler. As matters stand at present, I think it is true to say 
that recruitment o f British officers to the Indian S')rvices is practically confined 
to the Indian Civil and the Indian Polico Sirvices, and the Indian Military 
Service ako which, however, must be regarded as essentially a Military Sorvice. 
We may, therefore, legitimately confine the scope o f our discussion to the Indian 
Civil and the Indian Polico Services. It is true that Indian sentiment and Indian 
opinion will never be satisfied until these Sorvices are completely Indianisod. 
The legitimacy o f that contfmtion is admitted on all hands, I think that even 
the most ardont advocate of Indianisation will, having regard to the historic^ 
development and the present comporDition o f the Sor^acos in India, admit to a 
very largo extent the contention that the que tion of Indianisation involves 
a large measure o f gradualnoss ; that is to say, it is not a matter which can be 
achioved in a day or by a stroke o f the i>r,n. And here it will be well to recall 
what exactly the Joint Parliamentary Committee recommended and what 
exactly the Government o f India Act, 1935, has provided. Provision is made 
in the Government o f India Act for the recruitment by the Secretary of State 
o f officers in England to the Indian Civil and the Indian Police Services. This 
arrangement is purely temporary. At the same time diBcretion is vested in the 
Governor General to recommend a variation o f this arrangement after the 
lapse o f such time as he thinks fit. It is quite clear from the proceedings 
of the Joint Parliamentary Committee that it is not intended that the question 
o f modification will ever be taken up within at least five years after the intro
duction o f provincial autonomy. It seems to have been the idea that five 
years is the minimum for this interval. A considerably longer interval would 
probably be necessary before the question becomes ripe for reconsideration. 
What is the actual position today ? Barely six months have elapsed after the 
introduction o f provincial autonomy, and as far as we know, a considerable 
time is likely to intervene before the introduction o f Federation, which is such 
an important part o f the Government o f India Act. Is it reasonable for us, 
at this stage, long before the Government of India Act has been put into full 
operation, tx> suggest that an important provision in the Act should be amended, 
a provirion relating to a subject which was fully considered in all its aspects 
at the time when the Act was passed by Parliament ? I suggest that, with 
all our desire to see Indianisation progressing at a rapid rate, it will be. quite 
unreasonable for us at this stage to ask for an amendment in this particular 
matt/er. For this reason, therefore, I consider the Honourable Member^s sugges
tion is absolutely inopportune. I think as realists it becomes us to accept the 
present arrangement as a temporary measure. It will be well to rememb^ 
that the Joint Parliamentary Committee itself has clearly stated that this 
arrangement is to be regarded not as a permanent but as a purely temporary 
measure. I think it will be well for us to accept it as a temporary measure. 
When the smooth working of the Government of India Act has convinced all 
sciiools o f thought that the administration of India can be safely left m Indian 
htoda, that will be the time for us to take up this question. In the meantime I
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aee no reason why, if the authorities can be so persuaded, the Secretary of St4^ 
should not revise his rules of recruitment, why he should not, for instance, 
increase the proportion of Indian recruits in the I. C. S. That is a imitteT 
which we must, for the present, leave entirely to his own judgment. '

There is one other aspect of this question to which I should like to refer, 
and it is an aspect which arises immediately from the wording of the Honourable 
Member’s Resolution. He speaks of examinations being held in India only. 
Naturally, examinations for public services should be held in the country in 
which recruitment is nuide ; that is to say, in the country in which the Services 
are to function, and to that extent it is perfectly legitimate to claim that exa
minations should be held in India. We know that many of these examinations 
are now held in India. The only examination which is held in England is 
the examination for the I. C. S. for which not merely Britishers, but 
Indians also are eligible. The point that I should like to emphasise is this. 
There are a very large number of Indians who are pursuing their University 
education in England and a very considerable proportion of Indians in the Civil 
Service are drawn from England through this examination. If the Honourable 
Member’s suggestion is accepted, it will practically mean closing the door to this 
class of Indian recruits. Now, I do not think that I am exaggerating when 
I say that common observation shows that those who have gone through their 
higher education in England possess a breadth of outlook and a remarkable 
freedom from local and sectarian prejudices which must be a very great asset 
to the Indian Administration, and I should be very sorry indeed to see a proposal 
adopted which would shut out people who are likely to possess these qualities 
from the administrative services. I do not think it is necessary that I should 
go into further detail in regard to this Resolution. I think I have said quite 
enough to justify my opposition to it. I oppose the Resolution.

The Honourable Mr. G. S. MOTIIxAX (Bombay : Non-Muhammadan): 
I listened very carefully to the speech of the Honourable Member who got up 
to oppose this Resolution. He admitted that he was very anxious to have the 
Services Indianised. But all that his argument came to was that Parliament 
has very lately adopted the Government of India Act and have considered 
this question and come to some conclusions, and to go before them when only 
one part of the Act has been applied, namely, provincial autonomy, would not 
be right. But he forgets that when Parliament considered this question it did 
not consider Indian opinion, and if it did then I would say that it gave little 
thought to Indian opinion. Can it be said that any Indian organisation ha0 
said that the Services should not be Indianised or that the pace should be as 
slow as it has been ? As a matter of fact, all Indians, even of the Moderate 
school, who were there at the Round Table Conferences pressed for the Indiani- 
sation of the Services, but as in many other matters Parliament turned down 
their request and aflSrmed its own opinion. Because Parliament has recently 
<?ome to this decision and is not likely to reconsider the matter is no reason 
why we should not here express our views. It is for us here to say what we feel 
is right; it is for us to give momentum to what we think is a right view. Every 
country desires that its services should be manned by its own nationals :̂ H iere 
the only argimient we have heard is that ParUament has abeady deoWed tilik
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<jue8tion, and so let us wait for another five years. If we do that, Parliament 
may put it off not only for five years but for a considerably longer time. I was 
really astounded to hear my Honourable friend’s belief that it should be a longer 
time than five years. But, Sir, the country is not content with that. Even 
this five years which Parliament has provided is too long a time and w« 
should take up this question in all seriousness, and if all of us press this and we 
feel that it is right that the Services should be Indianised, then Parliament itself 
will not be able to stand very long in our way.

T h e  H o n o u r a b le  R a o  B a h a d u r S ir  A. P. PATRO (Madras : Nominated 
Non-Official): I think there is great confusion in the minds of Honourable
Members who support the Resolution as regards its scope. They are putting 
the cart before the horse. The question they have been dealing with is in regard 
to the recruitment of the Services, but the Resolution is not that; that recom
mends the holding of an examination in India for the purpose of recruitment. 
We must view the problem not from the point of view of immediate Indianisa- 
don but from the point of view whether there are facilities available in our 
country for the purpose of the examination system.

T h e H o n o u r a b le  th e  CHAIRMAN (The H o n o u ra b le  S ir  PHIROZE 
8ETHNA): It does not say “ simultaneous

T h e  Honourable Rao Bahadur Sir A. P. PATRO : I remember, Sir, 
that your Resolution is more appropriate than the one we are now discussing. 
This Resolution says “ that this Council ecommends to take steps for the 
amendment of the Gbvemment of India Act so as to secure recruitment to the 
Public Services of India, civil and military, by public examination in India 
only Now, as regards the Military, what are the facilities for military 
education and training. We have hardly any facilities in India. Mili
tary ” includes the defence forces on land, sea and air. We have no naval or 
air force training colleges. (An Honourable Member: “ Provide them.’') It 
IB very easy for us to say, “ Spend the people’s money but how are the 
people to provide the vast sums required. The Governments in the provinces 
are our own now and there is no longer any need to say that these things are not 
done because the Government is bureaucratic; our own Governments are at 
their wit’s end to find the money for urgent necessities. With regard to mih- 
tary education and training we have hardly any facihties at present. And 
the same is the case with regard to the Civil Services, which include not merely 
the administrative lines but techmcal departments, the Engineering and 
Railway Services, for which we have not got proper facilities in India. We have 
gradunlly got to develop training facilities in these lines but at present we have 
not got the necessary facilities for training here for all our technical services. 
And, after all, what we want in these Services is efficiency. The standard to 
fiim at in our Services is one thing, and the recruitment of a particular sort of 
people is another. We all favour Indianisation and desire it. The gradual 
introduction of the Indian element in all Services is absolutely necessary, but 
to precipitate matters is a very dangerous thing. We have to see in what pro
portions the British and Indian elements should be combined for the present 
until we can achieve the ultimate aim of complete Indianisation. In this regard 
ĵertain proportions have been fixed but recently and it is too soon to meddle 

with it at the moment. But some people like to see how things are growing.
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They like to pull up the plant every day to see how far it has got its roots intb 
the soil. You will remember how an attempt was made to amend the form,er 
Government of India Act after it had come into force, and the difficulties were 
so great that we could not succeed at all. Here it is only a few months sinod 
provincial autonomy has been introduced ; we have not yet got complete pro
vincial autonomy; we ĥave got a system under which we have responsibUity 
but not that responsibility which the country wants. Before a few months 
have elapsed we want to pull out this plant and amend it for the purpose of 
holding examinations only in India. I am opposed to examinations only iti 
India, because we deprive our people of that wide outlook acquired by training 
and association with people in another atmosphere. Certainly the sociaJ 
effect on the country of this foreign training and education is very great. 
Narrow-mindedness, caste and racial or communal prejudices abound among us 
and will continue so to do, until a sufficient number of our people have been 
removed from this atinosphere and placed in a different atmosphere for some 
years ; so that when they return they may develop the consciousness of a new 
life and a new social justice in the minds of the people. They come back to us, 
these foreign trained men and women, with expanded minds saturated witK 
liberal ideas well equipped to administer afiEairs. (An Honourable Member: 
** Have we not done it for 150 years ? ’ ’) I think very little was done in this 
direction previously. Very few Indians used to go for examinations to Eng-

4-6 ^  years ago. It is only in recent years that Indians
have been going in much larger numbers. It is only in recent 

years that Indians have been coming in in larger numbers and they have been 
administering the districts successfully. Of course we know that recent recruit
ment to the I. C. S. is not all that is desirable. You do not get men who can 
hold their own during troublesome times. That is not, however, the standard 
and criterion with which to judge the results of examinations. It has only 
recently been stated that India will have its own Services, but for some time to 
come it is necessary, desirable, that we should have the British element in the 
Services. Search your hearts, my friends. Even extreme Congressmen do 
not have faith in their own countrymen in times of crisis. I say this frankly. 
You want an outsider ; you want a third person to arbitrate and hold the scales 
even till our mindg are free from communal antagonism and inequality. What 
about minorities ?

The H o n o u ra b le  M r. B. N. BIYANI : We do not want.

T he H o n o u ra b le  R a o  B a h a d u r S ir A. P. PATRO : There is no use in 
closing your eyes to the actual facts. The question is what we see in 
our own country. We must face facts as they are. There is no use in closing 
your eyes and imagining things which do not exist at all. As practical persons 
we see that it is necessary for some time to come to continue the present systetn 
of recruitment. Therefore it is too soon to ask for any change in the Govein- 
ment of India Act. Secondly, as I said, there are not enough facilities for 
training which is necessary to equip both civil and military people. Therefore, 
Sir, I am constrained to oppose this Resolution.
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T he H o n o u ra b le  Mr. R. M. MAXW ELL (Home Member): 8ir, this 
10 one o f those Resolutions which are the despair o f the Government Benches, 
f^ e  Redolution in its own terms is so sweeping that it would probably include, 
even if I do not take into account all the services in the provinces, the 21 
Class I Services in the Central Government, 26 Class II Services and 89 
subordinate services. No Member of the Government Benches could be ex
pected to arm himself with complete facts and figures covering such a large 
field, and indeed it occurred to me that the Resolution was intended to dwell 
on or to emphasise some particular general principle in which the Honoura)>le 
Mover was interested rather than to be placed before the House for a literal 
interpretation of its tenns. However, the position of the Government Member 
in such a case is like that o f someone expecting an aeroplane attack sitting on 
the ground with all his defences exposed and not knowing in what direction 
the bomb will drop. In those circumstances it is extremely difficult to collect 
beforehand such facts as would really help the House to come to a decision on 
the issues before it. I could not be certain from this Resolution whether the 
weight o f the attack was going to fall on the recruitment of Services by the 
Secretary o f State or whether it was going to fall on the recruitment o f Euro
peans to the I. C. S. or whether again it was going to fall on the system of 
nomination as such, because the terms of the Resolution are that the recruit
ment to the Public Services in India should be by public examination only 
and therefore it is presumably the intention of the Honourable Mover to do 
away at one stroke with the entire system of nomination of minorities and 
Mussalmans, which was the subject o f the Government o f India Resolution of 
July, 1934, to do away with all that system and to compel everyone to enter the 
Public Services only through the avenue o f examination. Now, having heard, 
BO far as I could hear, the arguments advanced by the Honourable Mover in 
favour o f his Resolution, I realise that his attack is solely in the direction of 
Indianisation and so far as I can make out the House is asked to accept a Reso- 
bition in these terms solely on the ground that Indianisation ought to progress 
more rapidly. But I am afraid I must hold him to the terms o f his own Reso
lution and ask the House to do so, because if the House passes a Resolution 
in these terms it stands committed to all the implications which I pointed out 
and it is no use the Honourable Mover explaining that he only meant he 
wanted Indianisation more quickly. I f  the House passes this Resolution they 
are committed to the assertion that all nominations to the Public Services to 
rectify communal inequalities must be wiped out at once.

Now, Sir, on the general structure o f the Resolution I must point out 
that it asks the Governor General in Council to take steps for the amendment 
o f the Government o f India Act. That again is a proposition to which the 
House could not properly commit itself. The Governor General in Council 
is not the authority competent to amend the Government o f India Act. It 
is not even suggest^ in the terms o f the Resolution that the Governor General 
in Council should recommend anybody else to take these steps. It asks the 
Governor General himself to take up the amendment o f an Act for which 
Parliament alone is responsible. Now, Sir, another point, a legal point, is 
that the Government o f India Act which we are asked to amend for this pur
pose ̂ tctually contains no specific provision from end to end as regards the mode
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of recruitment. The only section dealing with the recniitment and the one 
in fact with which theHoose would be nutinly concerned is section 241 which 
provides;

“  Except M expressly provided by this Act. appointments to <he civil service* ol> 
•ad civil p o ^  under the Crown in India, shall after tlM oommenoement of Part III of thia 
Act, be made—

‘ (a) in the case of eervioes of the Federation,.................... by the Governor General
or fluoh person aa he m ay  direct:

(b) in the case of services of a Province.................by the Governor or saoh pencil
as ho may direct**.

Not a word there or anywhere else in the section as to whether these persons 
shall be recruited in India or in England oi whether they should be recruited 
by examination or by nomination. Ultimately if recruitment by the Secre
t e  of State were discontinued-----

T he H o n o u r a b le  M r. G. S. MOTILAL: Apart from the law, what
happens in fact, are not examinations held at two places ?

T he H o n o u ra b le  M r. R. M. MAXWELL: I am pointinĝ  out that
there is nothing in the Act which requires examinations to be held in two or 
ten places or one place. It is a matter of practice, it is a matter of the manner 
in which the competent authorities regulate admission to their own Serviceŝ  
to Services under their control.

Now, the Secretary of State does not recruit under section 241 but under 
section 244. That again has no mention of the mode of recruitment. All 
that it says is that the Civil Services known as the Indian Civil Servico, the 
Indian Modical Servico and the Indian Police Service shall, until Parliament 
otherwise determines, be made by the Secretary of State. Now what was in 
the Honourable Mover’s mind in speaking ot Indianisation was that all the 
Services of the Crown in India should be recruited under section 241 and that 
section 244 should be abolished. It is not, as I remarked just now, within 
the competence of the Indian Legislature to deprive the Secretary of State 
of his powers under section 244. It is only within the competence of Parlia
ment to do so and therefore a Resolution in the terms of this Resolution is 
really only a means of expressing a pious hope that some time in the future 
recruitment by the Secreta^ of State will be discontinued. But that is already 
provided for in the terms of the soction which I have already read out to the 
House. The section says that this recruitment will be made by the Secretary 
of State until Parliament otherwise determines and, as pointed out by my 
Honourable friend Sir Ramunni Menon, the intention is not that the present 
system Ehould continue unchanged for ever. The present position ac regards 
continued recruitment of these Services by the Secretary of State is clearly 
intended to be provisional until the working of the Act is fully established 
and the results can be better gauged. There is no commitment in the terms 
of the section as to when the sjrstem will be reviewed. A period of five years 
has been mentioned as a minimum but it is probable that some time after 
five years—exactly how soon we do not know—the whole question which the 
House is now raising will come up for systematic examination. But as pointed
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out by Sir Raniunni Menon, and I think by Sir A. P. Patro, it is altogether 
premature for the House to jump to conclusions when the Act is hardly 
launched and the Federation has not come into existence. Surely we should 
be very  hasty politicians if we supported the Resolution at this moment. 
There is a proverb that it is not wise to change horses when you are crossing a 
stream and I think we may well regard the administration of this country for 
some time to come as definitely crosfiing a stream. But so far as it results in 
recruitment by the Secretary o f State outeide the control of the Provincial 
Ministries the results should be the test o f the system at any rate in present 
circumstances. Has the Honourable Mover asked any of the Ministries who 
are now governing provinces whether they are satisfied with the service that 
they are getting from the members o f those Services recruited by the Secre
tary o f State ? Such small information as has reached me on the subject 
indicates that Provincial Ministries have been very tolerably well satisfied 
with the service they have been obtaining from my own Service and from the 
Indian Police. And unless the Honourable Member has got a brief from his 
province that the Ministry is not so satisfied it is perhaps not altogether fair 
to his own province to come here and ask you that the Miniotries should 
almost at once be deprived o f this machinery which they have found ready to 
their hand in undertaking their now and very heavy responsibilities.

Now, Sir, I am afraid I cannot let the Honourabe Mover escape the impli’  
cations o f his Resolution in the matter o f recruitment by public examination 
in India only. Taking his Resolution at its word, it moans that there should 
be no selection and I phould like to point out to the H oupo that there are 
circumstances in which r election must play a large part in the recruitment 
o f Services under the Central Grovernment. I am not qualified now to speak 
o f Services und^r the Provincial (Jovemments but I believe similar conditions 
prevail there. The first object o f introducing an element of selection ii\ to 
rectify communal inequalities, and in pasoing the Resolution of July, 1934 to 
which I referred not long ago, the Government o f India acted in consequence 
of complaints which they received in the Assembly that the Moslem and 
other minorities were not obtaining a sufficient field o f work in this country. 
In other words, the Government o f India did not take the initiative in doing 
away with examinations to this extent but the system was pressed upon them 
by the Indian Legislature. In fact, the Government of India have been more 
often attacked tor not working the system with sufficiently efEectivo results 
than for doing away with nomination. I think that the Honourable Member 
will find that the Moslem community would bo extremely reluctant to do away 
with their 25 per cent, posts under the Government o f India and that the 
nJincrity commimities would al‘ o be reluctant to do away with their 8J per 
cent. The pocond reason why the system of examination is not followed in all 
caises is that in the case o f miscellaneous posts requiring special technical 
qualifications it is obviously expensive to recruit by oxamiri^ition. The field for 
selection in those posts is very small a n d  to  require people to come from all parts 
of India to cit for examination would bt a w aste of time and moDcy. The tlJrd 
reason for departing from the system of examination is that the subordinate 
Bervices are so extensive. There are 89 distinguishable services under the 
Government of India and these involve appointments of innumerable sorts



1#0 oooKoa<^8T4T*i. J18imlbBre.,l|(W.
[Mr. R. M. Maxwdl.] "

... r' ::v| •). rn • - .1' -^ :. t . r . : ; , , , . - -  .. .; .- -  ;t.
a i d  itt djiffei:eut pjab^ if.,wo wore to jr e q ^  tî e Public S6nrioe<3Qm« 
inissioa to conduct ezeminations for all those poets we shodd have to more tha&  
treble thq^tablishment of the Public Service CommiBaion. I.thtrelore hope that 
on the face of it this House will see that the Resolution io not one which they 
can Bupport in its present form either from the point of view of doing away 
with pvblic examination or from the point of view of doing away with ^e 
Secretary of State service appointments in London.

irtz H o n o u r a b le  Mb. RAMADAS PANTULU (Madras: Non-Muham
madan): Sir, I think the scopo ot the RcQolution is much more limited than 
it was construed to bo. I think all that the Roaolution wanted was that, in so 
far as the recruitment was made by public examinations, the examinations 
should be hold only in lodia. It is a very diilerent thing to say tiiat recruit
ment should be made ojily by means of examination. All it says is, in so far as 
you are going to recruit by examination, hold the examination in India only. 
The word “ only ” comes at the end and not in the middle of the sentence. 
That is a very important matter, because, though we could have asked for 
recruitment by nomination and other means to bo eliminated, we have not 
done so, and we realise that such methods of recruitment by the Secretary of 
State are for the present considered necessary. All these methods are left 
out of the scope of the Resolution.

Another point is that the question of Indianisation as such does not come 
into the Resolution. Though the object ot it ia to enable more Indians 
to sit for examinations if held in India, the Resolution does not state that 
others cannot sit for these examinations, because there is nothing to prevent 
a  Britisher or a Colonial from coming to India and sitting for examinations. 
So the recruitment will bo from those who sit for examinations in India and if 
more British candidates succeed a larger British clement will be there. Sir, we 
are very serious in saying that if you hold an examination in order to recruit 
for the S3rvices of this coimtry, you should hold the examination in this coun
try. It is unjust to aok Indians to go to England for their examinations. 
Therefore, the scope of this Resolution is much narrower than it has been 
understood to be by my friends here and by the Honourable the Home Member. 
We may be reasonable or we may be imreasonable. That is another matter. 
All that we ask in this Resolution is that such portion of the Public Services 
as are recruited by a public examination should be recruited by holding 
the examination in this country. The Resolution is wide in scope so 
far as the Services are concerned. It includes all the Services. So far 
as I can see, there is no necessity to amend the Government of India Act 
at all. Reading sections 241 to 244 which deal with the various classes 
of Public Services and the relative powers of the Secretary of State and 
the Governor General in this matter, it is open to ihe Secretajry of State 
and the Governor General to hold the examination here if they are so 
minded and not hold an examination in England, even und r the present 
Government of India Act, as it is worded. Therefore, I really do not see how 
any question of amending the Government of India Act comes in. Of course,
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it is put in the Resolution. (Laughter.) Well, we have put it there by way 
of î buiiidant caution. In case it ia argued by the other side that we cannot do 
it i^thout an amendment, we say we have asked for it. We do not want to 
be put out of court by reason of not having asked for something. So, by way 
of abundant caution we have asked for it. In fact, I think that in one of his 
remarks the Honourable Mr. Maxwell said that it will not be competent for the 
Indian Legislature to amend an Act of Parliament. We have not asked the 
Indian Legislature to amend the Act. We ask the Governor General to take 
such steps as he may consider necessary or fit to get the Government of India 
Act amended, if necessary. Of course, this side of the House, the Congress, 
is for ending the Act, and not for amending the Act. We do î ot want this 
Act. I wish personally that the Mover had omitted all reference to tiie Goyep: 
ment of India Act, because we are for ending it, and not amending it. t thj(u]̂  
w<i can really get the examinations held in India if the Governor General and 
the Secretary of State are so minded. I mu«t say that on the whole the teply 
given by the Honourable the Home Member* was tntich less jirbVopative, to my 
mind, than the 'anwers given by my friend's the HonourabW'Sir RamilnniMenon 
and the Honourable Sir A. P. Patro. The diffieultitt which the Hbnburable 
the Home Member pointed out may be ?eal fmin hk iti^ndpoliit.' ' But ’ the 
difflcultiefe pointed out by my Honourable friemds ̂  Bamunni Menoi and Sir
A. P. Patro are, I think, unreal from any standpoint; They have pleaded that 
for a long time to come India cannot govern httrsdf without an adequate British 
element in it. They have also S£Ud that in I'ndia there are not men who can 
fill these posts impartially, without comiiiunal bias or religious prejudice or 
other great disabilities which detract from the integrity and efficiency of these 
Services. That is a proposition against which we, on this side of the House, 
enter a most emphatic protest, India is able to govern herself. India can 
provide men to occupy every position of responsibility and trnst. I am sure the 
Honourable Sir A. P. Patro will acquit himflclf well, though he is now taking 
up a different position. Now he is in difficult circumstances. He is aliso under 
a peculiar disability. Here I understand he has taken the place vacated by an 
officer of the Political Department. Therefore, he is talking for the Political
Department. I think he takes the place of Mr. Glancy---- -

The H o n o u ra b le  R ag  B ahadu r S ir A. P. PATRO : I speak from the 
point of view of a practical politician and not from a doctrinnaire point.

T he H o n o u ra b le  Mr. RAMADAS PANTULU : Politics are practical, 
and considerations of self do come in. However, wc dissociate ourselves very 
emphatically from the assertion made by my Honourable friend Sir A. P. 
Patro, that we want for a long time to come British help to hold the scales even 
and to conduct the Public Services efficiently.

There is just one more observation to which I should like to make a very 
brief reply. The Honourable the Home Member said that if the Provincial 
Ministers are now asked what they thought of the Services recruited from 
England by public examination, we will be told that they are very efficient. 
Nobody denies it. I myself know it. Many of them I know personally. I am 
not a Minister but I can certainly speak to their efficiency from personal knô v- 

for a muoh longer time than the Ministers have had. It is not the question 
of efficiency that we are considering heue. We want to govern ourselvw. It is 
M680S ^
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bttr right to do N6body has ever said that the B nti&  offioeM in this ccrantiy 
were not efficient or honest. We never said so, We, the sonia o f the soil, can 
occupy these positions o f trust and responsibility with equal efficiency, equal 
integrity and equal ability. Therefore, that plea o f the Home Member, is really 
beside the point. The Congress Ministers have made it very clear that though 
they are working the Act under the present constitution, their idea is not to 
perpetuate but to change the present system of government and replace the 
^ o l e  constitution by a constitution framed by the people of this country. In 
sudi a constitution there will be place for British Services also, but it will be on 
terms o f  equality. When that time comes, I do not think any examination will 
be held in England to recruit for these Services. This is what the Resolution 
aims at.

I do not wish to take up any more time o f this House. What we want is 
not simultaneous examination in England and India. What we want is ex
amination in India only and that is the claim put forward and we adhere to it.

The H on ou iu b lb  Mr. KUMARSANKAR R A Y  CHAUDHURY : Sir, 
my Honourable friend Sir Ramunni Menon said that absolute immediate 
bidianisation o f  the Services is impossible. The object o f my Resolution 
is not absolute immediate Indiaoisation. Those who have been in the 
Service wUl remain and perhaps they will remain for SO or 40 years more. 
Then he s^ d  that the amendment is inopportune. We have not, on our side, 
accepted the Government o f India Act, and therefore we have every right to 
move that it is unaoceptable and ought to be amended instead o f waiting to 
try the experiment for several years and then moving to attain our object. 
Then, the Honourable Sir A. P. Patro told us that if we hold the examinations 
in India, it would be closing the doors to many Indians who go to England 
and acquire a wider outlook. Sir, with regard to this objection, my submission 
is this. Those people who go to England to appear for the Civil Service went 
there previously because there was no provision for simultaneous examination 
in India. When simultaneous examination was introduced, people found 
that it was easier to go to England and pass the examination than to sit for 
the examination here. It is much stifEer here than in England. (An Honour
able Member ; “  Is it so ? ” ) I submit it is a fact, because many people who
are o f far less calibre than those who sit for the examination in India go to 
E ^ la n d  and sit there for the Civil Service examination. Another objection was 
raised that no facilities for military education are available in this country. 
Facilities will never be available to us if we do not close the door agamst 
foreign recruitment, and foreign recruitment will not be available to us when 
war breaks out. I f  war breaks out, we will not get any foreign recruits. So 
we ought to prepare for recruiting here as soon as possible.

Another observation was made— perhaps by my Honourable friend Sir
A. P. Patro— t̂hat the British element is necessary. With regard to that, 
my submission is that so long as the British element is here, communal 
differences will also remain.

Then the Hcmourable the Home Member raised aa objection on the 
grom 4 thatDoinination m  a^bed to b̂e w i ^  off. >(4n
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Honourable Member: “ Minor i t iesWith regard to thut my fionouiaWe 
fn€aid Bfr. Banuul̂ B Pantul  ̂ has explained the srtuation and I agree witii 
that point of view.

T h e  HoNouEABiiE R a i B a h a d u r L a la  RAM SARAN DAS (Pimjab: 
Non-Muhammadan): WiD the Honourable Member explain what scales 
of salaries and allowances he Suggests for these Services ?

T h e  H o n o u b a b le  M r. KUMARSANKAR RAY CHAUDHURY : That 
does not arise on this Resolution.

The legal objection was raised that it does not lie with the Government 
of India to make this amendment. My Resolution only says that the Govern
ment should take steps to have the Govemirient of India Act amended. 
I did not ask them to amend the Act, because it is a Parliamentary statute 
and I know it cannot be changed by a subordinate Government.

Then another point was raised to the effect that there is no meoition of the 
place of recruitment in the Government of India Actw So long as recruitment 
is vested in the hands of the Secretary of State and no place of recruitment 
is mentioned, I am sure that the Secretary of State will not bê  ̂disposed to 
hold the recruitment in India, and therefore I want an amendment of the 
Government of India Act confLning his activitm to India.

T he H o n o u b a b le  Mb. R. M. MAXWELL: I have oioly t6 say, Sir, 
that the impression I have gained firom this debate is that there is no very 
serious point at issue between the two sides of the House. But the House 
must feel that the Resolution in these terms is not one which it caii place on 
record and commit itself to all the implications. I therefore think that in 
these circumstances when there is no particular issue to be fought out, it 
would be best if the Honourable Mover saw his way to withdraw the Resolu
tion.

T he H o n o u ra b le  th e  CHAIRMAN (The H o n o u ra b le  Sib PHIBOZB 
SETHNA) : The Question is :

“  That this Council reoommonda to the Governor General in Goonoil to take steps for 
the amendment of the Government of India Act, 1935, so as to seoure reomitment to 
the Public Services in India, civil and military, by public examination in India only.**

The Motion was negatived.

RESOLUTION RE LOCAL ADVISORY COMMITTEES OP THE
B. N. R.

T he H o n o u ra b le  Mr, SITABLANTA MAHAPATRA (Orissa : Non- 
Muhammadan) : I beg to move :

*‘ That this Oounoil reoommendfi to the Governor General in Cooncil that early 
steps be ^ken to constitute Local Advisory Committees of the B. N. R. on the same linep 
as those of the E. I. R.”

Sir, my Resolution seems modest enough. I have a shrewd suspicion 
that some Honourable Members are laughing up their sleev̂ s at me for 
bringing such a trifling proposal before lie august Upper Chamber of 
the Indian Ii6gislatui0. But it is aot laodest although it is ^ry iiiUO«oent;



0B thft l m  sbttfth this yeftr J; ii^y^ *  the ,<»teii|î
rarats on thie B- N. R. and Baade some datoito allega^na ajfainst 
lUj îea^OanipMiiy. Mhia reply Ifbe SQnoiuablo ^^ Chief OommiBaionei was 
fieMnd^to iiu^e' certain oba t̂p t̂ions which refenod to Local Advisory Com- 
nottaes ̂ ih e  B. N. R. I am quoting from his speech. He said:

“  Now, Sir.'it appean to me that, as this is one of the subjeota which m ay be 
b .̂SjoaU AaTiMij Ckmaaltt^ if the Honouiable Member k  not satisfied with 

the MimBgemente on the B. N. R. he should get one of the members of the committee 
to hĵ ve the qaeBtion le-disouased.*'

Sir, after 3uch very sane advice from the very highest controlling authority 
of Railways in India, I approached several members of a Local Advisory Com
mittee on the B. N. B. But my surprise knew no bounds when all of them 
except one frankly admitted thai they dared not go against the wishes of the 
Agent of the B. N. R. because they were practically nominated by the Agent 
to th  ̂Looi^ Advii^ry ComHuttee imd if they were found inconvenient they

T li^  aw thtee such committees on the B. N. R. 
I  siade fuxtiier inqiiities and found that almost every inethber of all these three 
AjivieoTy XkmmittieeB is o68ciaUy homiMted by the Agent. The process is 

fliis. • 8<»ne ̂  the melnbelrŝ î̂ fe directly nominated by the Agent at his 
will. In the case -of others ibe Agent aslcs eertain commercial bodies or 
L ^ U tq i^  t o f l^  iivthenan;ie «rf iv p«won for nomination to a Local Advisor>̂  
Cooimitte^ bai Ageot the power to refuse to take in any person whose 
namejB siygestci  ̂bŷ ifhesfB bodies.,-^ch being the constitution of the Local 
Adviaoory Cominittees on the B. N, Jit ho^ câ i members th^eof speak out 
their mmdff freely, and the more «o;in the presence of the Ag^t himself who 

But if my. iAfonnat̂ ion jB correct the position is different in the 
^ere ropresent^ve bodies and institutionA are â ked tof l^ect 

a member or members to a Local Advisory Committee, and every member 
<4 >  committee is an elected reprcisentative. What I siigge«t by my 
Resolution is that this element of nomination should be done away with in 
the B. N. R. and a complete system of election as is prevalent in the E. I. R. 
be introd;UC  ̂ there. Sir, some yetgrs ago there Wer̂  no Local Advisory 
CSomnfitt̂ ^̂  m t̂  ̂ B. N, R. I t .,was at the instance of the Railway Board 
that such cprpmittees were formed there. This was done perhaps diiring the 
time of the Honourable Sir Guthrie Russell—I am speaking subject to corn*c- 
tion. At that time in the State-managed Railways also Agents used to nomi- 

piembers. But times have changed a good deal since then and I am g]ad 
to that the mentality of the Railway Board has moved v̂ith them. A 
ŷstjem of election has been introduce  ̂jn v̂̂ ry State-managed Railway and 

î stem̂ î  ̂ improved eveiy diy. This y^ar 1 und’et^nd a r̂ pĴ esenta- 
tive ofjthe Central Advisory Council for Railways will be taken in the lobal 6bni- 
jo^iil^ of ŷiwry State-managed Railway. I have every hope thAt if the 
i ^ w ^  Soard takes up the question of the B. N. R. Local Advisory

in riM the present Agent of the B. N. R; who I understand is a
ang man, will surely raise no obstacle.

. .̂jWiother A«pect* of, t ê.,ifl^eptio?i t̂p .^hiplf
of ^  coflfjflwtt^  ̂ Jn

m  * , , , , , . i {)|6th 1937.



the E. I. R. committees the number is nearly double anii i^e sySte  ̂of repr̂ - 
flentatioin far better. The number of members itt other railway cdinmittees 
also is much greater. I woulcl therefore suggest that the B. N. R. increase 
numerical strength of its conmiittees by giving larger representatiori to Legis
lative Assemblies in thejprovinces, large municipalities B>nA to bona fde oommeiy 
cial bodies. The whole of Orissa is catered for by the B. N. R. I would suggest 
that the Orissa Legislative Assembly should have at least two representatives 
on both the Bihar and Orissa and the main committees. Repiesemtation 
should be given to the Orissa Chamber of Commerce, the Orissa Mfllowner̂  ̂
Association and the municipalities of Puri, Cuttack and Berhampore. I woultl 
also suggest that steps shoiJd be taken for the constitution of a separate Grisaa 
Local Advisory Committee.

Sir, I move my Resolution.
T he H o n o u ra b le  D iw an B ah ad u r G. N. CHETTY (Madras: Nominated 

Non-Official); Mr. President, I cannot understand the Resolution clearly; 
I do not know whether the Honourable Mover wants a railway advisory board or 
whether he wants elected representatives on that local board. So far as I have 
been able to understand he says that the new Province of Orissa should be asked 
to elect representatives to the board. There seems to be a local board already 
in existence—I am subject to correction. If they have not got a board, the 
Honourable Sir Guthrie Russell will be able to tell me so and in that case I would 
support the Resolution. Many Company-managed Railways have got boards ; 
for instance the M. and S. M. R. and the S. L R. have got these boards. I do 
not know if my Honourable friend wants a separate board or whether he wants 
to increase the elected representatives on the board ?

T he H o n o u r a b le  S ir  GUTHRIE RUSSELL (Chief Commissioner for 
Railways): Sir, if I intervene very early in the debate, it is just to clear up
certain misconceptions which are apparently in my Honourable friend 
Mr. Mahapatra’s mind. The only difference between the E. I. R. Advisory 
Committee and j the B. N. R. Advisory Committee was that in the pas!> 
the B. N. R. Agent nominated the representatives of commerce and In
dustry  ̂himself, but he always wrote to the Chambers of Commerce 
asking them whom they wished to put forward as their representatives and 
he invariably nominated these. To all intents and purposes it was election. 
Somemonthsagolwrot? to the Agent of the B. N. R. and oaid that there 
was a general feeling among the public that it should be election pure and 
simple. The Administration have agreed to this. ' So far therefore as that is 
concerned, the E. I. R. and the B. N. R. are exactly on the same footing today. 
Now, at the last meeting of the Central Advisory Council for Railways one of the 
members suggested that a member of the Central Advisory Council should be 
appointed tô each]^Local Advisory Committee. I may say that the B. N. R. 
agreed to this and the member is to be elected by the Central Advisory^Council. 
I would sû ĝest that the Honourable Mr. Mahapatra stands for election to one 
of the\toin]iiittees on the B. N. li. and then he will probably be able to learn 
something about the working of a Railway. Another matter which my Honour 
able friend raised was the numbers on tlie B. N. R. Local Advisory Committees 
AS compared to those on the E. I. R. Comnuttees. The number is lesB, but
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l^t Gut̂ e Bu8sell.] '
on E. I. R. there are only two admory committees, one the main com
mittee in Gakutta and the other the United Provinces Committed. Thie
B. N,R. have gotthree committees, one in CalcHtta, one for Bihar and Oriflsa 
and one for the Central Provinces. The total number of members on the 
two ooqunittees on the E. I, R. is 26. The total number of members on the
B. N. R. is 21 and considering the size of the B. N. R. as compared with the 
E. I. R. I do not think anyone can say that the representatives of commerce 
and industry have been treated badly. With this explanation. Sir, I trust 
^ t  the Honourable Member will see fit to withdraw his Resolution.

Tint H o n o u r a b l e  Mb. SITAKA2JTA MAHAPATRA: Sir. I a sk  f o r  
leave t o  w ith d ra w .

The Resolution was, by leave of the Coimcil, withdrawn.

166 OOVNCn, OF STATE, ^ 16th  Sbft. 1937-

RESOLUTION RE PROTECTION OF INDIAN INTERESTS IN FIJI, 
BRITISH GUIANA AND TRINIDAD. ETC.

T he H on oitrab lb  t h e  CHAIRMAN (Tite HoNOTrRABLE Sir PHIROZE 
SETHNA): It is ten minutes to five and we might adjourn now. But before 
doing BO, I will ask the Honourable Pandit K unzru o read out his Resolution, 
80 that discussion on it mi^At be taken up first thing on the next non-oflicial 
day.

T he H 0N0UR.VBI.E P a n d i t  HIRDAY NATH KUNZRU (United Pro
vinces Northern : Non-Muhauiiuadan); Mr. President. I beg to move ;

“  That this Council recornmende to th© Governor Genoral in C ■ounoil to take steps—
(a) to protect the interosts, particularly economic and educational, of the Indians

in Fiji, British Guiana and Trinidad, and
(b) to secure the appointiuent of Agents of the Govornniont of India (or theae

oolonies/"

Sir. I reserve my speech for the next nou-o£hcial day.
T h e H o n o u ra b le  K c n w a r  S ir JAGDISH PRASAD (Leader of the 

House); Sir, I wish to inform the House that Sir Guthrie Russell’s Resolutioo 
in regard to the Wedgwood Committ«e Report will be taken up on Thursday, 
the 23rd of September.

The Council then adjourned till Eleven of the Clock on Monday, the 20th 
September; 1937.


